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LEGISLATIVE ASSEMBLY 
Wednesday, 28th February, 1945 

The Assembly met in t.he Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President. (The Honourable Sir J\bdur Rahim) in the 
Chair. 

MEMBER SWORN: 
Mr. Nivarty Sundaresan, O.B.E., M.L,A. (Government of India: Nominated 

Official) .. 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS

• 

COMMITTEE FOR. ESTABLISHISG CENTRAL TECHNOLOGICAL INSTITUTE 

519. *Mr. Abdul Qaiyum: Will the Sec�etary, Education, Heal�h and Lands
please state: 

(a) whether any committee has been appointed or is about to be. appointed
for establishing a Central Technological Institute in India.; 

(b) what sort, of institute it is going to be, and when it is likely to be Ret
up; and 

{c) the place where it is going k, be lrn;ated? 
Mr. J. D. Tyson: (a) Steps are being taken to appoint, a Committee to 

consider the· desjrability of establishing a high-grade technological institute in 
India. 

(b) and (c). The decisions on the points raised by the Honourable Member
will have to await the recommendations of the Committee. � Mr. Abdul Qa.iyum: May I know if the committee has been appointed?

Mr. J. D. Tyson: Invitations have issued to the personnel: we have not had 
replies from· all of them yet. 

Mr. Abdul Qa.iyum: May I know if the Honourable Member wi.11 disclose the 
terms of reference of this committee ? • 

Mr. J. D. Tyson: First of all, they are being asked whether such an institu­
tion is likely t9 fulfif a useful purpose in India: over and above that, if they 
9nswer that in the &.ffirmative they ll.re to be asked to advise· on the scope and 
size of the proposed institute, the situation of the institute, its control and 
management, 'the recruitment and conditions of service of its teachers, the ccst 
involved (with rough plans and estimates), and "other relevant questions relating 
to th,, establishment of such an institute and its future development". 

Mr. T. S. Avinashilingam Chettia.r: May I know to whom the invitations 
have been issued? 

Mr. J. D. Tyson: I would be perfectly willing to read out the list if that is. 
the desire of the House. 

:Mr. President (The Honourable Sir Abdur Rahim): Is the list a long one? 
:Mr. J. D. Tyson: About 19 persons. 
Mr. T. S. Avinashilingam. Chettiar: Has anybody been approached to pre­

side over the commit.tee? 
Mr. J. D. Tyson: I am happy to say that Mr. Nalini Ranjan Sarker has 

agre<Jtl to be the chairman. 
:Mr. N. M. Joshi: May I ask what are the subjects included in this technolo-

gical institutB? 
Mr. J. D. Tyson: That is one of the matters the Committee has been asked 

'to advise upon. 
hrPUR'!I WHEAT RATIONED IN PESHAWAR 

520. *Mr. Abdul Qaiynm: Will th� Honourable th� Food M'ember please
sfate: 

,11 (a) whether impure wheat with an atlr!iixiure of b:i.rley, gram. a.nd small
T' stones is being rationed in Pe!.hawar; and 

j. 
'78'1) • 
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(b) whAtber steps are being taken to fiud out who is reBpoDllible for this? 
'!'he Honourable Sir 1wal& Prasad Srlvutava: (a) I am informed by the N.-W ~ 

F. P. Government that it is not a fact. 
(b) Does not arise. " 
Prof. B. G. :B.&nga: Is the Honourable Member nWRre that the same cOlit-

plaint is being made by people as far down south as sO\lthern,Indin and' 
Malabar? 
fte Honourable Sir ""ala Prasad Srivastava: No. 
Mr. Abdul Qaiyum:May I know if the Honourable Member has seon the-

sample of wheat which I placed on his table this moming?·· 
The Jlonourable Sir "wal&Praaad Srivaat&va: I hde just seen the sample-

handed over to me by the Honourable Member himself, 
Mr. Abdul Q&iyum: In view of the fact that some Provincial Governments 

are ,very lenient in dealing with these organisations for distribution of grain, 
may I know 'lhether the Central Government. will .appoint its own agents 
dire'ctly to deal with t·his distri.bution?· • 
fte Honourable Sir "wala Prasad Srivutava: No; that tB not our policy. 
JIr. T. S. AviDuhIJ'Dgam Ohettiar: May I know wheth,er the Government. 

have examined anywhere, taking at random a unit -of a ba.g of rice or wheat, and 
seen what percentage of it is mud and stones?, 
'!'he Honourable' Sir ""ala Prasad ~ t : No; it is not ~  to do-

so; the quality is generally good. . 
Mr. T. S. AviDaahWDgam Ohettial': Is the Honourable Member aware that 

allegations have been made in this HdUse by at least three Members of this 
House coming from three different provinces RntI in view.of t.hat fact, will he 
do it? ," 

'!'he Honourable Sir "wala Prasad Srivast&vI: Yes; if any complaints R.1'e-
brought to my notice. But generally the quality "is not bad: people are eating 
the stuff. 

Mr. Abdul Qaiyum:' May I know if the Central Government has any maohin-
ery to find out whether the report of the Provincial Government is correct or 
not? Will Government appQint an independent machinery of" their own? 

The Honourable Sir "wala Prasad Srivastava: I,ill inquire. 
Mr. Sri Prakua: Is the Honourable Member aware that municipal officers, 

of health are very nervous in complaining about the quality ,of foodstufts in 
Government shops lest they should be sacked and that the Govemment strang-
les any compla.int in the ~  ~t their grain shops? • 
TIle Bo1lOllrable Sir .Jwala Prasad Srivastava: No; I am not aware of that. 
Pro!. B. Q. :B.&nga: Have ~ t got any oftieers of their oWn who Bre 

expected to ~  down to these places where these complaint, Come from Bnd 
examine wha.t sort of quality of foodstuffs are being supplied to the people? 
TIw,·Bonourable Sir "Wall: Pruad Srlvut&ya: No; I have already answeNd' 

that; ~  Government of IndIa have no machmery. . 
Mr. Abdul Q1lyum: Is the Honourable Member .. '. 
Mr. Pre81dent (The Honourable Sir Abdur Rahim): Next question. 
Mr. Abdul Qaiyum: This is a very important question, Sir. 
Mr. President (The Honourable Sir Abdur ~ : Next· question .• 

DIBl'ABlTIES IN PRICES OB' RICE IN MADRAS PRESIDENOY 

111. .Pro!. B. Q. B&Ilp: Will the Honourable the Food Member be pleased 
t.o state: 
(a) if it is not a fact that disparities' are· allowed to prevail in the prices of 

eommon BOrts of rice in -di:flerellt. surplus or delta districts of Madras Preai-
~~: . 

'(b) what the causes are for such disparities: , 
, (e) if it is not a fact that while the ceiling price of paddy is allowed f.o 
rema.in at Re. 11-12-0 per bag of 166 pounds including the cost of Back and 
e&J'i;age to, the factory, 'the corresponding price in Kristna Distriot iBonly 
•. 10-8-0:' \ \ 
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(d) whether while the 'Guntur price was -raised from Be. 10-8-0 to 

BB. 11-12-0 du;ing ~ t  the price of a. bag of paddy in Kristn .. Die-
Viet has not been raised; 
, (e) the teason& for this distiJl(:tion; '. . 
(f) whether GoVernment are awm:e of the fact that owmg to the pressure of 

land revenue and harvest oxpt"nses many of the poorer peasants are obliged to 
se11 aw.ay their paddy at ~  low prices,  coming down ~ Rs. 9-8-0 per bag, 
while richer hl'ldlords and \factory owners ~  mtny rmddlemen are able to 
purchase such paddy and hoard it up ill anticipation of a later rise jJl prices; 
md . 
(g) whet.,ger GovernIJLent propose. to !'lee that t ~  is raised at 

least to the Guntur lev!r and make It the standard price? . . 
The HOAOurable Sir Iwala Prasad Sriv_va: (a) No, Sir. The maxinlUw 

. diBerence in price for the first sort rice is three annas a maund. " 
(b) The difference!! are paaed o.n pre-war parities. - . 

. (c), (d) and (e). The same prlces have. been fixed for Kistna and GUiltur 
Districts, vi •. , Rs. 11-12-8 ~  bag of 166 lbs. . L 

(f) Transactions at rates slightly lower than the ceiling prices, immediately 
after the harvest are quite normal. The 'ceiling rates have been fixed for the 
whole year. 
(g) Does not arise. . 
PiIIof ••• Q. B.anga: I-s it not a fact that .so far as the Kistna d:strict is con-

cerned, this so-called ceiling price of Rs. 11-12-0 per bag W¥JI not actually in 
operation and' that the actual price was Rs. 2 less than this? .  ' 
The Honourable Sir Iwala Prasad Srivastava: 1 am not aware of thJl.t. 
JIr. '1'. S. AviDaahlltugam Ohettlar: M!lY I know whether .the government 

have recl'ived representations from the ryotR in t ~ areas that the price fixed 
is very much less than their cost price? . •  . 
'!'he Honourable Sir Iwala Pruad Srivastava: I am not aware of that, either. 
Mr ••. II. loshi: May I ask what is the policy of the Government of India,---., 

to increase the present prices or to lower them? 
'!'he Honourable Sir Iwala Prasad Srivastava: This is a. very general ques-

tion...:....a veri wide question; I cannot answer it. 

Prof ••• Q. Rang&: Is the Honourable ~  aware of the fact that in the 
cotfntry the peoplp. are not only anxious that -dearness allowanceR should he 
granted to the working classes in the towns but also .8 decent l)rice should he 
given to the producers of food grains? • 
'!'he Honourable Sir Iwala Pr..ad Srlvutava: That is a matter for argument. 
Xr. President (The Honourable SilO Abdul" Rahim): Next question .. _ 

CEILING ParOlilS OF PADDY AND RIOE IN MADRAS PmaSIDIINOY 

~  *Prof. •• Q. BaDea: WMl the HO!1Ourable the Food Member b& plel8ed 
to state: . 

- (a) if it. is a faelt that the Food Grains Producer/! Confe1'8llces of Gunt 
Nellore,. : ~t  ~ t Godavari and Vizagapatam Distriets have demand':ci 
that the ceIllDg pnce for a bag of paddy of 166 pounds minuB th k  h Id 
be fixed at Rs. 12, ~  works cut at about R&'. 9 per maund of ~~ : ~  
against the pri'ent price of Rs. 8-2-0 per bag' 
B ~~ whether the ceiling price Of. the same '.qumtity of rice is Re. 9-8-0 In 

(e) whe,ther the ceiling price of the Punjab rice 'is Re. 18-8-0' 
(d) ~t  the Bind and ~  prices used to be mueh hig' her tha  the 

Madras pnces of paddy and rice; D 

. (e) ~ t~  as a ~~ ~  the Madri!B paddy growers hsve been made 
~ lose. In VIew of ~  babihty to bear the sllme higher prices of most of the 
mdusma.1 commodities needed by all peasants of all provinces' 
(f) whether it. is not a fact that the Madras Government is t~  to further 

dthepl'efls paddy and rice prices. by selling subsidized wheat al prfeea lower that. 
Ole of rile of common varieties; and 
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(g) t ~ Government propose to see that a reasollable price approximat-
ing at least to the price of Rs. 12 per bag of padds ~  Rs .. 9 per maund of ricE' 
is ~ as the ceiling _ as well as the price iIi {be Deltaic areas of Madra. 
presidency? _ •  , 
'l'b.e Honourable Sir--Jwala Pl'asad Srivastava: (8) I have no information. 
(b), (c) ~ (d). ~  ~ ~  ceiling prices ~  ~t ~  'With the 

statutory maXImum -pnces In Smd and the Punjab. In Smd, the statut«y 
maximum for ooarse rice • Rs. 8-8-0' per maund, but the market price is 
about Rs. 8. In the Punjab, while the statutory maximum price is Rs. 13-8,0, 
the market price has varied from time to time and is now about Rs. 11. 'the 
ceiling priceR ill Madras Gfe the prices at whiCh Grailn PurchaReOfficers will buy 
from mills in suralus districts for supply to ~ t di.icts. These prices are 
not inelastic but have been increased wh(lnever an increase has been ~  tp 
be A ~ , 
(e) No, S:a-. I would reler the Honourabie Member to my repiyto part (a) 

(ii) of his Starred Question No. 167 on -the 18th February. . 
.. (f) No, the sale of wheat is subsidised'm order to provide at price!! withiri' 
thll ren,ih of the poorest, a substitute for rice which is in short supply. 
, (g) 1 am sRtisfied that the present purchase ~  fixed by ,the Madras 
~ t are not unfair to the agriculturist. 
Prof. •• G. Jta.nga: Is it not a fact that it is not the poorest people who are 

able to consume wheat in SOllth India but it is rather the richest, the richer 
&nd the middle class people? 
The Honourable Sir Iwala Pruad' Srivutava: We want the poorest to eat 

wheat. It is good for them. . 
,  . Pre!. •• G. R'DIa: Is the Honourable Member then prepared to supply 
them with the necessary implements and vessels and other things? •  _ 
'!'he HonourabIeSir JWala Prasad Srivastava: I do not know what imple-

mf'mts ar( necessary for eating wheat. I am sui'e that the Madras Governmen. 
will do everything in order to popularize wheat and ene-ourage its use. 
PM .•. G. Ranga: Is it not a fact that the Madras Government is doing 

~ : :  On the' other hand it is only the richer and the middle class people 
who are able to consume wheat.,. I 

(No reply.) 

LowD PRIOES OF PADDY AND RICE IN MADRAS PRESIDENCY 

623. ·Prot •. G. Banga: Will the Honourable the Food Member be pleased 
to state: 
(a) whether it is not the J)olicy. ,of ~ t to protect the intereBW of 

pll.ddy producers against any low prlces Impos('d upon them by the local factory 
owners and other merchants; . . 
(b) whether it is not .a ~ t th.at"the prictl!>.of paddy have gone ~  in 

Kistna District from the ceIling price of Rs. 10-8-0 to Rs. 9-8-0 now prevaIling 
in the .villages; 
(0) whether .there .• has grown to be a ~  of ~~  2 to .Rs. 8 per bas 

between the. pnces of psddy and correspondmg quantities of nce; and 
(d) whether Government propose to take at,eps to fix a minimum price which 

may nc>t be lower than m. 10-8-0 and 3 ceiling price of R9. 12 ~  bag and to 
givp full option .to t~ to ~  to ~ t 8?d ~  stores 
either paddy Ilr nee ~  to make the celhng prlce as the pnce toJ)revall through-
out the year? 
'!'he Honourable-Sir Jwala Prasad Srivastava: An enquiry has been made 

from the Madras Government and the information will be laid on the table of' 
the House when received. 
Prof. •• G. :B ~~: .Will. ~ D~ consider the B ~ ~ t  of establish-

ing II. price, whether It IS cellmg or medIUm or whatever ~ IS, and see that at 
that price 'paddy is purchased qy their officers as well as the general public? 
'!'he Honourable Sir Jwala Prasad Srlvaatan: Well, Sir, I will me,ke a ~ 

of that. • 
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aM. ·SbrlmatrK. Badha Bu Subbalalan: Will the Secretary for Educ&-
iion, Health and Lsnds be pleased to state: , 
(a) the educational institutioDs for women in the D~  Province whioh are 

Under the managemerit of the Govemment or receive t ~ ·  from Gov-
ernmept, and the annual expenditure by Government on these difierent institu-
~  '.. 
. (b) what form· of C9ntrol Government hl'&VE' over the aided institutions; 
(c) if the rules, for residenoe and management of hostelil in thes'e institutions 

are the same; and, i£ so, whether a copy of these rules will be. placed on the 
table of the House; 
(d) if Government have received direct or seen'in the Press complaints abou' 

the management of any of these institutions or their hostels; and, if 'so, whafl 
1Iteps Government have taken or propose to tH'kc for dealing with them; and 
(e) if Government propose to appoint a·repres.ative committee to review 

and report on the working of these institutions with ~ t  for 
their improvement; and, if not, why not?' ., 

lit. I. D. !'yICIl: "(a) There ,are in aD about' ~  'educational institutions ft)r 
girls and women which are either un<fer the management of  or receIve grants· 
in-aid from Governmeat. A statement giving a list is laid on the table of "he 
House. The totp.l expenditure on these institutions from Government funds 
was Rs. 6,29,528 in·1943-44. The expenditure varies from year 1:.0 year. ' 
, (b) Generally by means of inspection. The payment of the grants-in-aid it 
'dependent, among other things, on the tone and discipline of the instituti"n. 
In the case of certain institutions some apeeial conditiofts have been laid down 
before grants-in-aid can be claimed. ' 
(c) The rules for resid,ence and management of hostels are not uniform in 

all the · t t t ~  College Hostels are under the supervision of the UJliver-
pity of Delhi. 
(d) The GO\"ernment are aware that there has been some criticism of the 

management of the Indraprastha Girls' CoHege, Delhi, and it is understood 
that the ,College authorities are taking necessary action to set matters right. 
(e) No. ~ t do not think that there is an:y need for appointing 

8' special ~ tt  to go into the affairs Of any of the lDstitutions at presenfi. 

81t1tement gi"ing lid· of i",titution, for girll Q71d women in the Delhi P t ~ whir-h 
unft, the management of, or recei"e /11'ante-in-llid from. Go"ernment 

Oollete,. 
1. Indrapr1stha Girls' College,' Delhi. .. 
2. 'Lady Hardinge Medical College, New Delhi. 

Higher Secondo.r1l School,. 
1. M. B. Girls Higher Secondary School, New Delhi. 
2. Queen Mary's GirL! Higher Secondary School, Delhi. 
3. Indraprastha Girls Higher Secondary School, Delhi. 
~  Anglo-Arabic Girls 'Higher Secondary School, Delhi. 
S. St. Thomas's Girls Higher Secondary School, New Delhi. 
'6. Lad,. Irwin Girls Higher Secondary School, New Delhi. 
7. Arya Girl .. Higher Secondary' School, N('w Delhi. 

High Scl,ool..' • 
1. Arya Samaj Girls High School. Delhi. 
2. M. B. Girls High School; Delhi. 
3. B. M. Gange Girls High School, Delhi. 
4. Francis Girls High Scllool, DE/lhi. 
S. St. ,Therese School, Delhi. 
6. Convent of JeBus a.nd Mary, New Delhi. 

JI iddle School,. -
1. G.lvemment Model School for Girls, Delhi. 
2. M. B. Bengali Girls Middle School, New D ~ 
3. Arya Girls A. V, Middle School, Delhi. . 
4. Vidya Bhawan ~  A. V. Middle School. Delhi, 
5. Victoria .4.. V. Girls Middle School, Delhi: 
6. Butler Memorial 'Girl. A. V. Middle Bctlool, Jlelhi. 
7. Sara8wat.i Girl. Middle School, Delhi. 
8.M. B. Middle School f01 Girls, Lal KUBn, Delhi. 

• 

• 

• 

are 
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9. M. B. Middle SchoOl for Girll, Bulbuli Khana, Delhi. 
10. M.. B. Middle School for Girls, Pulbangaah, Delhi. 
11. K. B: ),fiddle School for Girls, Pahargunj, Delhi. 
12. M, B. Middle School for Girla, Qarolbagh, Delhi. 
is: M. B. Middle School for Girll, Subzimandi, D.lhL 

P,.itntJf'y 8cAool,.' • 
1, M. B. Primal'y School, Miuto Road, New Delhi. 
2. N. A. C. Nagri Girls School, Timarpur, Delhi. 
3. N. A. C. Bengali Girls ScWiol, Timarpur, Delhi. 
4. M. B. Primary School (Urdu),. Pahargunj, Delhi. 
6. M. B. Primary School, Haveli Azam Khan, Delhi. 
6. M., B. Primary School (Nagri), Kashmerigate, Delhi. 
7. M. B. Primary School (Urdu), Kashmerigate, DeIhl. 
B. M. B. Primary School, K .. nari Bazar, Delhi. 
9. M. B .. Primar.". School, Churiwalan, Delhi. . 
10. M. B. Primary School, Mohalla DaBSan, Delhi. 
11. M. B. Primary School, Daiwara, Delhi. 
12. M. B. Primary School (Sundar N,nhi), Dariba Kalan, Delhi. 
'"1.3. M. R. Primary School, .ti Punjabian, Delhi. 
14. M. B. P ~ A  Gate, Delhi. 
16. M.-B. Primary ~  Baati Rahgarh, l>81hi. 
16. M. B. Primary School, Chandrawal, Delhi. 
17. M. B. Primary School, 'Nabi Karim, Delhi. . 
lB. M. 'D. Primary School, Kucha Pati ~ Delhi. 
19. M. B. Primary School, Kucha Ghaai Ram, Delhi. 
20. M. B. Primary School, Anguri Khirki, Delhi. 
21. M. B. Primary School, .Sarai Rohilla,Delhi. 
22. M. B. Primary School, Maajid Tahwar Khan, Delhi. 
23. M. B. Primary School (Bengali Girls), MlIri Gate, Delhi. 
24. M. B:--Primary School, Birla Mills, Subzimandi, Delhi. 
26. M. B. Primary School, Rang Mahal, Delhi. 
26. M. B. Primary !!chool, Mughalpura, Delhi. 
27. M. B. Primary Scheol, Delhi Gate, Delhi. 
28. M. B. Priuiary School, B ~  Delhi.' 
29. M. B. Primary School, Ram Nagar, Delhi. 
30.· M. B. Primary School, Model Basti, Delhi. 

DilCrict Board 8c1oo"' .. 
31. D. B. Primary ~ School, Mahrauli. 
32. D. B. Primary (Nagrl) School; Mahrauli. 
33. D. B. Primary (Urdu) School, Najafgarh. 
34. D. B. Primary (Nagrl) School, Najafgarh. 
35. D. B. Primary School, Chiragh Delhi. 
36. D. B. Primary School, Palam: 
'81. D. B. Primary School, Narela. 
38. D. B. Primary School, Khor Panjab. 
311. D. B. Primary School (Urdu), Shahadra. 
40. D. B. Primary. School, (Nagri), Shahadra. 
41. D. B. Primary School, Maajid Moth. 
42. D. B. Prima.ry School, Alipur. 
43. D. B. Primary School, Ladpur. 
44. D. B. Primary School, Chhaola. 
46. D. B. Primary School, Dhanaa. 
46. D. B. Pr!mar.1 School, Bazidpur. 
47. D. B. Prunal'Y . School, Bhartal. 
48. D. B. Primary School, Nangloi. 
49. D. B. Primary School, Bakhtawarpur. 

.. 

50. D. B. Co·Educational School, Sahibabad.,. 
5!' D. B. Co·Educational School, Bawana. 

~  Primacy 8c1ool,. 
52. Rajput Kanya Pathshala, Devnagar, Delhi. 
53. S. D. Girla School, Chirakbana, Delhi. 
54. Suraj Kauya Shikahala, Naiwara, Delhi. 
65. Lakahmi Girls' School, Khari Baoli, Delhi. 
&6. Jain Qirls School, Pahari Dhiraj, Delhi. 
57. Jain Girls School, Dharampura, Delhi. 
68. Arya Girls School, Beadonputa, Delhi. 
59. St. Michael's School, Jungpura, New Delhi. 
60.' St. Anthony's Primary School, Pallarganj. Delhi. 
61. Holy Trinity Church School. TlI'kman Gate, Delhi. 
62. Delhi Cloth Mill •. Primary . Scha&l, Delhi. 
fi3 •. Naziria Girl. School,. Phatak Habaah Khan, Delhi. 

.. 64. Gadodia Girls School. Delhi. 
Special 8c1l001', 
• 1. Government Girls Training School, Delhi. 
2. 8t.: Elizabeth Girls IndUltrial School, Delhi. 

• 

• 

• 

• 
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~ :MrI. Chat.terjee·, Girls Rural School, Dhaka. 
4. Lady BeadiDJ B..u.a School, Delhi.' 

Xf • .Abdul Qalyum: M;ay'l know the nature of the complaints against t ~  
Indraprastha College and ,the action taken by the ~ t  . 
JIr. I. 1). TylOn: Government have' not actually receIved any .. complatnt. 

We have heard of criticism: " I, "  ' .. 
Prof. If. G. BlDga: Is it not a Mct that one of the iriina!es of the t~  

,committed suicide and was ~ not brought to the notice of the House as well 
9S the Honourable Member? 
JIl. I. . .D. Tyam: I have answereq questions on that: it was not Ilt the 

indraprastha College. -
1'Jof. N. G, Ranga: In view of such happenings, is it not advisable th,,' 

Govemment -should appoint a 'bommittee to inquire into the management of 
.the hostels, so that the interests of the girls may be properl' sa.feguard;:d. 
'!III'. I. D. TylOn: We were _ perfectly satisfied, in the particular case to 

-whic!h the Honourable. Member ~t t there was no failure to--d.ischarge 
their duties on the part of the authoriiltes of the Medical College coneemed .. 
Shrlmatl 1[. Badha .al Subba.rayaD: How long is it since Governmezi' 

a:ppointed a commit£ee to inquire into the matter? 
JIl. I. D. TylOn: I doubt if Government ever appointed a committee for 

tbii purpose. Many of these institutions are self-governing bodies. 
Shrimati X. Badha' Bai Subbaray&D.: In view of the fact thp.t there have 

;boen complaints, will Government consider t ~ question of t ~ a 
'committee? '  . 
Lt.-Ool. Dr. :1. O. OhatterJee: Is it 80t a fact that in 1931 a committe'e 

~ :  a,ppoint.etl in connectiQn with the Lady Hardinge Medical College? 
JIr. :1. D. Tyson: I believe there was a committee in 1931 in connection 

'With the financial side of that' college. ' 
PATIENTS' WARDS IN LADY A ~  HOSPITAL 

1625. *Shrlmati X. ltadha Bat Subbaray&D.: Will the Secretary for Education, 
Health ~  Lands please state: '  ' , . 
(a) if there are sepBrQte wards for free and paying patienJis in the l.ad1 

Hardinge Hospital; and. if so, on what basis fees are charged for paying patienk.i 
(b) ~  there are specia11y reserved rooms' for.. paying patients, ~  whetbet 

these t ~  are permitted to have their relations and private nurses staying 
with theqa during treatment in the hospital; - ' 
{c) if Government are aware that there have been complaints by the publio 

~ t the, neglect of poor and free patient. both inside t"e wards and in the 
t~ t t  Department" and wpat steps Government have taken or propoae 

io take to avoid discriminatio.iri the treatment of free and paying patients; 
:and .. 
,( d) if there is a non-official Board of Visitors for this hospital; and, if YO. 

'the" personnel of Iu.-e 'P1'esen.t Boar4. the number of meetings per. year held b1 
too Board and tbe -nuqlber of visits to the hospital paid by eacl! member of the 
Board in a year? 
Kr, •. D. Tyson: ~ Yes: fees ar; ~ · according to t~ income of 

tbe famil:v of the patient. '.,.. , 
(b.) Yes; in the Cottage Wards relatives ~ ,permitted to stay with !he 

p'ltient, and also prh-ate nurses if the patient is willing to pay for them, , 
(c) Government 'have seen no suoh complaint and ,are not aware of (Iny 

neglect -of poor patients or of unfair discrimination ~t  free and paying 
JlaHents, ',. -
(d) There is no BORrd of Visito,rs, but there is n : ~  Body which 

«'ontains a considerable non-official .w.ement. For information regl\.rding the 
composition of the Governing Body and its Executive Committee, I would invltB 
the Honourable ,Member's attention to the statement laid on the table of the. 
House in answer to question No. 134 asked ,by Mr. ~ Navalrai on 7th 
~  1944:' The Governing Body metl twice and the Executive Committee 
e;ght times, in 1944. ~  record is t~  visits-paid W> the College ~  HoI· 

t ~ ~  ~  ~  Goveming Bod,Y and Executive Committep.: . 
, . 



'94 LEGISLATIVE ASSEMBLY [28TH Fa 1945. 
Bhrlmatl K. t ~ Bu Subbarayu: With regard to '(d), may I know if tho 

,&nembers of these bodies visit the hospitals at any time? I 

Ill. 1. D; 'ly8OD: I cannot answer that: No .record is kept ~ such visits. 
ShrlmaU. K., Badha Bat Subbarayan: Is it not one of their duties to. visit 

tb" hospitals? 
Mr. 1. D.' 'lyBOl1: ~  I suppose it is. 
Shrima\t E. BacUia Bai ,Bubbarayan: ~  I ask. Sir, if the Governrnent ,are 

awqie that there is a scarcity of private nurses in Delhi and that therbio,('& 
great inconvenience is caused to the public, if 'wealthy women engage special 
wards in the hospitals8.s well as engage private nurses? ' 
Kr. 1. D. 'l'yaon: That is a matter of opinion. 
Ill. N. K. Joahi: In'view of 'the fact that the paying patients do not PIlY 

sufficient for the maintenanoe of these beds, will. Governmeq,t take steps to. 
abolish these wards .or beds lor paying patients?. ,r ' 

1Ir. l., D. Tyson: I am not prepared to admit the premise on which my 
H,onouralde friend ba&es hiS' question. ... ',. 
Ill. B'. lI. J08hi: May I ask what proportion of \he total cost of the main-

'\cnance of the beds is paid by the paying patients?" 
Ill. J. D. TyBon: I must ask for notice. ' ' , 
, LADY IlABDINGE MEDICAL COLLEGE STUDENTS 

•• *8hrIm&\t E. "dba Bat Subb&rayan: Will the Secretary for EducatiQII, 
Health and Lands please state: . -
(8) the number of t ~ in t.l1e Lady Hardinge Medioal College, Province-

~· , 
, (b) if it is compulsory for ~  st.udents to ~  in the hostel of this college;, 
and, !f not. the supervision by College ~ t  over the students residmg 
outside; . • 
(c) if any member of the staff lives and boards with the students in the 

hostel; . 
, ('8) the arrangements made by the oollege authorities for the care of the 
tetidential students regardiq,g accommodation, fOod. health and oonduct; aDd 
(e) if Government receive te.rmin!!l reports of the health and conducti of tho 

.tudents of this college; and. if not, why not? 
Kr. J. D. '1'y8oD: (0.) A statement showing the number of, students in taa-

ColJege, acoording to Provinces, is laid on the table of the House. There are 
also students from Indian States. , t 

(h) The reply to' the first part is in the affirmative, . The second' pe.rt doea. 
not arise. ' 
(c) Yes. The Warden resides in the t ~  ' 
(d) Adequate living aqoommodation is provld., for the students. Messes are' 

run by student {}oinmittees under the supervision, of the Warden. In case 
.f illness students are treated by senior members of the Hospital staff anet 
admitted to Hospital if necessary, ~~~  
The Warden · ~·t  conduct of the students. 
(e) The answer is in the negative.,. It is not c0I1sidel'ed necessary f,ot 

Government ~ call for such re_. , •  . 

1faIeme", ,hoviW&g Provincll B ~  01 "ude"', in 1M Lady BGrtlinge MediiJG( Oou.g •• 
NGmB oj ProlJirwB Number oj &ud«at. 

~~~ ~ " 
United Provinoea ,. 1 • 
. Bombay •• .. 

Sind . .. '. " S8;' 

DelhlProvinoe '. ~ 30· 
Bengal J . 

Central ProvinoM . 

Ihdr .. 
N. W.F. P.. , 
on .. -

. . • 9, 
. .... 

• -
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ShrimaU·1[. Badba Bat SubtJuaf&D: Ma.y I ask whether any member 9£ 
the staff boards wilt the'students and has the same food as the students have? 
Mr. I. D. 'l"f8Oil: I have no information on that. The WaqIen resides ill 

the hostel. I do not know where she has her meals. 
Prof. If. G. Ranga: Will the Honourable Member hirriself or anyone deput-

.('1 by him make a personal inquiry into the manner in which the conduct of 
thr inmates of this hostel is properly safeguarded l' 
Xr. I. D. Ty8OD.: In connection with ~  questions in the last Session 

of this House, we, made considerable inquiries and we were quite satisfied. 
ShrimaU 1[. Radha Bai SubbpaY&D: May I ask how the Government ensure 

that the students have a balanced diet in. t ~ college? 
Mr. I. D. Tyson: This is an institution run by an autonomous governing 

bOOy and ~ t have nothing to do with ensuring that the students have. 
a 1,alanced diet. ..' ~ • 
CALLING FOR RETURNS OF PuttCHASE AiD-SALE FROM: PlECE·GOODS DE.ALEJn{ 

. THE PUNJAB" 

1521. · ~ M&Dgal Singh: Will the Honourable Member for Industries 
and Civil Supplies please state: 
(a) whether ~ is a fact that under the textile control order retup:1s of purchase 

and sale were called for ·from the piece-goods del,\lers in the Punjab for the 
years 1938, 1 U39 and 1940; , . 
(b) if the 1.\1lSWer t6 (a) above be iD t ~ afllirmative, ~  the returns 

were called for from the piece-goods dealers in the Lyallpur Town; if so, whether 
the Honourable Member will lay the same on th table of the House; ana 

~ t  the Honourable Membei' proposes to give the reBiOns why the 
licence for sale of woollen goods, woollen yarn and fine cloth was granted to 
a Muslim dealer in preference to Sikh dealers whose returns were far above the: 
~t  of the Muslim dealer who got the licence? 
'the Honourable Sir X. AzLIul Kuque: (a) No such returns-have h'een called,' 

for by the Government of India.. • 
(b) Does not arise. 
(c) As no returns were called far, the ques'tion doe,.s. not arise. 

INDUSTRIA.L DBLBQA.TlON TO .USTBA.LIA 

t'528. ·Sardar K&DIal Slap: Will the Honourable Member for Industriea' 
and Civil Supplies please state: 
(a) the l'ndin purposes of the Industi'ial Delegation to Australia; 
(b) whether it is' being officially sent by Government and whether Govern-

ment will pay their expenses; nnd . 
(c) whether the Delegation will be authorised to negotiate Rny Pact with the-

Australian Government? . ' 
The JloDourable Sir lII. Alizul . .lIuque: (a) Fostering contacts between in:' 

~ t  of the two countries. . ,  • 
(b) No. The Government 81'S only providing necessary facilities to the. 

industrialists to visit AustraHa. The Australian Govemtnent, however, ha.-: 
beeij good ~  !Q hflve them as -their guests during their' stay in tha\ 
COlmtrr· .. 
. (c)-:No. 
~ :  CoNTRACTS ~ A D WITH THE IMPERIAL CHExICAL D ~  

t519. ·Xr. '1'.  '1'. Kri81mamacha.rl.: Will the Honourable Member for Indus-
tries a.nd Civil Supplies please state;'f t ~ is. now available in respect 
of starred question No. 242 pu't by me on the JOtn November, 19,", regardiilg 
Government 06ntracts placed with the Imperial Chemical Industries? 
'!'he Honourable Sir K. AIlzul Jluque: Honourable Member's attention. ~  

invited .to the ~  given to Question No. 242 on the 8th ~  1945. 
IMPORTED FILMS 

180 •• JIr. 1Im1l SUbedar: (a) Will the Honourable Member for Indu.tri •• 
and Civil Supplies »lease state th8 total am9unt of filll'lt: both positiv,e ~ 
. negative, imported into India during the five yeal'8 before the war? 

.... 
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.(b) Whali is the reductiQD in sucb importation during the war and how IPuch .. 
.of the imported films are given to the civil population-and bow ~ used for 
• Government purposes during the war period? '.. . 

(c) What Atempts have Government made  tor securing tbemanufac\ure of 
the raw material for the film industry in this country? 
(d) Have any proposals. been put to Government for this purpose? If.-so, 

'Wbat are thl! proposals? 
·(e) Is it a fact that Government have refused licence to a company, which 

'PropOiles to manufacture films .In this country? If so, on what grounds ? 
(f) Is it a fact that no panel has been set up by the Plaiming and Deve. 

lopment Department for the film industry? If so, do Government propose to 
.do so now? . -. 
'!"he Honourable Sir II. AzlI1Il, Huque: (a) and (b). I ~ the Honour-

'able Member refers to raw cinematograph filfn.-A statement is laid on tbe 
tublt showing the total imports of such film of all sizes and varieties dur;ng the 
years 1934-85 tu 1943-44 and, so far as information \s available, i!he quantities 
nsed for Government "purposes. Separate figures are not available tor difJerent 
'Varieties. " 
(c) ',I'he matter is receiving Government's earnest Il.ttentton. 
(d) ~  .. 

• 

(e) Fir8t part: No. 
;Second, palCt: Does not arise. 
:(f) The filui industry has been included specifically among the industries 

for which Government in the Planning and Development Department have 
~  to set up Panels. It m hoped to set up this panel shortly. . ' 
,8.,."..,., 0/ ""po'" 0/ raw ciMmaIogt'Gph'.1'1lm duri", 'he 1IMr, 1931-35 10 191.'.11. 

Year ~ t~t  Quantities uaed 
imported for Govermnent ~ 

1934.35 
1985-38 
1938-37 
1937-38 
1938-39 
-1939-40 
194b·41 
19U·42 
1942·48 
1943-44 

• 

,: 

Feet • Feet 
(in round thouaand) (in round thouaand)' 

60,101 
80,870 
-87,831 
75,327 
74,215 
82,953 
70,020 
92,510 
88,553 
78,758' 

.. , 
332 
3,422 
9,247 

• 

1Ir. Jlanu Subedar: In view of the very serious inconvenience cauBed to 
thfl film indulltry in India, may I know wh'at is the considered policy of the 
Government ~  thijl? If there is another war in the next ten y*&rs, 
1Phould not the Government take ,steps to manufacture raw materifl.ls for film 
-:industry in this coootry and not leave the industry in India depend UpOJ;l 
'imports? ,  , 
'!"he HODDurable Sir •. Azlsul Huque: If there is another war in the next 

\en years and if this question is asked then, the Government of the dty will, 
t e able to give a complete answer to that. '. 
1Ir, '1'. S. A.vlnMblJtng&D1 Ohettiar: With reference to part (e), what ill 

.th( answer? 
'rile Honourable Sir., A t :~  first part of the answer is:' "No" 

'and the second part ·"Does not arise". We have not refused licence to 
~  

1Ir, llaD.u Subedar: Is the Honourable Member aware that a ~  bad 
made an npplication for being rAgistered and that Sir Alan Lloyd turned it 

. iIlown? . '. .,', 
''!"he HOIlourabli "air ., AIlzul Haque: In one case, I know that an applici. 

·tien was not merely concerned with the production of-films, but ~  a variety 
.of other trade and industrial activitieB anll it might be' ~ ~ ~  }3ut I '1o!D. 

-. I. . 
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sure' there is no company which has been refused licence' for produotion of 
films only. 

RBOBNT PRIvy CoUNCIL RULING U GRA)fTOF BAIL TO THB ACCUSED BY 
HIGH ~  

t&81. ·1Il. LaJcband Bavalrai:.. (a) Will the Honourable the Law Member 
be pleased to·state if his attention has been drawn to the retent Privy Council 
ruling published in the HinduBtan TimeB, dated the 6th February, 1945, regard-
ing the power of High Courts in India as to the grant of bail to aocused who 
are permitted to appeal to the Privy Council against their ~t  

'(b) If so, has it been brought to his notice that that power does· not Ii.e in 
the hands of the High Cour.ts but in the hands of the Legislature to confer 
that power on the High Courts? • 
. (c) Does the Honourable Member ~  to introduce a Bil! or ask for an 
Ordinance for the purpose or get the High Courts that power.lD some, other 
legal manner? If not, for what reasons? 
The Bcmoarable Sir.Aloka Boy: (a) and (b). Yes. 
(c) When an official report of the judgment becomes available 1 propose 

to consulii Provincial Govtlmments and High Courts on the ..question whether 
le¢slation should be promoted.. •. • 

.ANNUAL REPORTS OJ' SUPERV.ISOR QF RAILWA.Y LABOUR, CALCUTTA 
t682. ·Mr. L&lcbMd lfavalrai: Will the Honourable the Labour Member ,be 
~  to state:' ' 
(a) whether the Supervisor Qf Railway Labour, Calcutta, has submitted to 

the Government his I.mnual reports on the working of (i) the Payment of Wages 
Act, and (ii) tbe Hours of Employment Regulations subsequent to 1940·41; if 80, 

t ~  tLese reports have been published in ·full or part and whether the Hon-
ourabla ~  will be pleased to lay copies thereof on the table of the House; 
and ' '. 
(b) if tho} reply to the last portion of part (a) above is in thtl nega.tive'; whe-

ther the Honourable Member proposes to supply the following information in a 
tabular forrl for each Rllilway, sf:patately,. for the financial years 1941-42, 
1942-48 l\nd 1948-44:- - _ 
(i) the amount of fines inflicted on the Railway staff; 
(ii) thE'. total number ~  in which fines were inflicted. 
(iii) the total I1un.ber C1f irregularities ~ t  in the wot'king of the Payment 

of Wages Act; I . 

(iv) t,he total llumber of irregularities dete.ed ill the ~  of the Hours 
of EmploynlllDt Rf'gull'tions; . •• 
(v) the natu:e' of ir;.st,ructions issued to· the various Railway Administrations 

to avoid a repetition of s11cL irregularlties;' .' . 

(vi) the ~  of ~B t t DB made by the Labour Supervisor' to the 
Labo.lI' Department of tJie GoverIJment of rndis on· points .where a conflict of 
opinion existed between the Bupenisor and. the Railway· Administrations or the . 
~ ·~ '. 
(vii) the declsi";l given on point" referred to in (vi) a.? .. 
ft. BOIlO1lrable Dr. B. B.. Ambedkar: (a) Since' t.t. year 194U-41', annual 

reports on the working of the. Payment of Wages Act IIlld the Hours of Employ-
ment ~ t  for -the years 1941-42 and 1942-48 have beA Bubmitted by 
the Conciliation Officer (RilwaYB) and Supervisor (If Railway Labour. As I 
informed the Honourable Member in lmswer to his unstarrE'd ,.quest.ion No. 48 
on the 10th February 1944, Qllvemment have decided not to W'ublish these 
reports in view of the acute 'Shortage ()f paper. They have, however, now 
decided. to issue' 8. press not-! in rellpent of the reportM for the year ~  
88 also m respect of future reports until ~  time it is found possible to rene" 
the previous practiceo( publishing them. -.." 
(b) ~  inf?nnation as is readily available is being compiled and a s.te-

ment wIll be lalCl on the tablE' of thp' ~  in due cou"e. 

t Auwer totlWi qU"UOD laid on the table, the ~t ~  bei ..... t\,ReDt. 



'798 . };"EGISLATIVE ASSEMBLY [28TH FBB. 1945 

, cOMPOSITION OF ExPLOYEJDS' DELEGATION TO THE TBIpABTl"l'lll ~  
CONFDENOES' • 

t&88 •• ~ Lalc.h&ad Ravalral: Will the Honourable the Labour Member be 

pleased to state: ... '. T -b 'C f 
(a) whether £he Employees' Delegation k> the T:ipartlte (u. OUr) Gn erences 

or Stallding Comfnittee is ('om posed ,of representatives, o!-
(i) the Indiaa !ederati0n ~ Labour; 
(iI) the All-Ind;,\ Trade Umon Congress; and 
(iii) othEl5 workers; '.. .. ,... 
(b) whi'1h industries and ~  are mcluded1O, t t ~  (111) of ~  work· 

ers" and ho,v theil' representatIves are elected or nommated,; 
(c) if the t t ~ of "other worl,ers': are, nominate'!. by Government" 

whether it is proposed to discontinue the practIce; if not, .why not; and ' 
(d) on ~t basis and ('on",iderations Government ~ t  ,these ~ ~t  

'and whether the Provincial Go'Vetnments have any, hand 10 ~  t ~ 
if so, to what exhlllt j' 
'1'he BoDolUable Dr. B. :a.. Ambeclkar: (a) Yes, .-
(b), (c) and -(d). Cat.£-gory (iii) relates to labotfr interests not lIodequately 

~ t  on the t"'iO all-India labour organisations, vi •. , the All-India Trade 
. Union Congress and the Indian Fl"deratiOn of Labour. The nominations are 
made by the Government of India after taking into consideration ,suggestions 
received from Provincial Governments. It is not the intention to discontinue 
tbe p'T8ctice nt least for the time being. Such nomination is necessary at the' 
present stage of development of ~  orgllnisations in the country, 

EsTA.BLISJDlJDNT OF PJIlUIANENT ..!1'ARIFJ!' BOARD ' 

&M.·IIr. Abdul Qalyum: Will t,he Honourable the Commerce Member-
please state: a 
(a) the steps taken towards Hetting up a permanelll. Tariff Bpard; .. 
(b) thr. natur.! of the steps taken to manufacture machinery for various. 

industries; and ' 
(c) the ~  takl'll or proposed. to import machinery from abroad? 
fte Hcmourable Sir •. Alilul Huque: (If) This qUet>tiOll is under the' con-

sideration of 'Government. 
(b) An industrial panel is being constituted t9 examintl this question anel 

make recommendations to Governrpent. • 
(cr Ucence, are grant.ed for the import of machinery from abroad to meet, 

the elsential req¥irements of tlIl coullil'Y regard being had to ,the limitlriion& 
imposed by shipping space and stlRPly difficulties in the exporting countries, 
As regards requirelll£'nts f'Jr the t ~  period" illdustrialists,ll1"ve been 
instructed to register th.>ir requirements with the Chief C on troll t:'l' of Impotts 
so that necessllry ~  may '!>e given liy GovcJ'lIm •• nt to ~  t·he goods. 
from the ImpplyiTl!J. cOllntrles, whE'never possible. ' 
IIr. Abdul ~ : III view of the difficulty III obtaining IillYpping space 

in war time, ~  the consideration of the question regarding manufac-
ture of machinery ~  be completed by ~  • 
The Honourable ~  Alilal Huque: The whole question ill under examina-

tion, not only n1llchlnes hut also othf·r aspects I)f requirements of trade on' 
industry in thetcouutry. ' • 
• Mr. Abdul QllJum: Haye the GovP'l'll1l1ent of India come to any decision 
as regards the policy, whether they upprove {',f the manufacture of machinery 
in this counter or not'}' ,- • -
fte Honourable 'Sir JC, 'Alilul Kuque: I think t.he Government have 

dec18l'ed their policy over Rnd over again thllt t ~  ill possible to be pro· 
duced ~ this country, the Government will spare no efforts to do that, but it 
is no ~  fo an Rxiomatic general policy ('onsidemion without regard 
to the difficulties, about re'quirements', raw material!!, reIJources andothel' 
interests. 

. ,+ A,JllWer to thi. qu.ion laid on ~ table, the qu.\iQMr b,iq ~  
" . - - -' ." .'. . - ,." 

.== .. -
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• PrOf. K. G. Balla": Is it not a. loot that this question of the t ~ 

of a permanellt Tariff Honrd has been hunging fire for the last ten yeurs? 
'!'be Honourable Sir II. Alilul Huque; I do not know it was hanging fire, 

it might be hanging, I do not know .. 
HlIIAVY DUTY ON.IMpORT OF COTTON BORNE BY INDIAN MANUFACTUBEBS . 

b85. ·Mr. lIanu Subedar: (a) Will the Honourable the Commerce Member 
please state wltE'ther it iJ a fact that very limited quantities of Egyptian cotton 
are released for Indian consumption and that East Afr.iean cotton ~  are 

~  thn.l. parity; .' . 
(b) Is it a fact that the Indian manufacturer has to bear the .heavy duty on 

the imp0rt of cotton and that it was stated when t.his ~ was imposed th$t 
the purpose was ·to stimulate the production of fiqer strain of cotton? 
(c) Have Governmf:nt any infcI'm &tior·. as to the subF.lidy, which it is prop0ged 

~ the American 60vernment to give for the  export of American cotton or 88 to 
the special :~ which t ~ ~  on the export of cotton held by the Go.,vern. 
ment of the United States of AmE'rica? 
(d) Ha \e GOvHrmm:nt considered the effect. of the special handicap",. to ~  

in-iustry in the matter of cotton and the speCial advantage to the Umted KUlg. 
dom industry in th) matter of cotton and the resulting benefit of .. the price factor 
in favour of the UnitfluXiogdom? 
(e) WbMt pl'eeautions uo Government propose to take in order to safeguard 

the capital and labot r engaged in the textile industry in India against the United 
Kingdom textila goods ~ may be dumped in this country through export 
credits and export. subsidies in ~ t  to the ·adv8otage shown in part (d) 

~  

The Konourtble Sir II. Alisu! Huque: (II') The answer is in the negative. 
(b) The Honourable Member prel:lurnably refers to the additional imporl 

duty of one anna per lb. imposed under the Cotton Fund Ordinance, 1942. As-
~t  objects for which the Fund was created the Honourable Member's 

attention is invited to the pre88 Communique8 issued by Government on tne 
26th January 1942 8'Od t ~ t  Jallua.ry, 1942, copies of which I, am placing 
on -the table of the House. . 
(c) It is understood that under the United States ofeAmerica catton expori 
~  progrnmme announced on November 11, 1944, ,8 subsidy ·)f4 oents 

per pound is gra.nted on all cotton 'lxported which is of a staple length of 15/16 
inch or less' . 
(d) If the Honourable Member ie:r&erring to the addition,a1 duty of one 

lu1ba per·pound on raw cotton imported into India. as a handicap, I may point 
out that the Indian cotton textile industry is in a position to paBs it on totbe 
consumer. I am not clear to which "price factor in favour of the United 
Kingdom" he is referring. - • 
(eT Government are noti aware of the grant of any export credits Dr O'xp::,rt 

supsidies t(l the United Kingdom JDanufacturers . 

...PRfiJSS COMMUN1QUliJ 

RELIEF FOR COTTON CULTIVATOR 
S'fJtlciol lI'und Created. , ...... 

Ever since the hreach of tra<le t ~ with Japan, the Government of Ind' have bee. 
giving. close attention to the ~t  on the cultivator of cotton of J,he cutting off of the 
moRt unportant markets for certam of the lower grades of raw cotton produced in India j 
and they recently decided to create a 8rx'cial fund which will enable them to 'undertake 
me&mre for the relief of the eitulUion ... 
They have in view not merely· immediate steps to steady the market by making purcha_ 

of raw cotton 'of the types concerned a. suitable occasion aril!6ll, but also. in order to improve 
future prospects, arrangementa for the flnanciag, in co.operation with the Government of 
the Provincea and States concerned, of mea&urj!1 deeigned' t.o auist the cultivator to change 
over from short staple cotton tb other more nseful crops, whether cottone of long'll' staplea 
01' entirly different crops, preferably food groin8. . 

"If. S. Kllehar" ... 

~ t:  D ~ t  
rew Delhi, JaDurr. 26, 1942. 



'100 LBGl6lVE ASSEMBLY·· [28TH FEB. 1945 
PRESS OOMMUNIQUE 

COTTON, CULTIVATORS' RELIEF FUND 
-Additional Duty on 1"'poTted Cotton 

. The Gov:ernlll8l)t. of -·India very recently issued a Press ~  annoancing t.heir 
deciaion to fonn a special fund to be used for the relief of cultivators of short staple cotton. 
The fund i. to be created from the· proceed. of the addit.ional duty of 1 anna per lb. OD, 
import,ed raw cotton which has been imJlflsed. by an Ordinance iSsued t ~  . 
The.Government of India wish to emphasise that the ~ of t ~  fund Will be ~ t  

aeparat.e from the genera! accounts of Government and that. the lmpolltion of the duty II a 

temporary measure. .' .  h  h t.' th 
Their intention is to remove the duty when they are satisfied t at t  e amoun lD ,e 

f11Dd has become luffic'nt. to meet. all the liabilitiea t.hat will be incurred in pursuance of 
the objecta for which it "tas creatl'd. 
liB. S. KAelvrr". ' 
Oom.m.erce Department. 
New Delhi, January, 29,'1942. 

• 
.r Manu Subtdar: Have' Govenlment _ seen the' text of the export credit 

. ~ and the export subsidy scheme ~ we saw in the Press? 

The BODo1H'able Sir •• .uizul B ~ : Yes, Sir. 

Mr. 'Manu Subedar: If the Government have seell it, then mary I ask what 
steps, if any, Government ,are ~ t  in order to see tha.t the . textile -maustry 
in India, howtlver, prosperous it may appear at the moment, wlll be safeguard-
ed against goods landed very muc.h cheaper than the cost price? 

The BODOQl'&ble Sir II. Aziml Buque: I said once befOl18 that immediately 
this matter came to our notice, we have tuken all possible active steps Jioj 
-only to know the position but also to dis(:uss this POt;it-iOll with others who can 
discuss this ItIatter with us. I uudt:!rstnlld the whole question is being discussed 
at, the next meeting of the Iuternutional Clitton Advisory Committee in which 
Government will be represented and so fu·r as I am concerned, thetexti1e 
industry, Has not yet made any ~ t from the i\fricaD and Egyptian point; 
of view. _ 

Dr. Sir Zl& Uddin ,.Ahmad: While discussing ..t.his ma.tter, will the Govern-, 
ment also tske into consideration the consumers interests, because the oon-
sumers are now paying three times the normal pr1ce whicb they ought to pay? 

The Honourable Sir II. Asizul Buque: If my HonQurable friend will only 
read the history of the Industrles and Civil Supplies Department for-the 18811 
fourteen months he will find that it is in the interest. of the consumer tha\ 
it is funct.ioning, 

.enr. Sir Z1& ~ D  Ahmad: ~ t tJ;1e figures given by the HonourablQ the 
Finance Member 1Il reply to my questIon show that. the price of manufaotured 
cotton goods is even now· 21 times the pace which prev&i.led in 1988 and 
though the price of cotton is much lells, ,vet th(>, price of piece goods i; still 
much greater. ' , 
Ii ' 
The BOIl_able Sir II. AzlIul Buque: If my Honourable friend had com-

pared the. ~  which was prevailing in 1901, he would have found the price 
to be ten times greater. Surely that is not tbe bRSis of comparison. 

di Dr. 8lr Z1& UdcltD Ahmad:.Will th; Honourable Member please give me a 
reot answer? May I know If BnythJDg has beell donA to reduce the priae 
;;:-? The prlce .level, ?ccOl'ding to the figw-es given h:v the Honourable the 
nce Member IS 21 timf:B the price ,which was prevailing before. 

The BcDODrable Sir II. ,Alilul Haque: I am B'fra.id the Honourable Member' 
misunderstood th? t ~  given by the Honourable the FinBnop Member. 
I am here. ~ to texti!es. So far as 'textiles a.re concemed, we haft 
weeeeded 10 reducmg the pnce level at leallt to balf of what it was in 1948. 
lk. SIr 81& Uddin Ahmad: I was also ~ D  about textiles. , 
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ft. BOILoarabie_ Sir II. AllIul, Buque: I am saying _that we have reducea-.' 

the price by half. '  .  _ . 
Mr ••• II. 10lhi: Is it not & fa.c:t that so far as ~ t ~  concern.ed.-

the Govemment of India, in the Department of ~ t ~  and OlVll Suppbea. 
is a' Branch of the Bombay Millowners Association? 

'l'be llOBoarable Sir •• AllsUl Buqu.: I categorically deny it, and I con .. 
sider it defl!,matory if it was said outside the Rouse. 
Mr. T. S. Av1n...,Ulnpm Ohettlar: May I knc·w wh!ln the Govemment;expecj.' 

the subsidised goods to arrive in this country? 

rie KoDoarabie Sir II. AslIul -Buque: I dq not expect subsidised gooda 
at all. ,-

~B  PRINT ,. FOB THB FU'TUB.B OF Bumu. 
631. *JIr. anarendr" HaUl Chattopidhyaya: (a) Will the Honourable ~ .. 

ber for Comm.·)D'Wealth Relations please make on the flOor ~ House Q detaU-
ed statement on the ~  print" for the future of Burma? 

(b) Is it a foct that thtl H.pDourable Member received a letter from the-
Council of th'3 Il\Iperial Citizens Ass.ociation? n so, will the Honourable -Mem-.. 
ber be pleased ~  ~t  if the letter expresses that the "blue print", if t ~ 
would create mIschIef and would not be for welfare of Bunna nor its' happiness? 

(c) Will th03 Honourahle Member state all facts regarding this letter, ancl 
~  he propoNe to take the Central .Legislature into his confidence before he 

decides on the "blu3print"? 

• The B ~ Dr ••• B. lDlare: Ja) The '?lue-print' is the report; of the-
Burma ~ tt  of-.the ConservatIve Impenal Mairs Committee, London, 
and contams suggestIons m regard to the future of Burma. It is not-an official 
document and does not contain the views eithE'r of His Majesty's ~ 
or of the Government of Burma. . 
(b) Yes. 

. (c) First Part: The letter contains the view of the Counoil of. the Associa-
tion on the 'blue-priilt'. I lay a copy of the letter an the table of the lIouse-
for the Honourable Member's perusal. ~ coPy of the le-tter hu been forwarded 
to His Majesty's Gavemment. •  - ,  . 

Second Part: The 'blue-print' is not a matter for-the decision of the Gov-
emment of India and_ the qU4}stion therefore does nQt arise. -

• -Oon 01 letter dated tAe 1" Fe61'V1l'r1/ 1945, from. the Olwirrlla'lJ, The Imperial 'ndiGlt, 
OitifemMP ,.411ociation, 80h106 BOVI', 235, H0ffI6'11 Road, Bom.1My, to the 8.cretMJ/ e.-
tAe Gollemment 01 India, De'/-lflf'tfMflt 01 OOfMllOfttDealth .RtlatioM, N_ Delhi. 

. . _Re. "Blve Print" lor the lutvre 01 BumtlJ. . 
I am -deaired by the Council of thill AlIOciation to convey to t.he Government. of India 

their views on "Blue Yrint" for Burma which baa been prepared by t.he Imperial Aftain-
Committee of the Con .. ~ t  Part.y and signed by Peter Macdouald, ita Chairm&ll. 
2. Briefly the main recommendations of the Commit.tee -are :-0 

_ (a) "When Burma ill fu11T re-occupied there should be a period of recoDitruCtioD of fixed 
durat.ion. During t.his penod aut.horit.y ahould relt wit.1I the Governor, -wit.h whom would 
immediatelr be alllOCiat.ed a· Council of repre .. ntat.ive Burmana, to usiat him in work of 
NCODitruction." -

(b) At t.he end of six ~  Burma will have ':full .. If-government. I11bject to a' ,t:r-ty oa 
defence and external relations between the ~  and the B!ll:,JD ..... Govemmenta.. . 
(c) The Blue -Print. Providea for II: commerC1&1 t.r!'6t1 ~~ . reuonable ae:;urlty &0-

B 't' h nat.ionals engaged .in the indult.r1lo1 and commercial rehabilitation of Burma. 
n; Under the plan, Britiab. firm. operating in BIlI'JDIo would be ~ t  to comp_t.ioa 
for (u!.terial 10 .. or damage arising out of the war or -the enem1 t ~ but full OCIIDpIDR-
-tion .hould onl,. be paid to firmI that are willing to Nltart their operation on a IItlafactol1' 
ba8UL" -
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(e) On the lubject. of ~  "thia Comm,ittee agree t.hat if t~ pNIODt. ~ t 

for the management of the Burma currency by the Reserve Bank ot India should be terminated 
tbe management of the currency 1Ihould -be entrusted to an ad hoe currencY' authority prefer· 
ably a Burma Carrency Board. The link between the Burma Currency and the IMian 
rUpee should be Dlaintained in the interest of the close trading relations between the two 
countrie.... ' 

(f) The <lefenr.e of Burma is an integt'al part of t,he defence of S-: E. Alia and t.he 
Deoe_ary naval baaee, military elfablishment and Air Force, stations should be provfded for 
, ander the treaty between H. M:'8 Government and Burma." ' .-
-(g) 'lItIe 10cRI defence and internal lIecurity will remain a responaibility of the Burma 
, Government.. '. ' -,., 

(h) ~  ~  for tpe training of Burmese ~  should be proviJod in 
Imperial establishment. 0 '  , 

(il It ~  the e!"r.lnaion 0 frOll1 t~~ B~  J?ominion of t ~ territories occupied by 
, ~ ::  .Chml, ~  and Karena until Buch tune a. they clearly e¥reu their ~  

3. Before separatia. from 1ndia in 1935, Burma was encouragel!i to believe that ,,11 her 
ills were due to her connection w'tth India. Burme .. were told that t.hey were back".rd 
indulltrially. ~  I!'nd educationally.because 8he 11'&8 a pruvince of India and that if 
~t It&te of affaIrs co!lhnued 3ul'!l1a ]Vould cease to be Burma. The ~  do 110t believe 
· ~t Burmese are happy ullder the Japanese rule but they feel that if the l'ecommenrlatiQDI 
• of the B ~  P,int" are, ~ t  .the pre-war artificial prejudicell against Indians will 
reappear which by no means Wlll.contribute to_Burma'lI fnture welfare and happinesl. It will 
Dot help Britain, Burma or India if thOle who are responsible for the future of Burma ani 
· Dot beneJited by past experience8. " , 

4. The' authors of the "Blue Print" have made a deliberate, attempt to placate foh. 
'Burmese at the ~  of the non-British interest.. They propose to compensate B ~  
' capitalists for all their 1",l1li, but. Jhe Indians ... ho su1fered more than the British are n 
, to be compensatoci. Apparentl,. accorliiJ1, to the "Blue' Print" Burma 'is to be treated by 
Britain al ber lpecial preserve by wiping out ~ t  Indian interests in the countl'1. 
On a close stuliy of the recommendations it is abundantly c1esr tllat its authors are mOre 
: anxionl to k .. p B ~ lafe 'for Britiah vested interests than to do justice to the childr8.\l 
of the Ion or tQ safeguard the right. of British' Indian bUlinessmen and workers who wenl 
-In Burma befQre the War. 

5. Several attempts have been made in the past to elicit a clear and definite declaration 
" of policy from the British Government 011 the Bunna question inc\uding. of course, the 
atatul of Indianll in thAt ('ountry, but no satilfactory declaration hal been made so far. If, 

o haweyer, the British Government are to' base their policy on the recornmendaiioqs of the 
"Bl'ae Print!'. the Council have no hesitation in recording t~t Jluch an, action on t.heir part 
will be considered by well-wilhers of the British Oommoilwealth or ttlatiollll a. v.iolating all 
,established .tandards-of, inter-nationals justice and fair-play. The British Government 
· caDIlOt do worse, than to accept ita recommendations. ' 

6. The Council of Auociation understand that negotiations are going 6n at present between 
· the Government of India and the Government of Burma for ~  an Agreement ill 
«Innection with the subject of immigration and ot\1.er vital matftlrs. The Council would, 
'tollerefore, 8trongly urge upon the. Government of . India the 9-eceasity «;If. cOl,IsultinJ ~  
bodiee aa are interested in all queetlonll connected WIth the status and position of Indlana In 
'Burma before any final Agreement ill arrived at and that IlO Agreement should be concluded 
'in oonnection with' thaae vif.al mattera wit.hout the approval of the Central Legislative 
Aasembly. 

7. The Council fear. that peteODl known to be not friendly towards Indian. in Burma 
like Sir A. Watson and others have already started a tiradll against t.hem. Recently he 'WI 
'reported to have stated :-

"The re-building of ~  is a ta8k beyond the cap,:city of t ~ ~  She wil,l 
require expert and finanCial help. That help must he gIVen by Btltam. But ahe fe"," 
India might endeavour to help her neighbOur in the re,building ~  ~ t  ~ agl'icul, 
ture and solomnly ~ that any such move on the part of ,IndIa Will be .un!alr to .the 
Burmflse who in these years of freedom have developed the strontest. preJudice agalllit 
'eIploitation by Indian •. " . 

The Council are not. aware of the BOurces of Sir A. Wataon's inepiration to make lIuch a 
ltartling statement. It seemll t.hat. he is trying to prejudice British public opinion ~ 
Indians in Burma, The young Burmese now in India have repeatedly eIpreued a deelre to 
'live on friendly relation. with t.heir great, neighbour, India. The Burmese BefuIJ88I' 
Auociation recently .taW :- ' 

"We have no desire that the Indians should be kept. out. merely to give Britain a monop91y 
>Of the eIploitatiOll of the "undeveloped ftIIeUPCell" of Burma. .  .  .  •  .  •  .  . We do not. 
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desire t.hat. Indian capital fofthcomfng, for employment in Burma should be subject· to any 
diacriminatory control." , ,  " 
Both Sir Paw Tun, First 'Adviser to the Governor of Burma, and U Tm ~ t  ID Charge 

of the Post-War Recoustructi. Department., hav,c made it clear that they would welcome the 
clo.eat ties of alliance and friendship between BUI'ma .nd India and only recently U T!n 
endorsed the public statement made by the Governor of Burma at the Conference held ln, 
~  1944, that there was ~ intention ,of treating Indian buBine88 enterpri8e in Burma 
ddJerently ,from British ent.erprlBe, , 

, India doclI not want -to exploit Burma for her own selfish intereatsj' she offers her friendly' 
co·operation for the regeneration of an unfortunate neighbours, So far aa Indiana al'.' 
concemed they do not want any special ~ and ~ ~  in B ~  .But t~  is ~  
unanimity of opinion in the Country t.hat. the rlghtR and ~  whIch ~  Will have lD 
Burma shall in no way be les8 than those' granted to Bnt.libera and other foreigners, 

, 8. It was recently reported that. the Governor of Burma and hill adviser8 would shortly 
visit England for conference with tbe Secretary of State for Burma in connection t~ th., 
reconatruction work to be lltarted all BOOn &8 Burma wall reconquered, The Councll of 
AI8ociat.ion feel that India'. case .bould not go by default and that representative Indians, 
who are fully acquainted with the Indian intereata in Burma should be invited to place India'. 
point of view before the Secretary of State for India wbo is alBO tbe Secretary of State' for 
Bunna, 

9. Since the "Blue Print" is a policy making' document, the ~  of the AslOciation 
request t.he Goverument of India to forward their v.iew. on it. to H. ).1.'-Government before 
the, final policy on the future of Burma is formulated, . 

:Hr. '1'. '1'. Krlfhnamacb&ri: In ~  of the faot that t ~ bu been a die-
CUSS10n on this subject in the House of Commons, will the Honourable Member: 
arrange, for a similar discussion in tbis House? • 
-'!'be B~  Dl' ••• B. Khare: I will consider the matter. 

RIOJI AND PADDY DESTROYED BY Gov:mmrJllDNT IN NORTH Bnu.B 
537. *Sirdar KMpl abllh: Will the Honourable the Food Member _please 

8tate: , 
(a) whether his attention bas been drawn to a press interview of Mr, E. C. 

Ansouge, Food adviser to thrt Bihar Government, published at page 2, Colulnn 
4-, of tbe HinduB,tan TimbS, dated the 8th February, 1945; 
(b) whether it is a fact, as stated therein that a large quantity of rice and 

paddy had beeu destroyed by tbe Government in North Bihar; 
( c) who purchased this grllin" from where, when, and at what price; who. 

ex_amined ~ and passed it as fit and when (please give full details); and 
(d) whetlwr OOT'<!!'mnent have made any enquiries about  this matter nnd 

what action they have tuken or contemplate. to take in this matter so as'"to pte. 
vent its recurrence? I 

'1'Jae B'.OIIoarr.ble Sir lWala P1Va4 Srlvldava: (a) Yes. 
(b) to '(d). A full statement 01. facts w\s given by the HonoUrable Mr. B. R. 

Sen, ])ireetor General of Food ill the Council of State on the 15th November, 
1944. A copy of the statement is placed on thIS Library table., , 

# R:moALLING OF MD. K. C. !tfA.B:mD&& 
638. *Mr. ~ Subedar: (a) Will the Honourable the Commerce Mamb@r 

p!ease state if it. is a fact th_ Mr, K. C. Mahindra has been asked to wind up 
hIS work and to return to India? 
(b) Have Government seen the report in the Press that HiS' Excellenqy the 

Viceroy does r.ot like tbe idea of increased Indo-U. S. A, trade after tho war? 
(c) What ia the policy of Government with regard to trade between India. 

and .the United States of America. after the war, and do Government prvpose 
to gIve ~ 888urance that no restrictions of any kind., direct or indirect, will be 
plad'bd on the full growth of such trade? 
(d) What is -the reason for the ~t  restriction on provision of dollalB 

accruing to India from exports to the United St.atsJs of America for purClbaae in 
that country? ' 

!'he Honourable Sir •• Allaul Buque: (a) Yes. --Tbe Honourable Member', 
alt.entioll is t~  to the_pre88 communique issued this morning. 
(b) Government have .,een the press report referred to by the HOllDurabl& 

Member. 

• 
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(c) ~ is too early-yet to envisage the post.war economic conditions .that are 
likely to influence the trade policy of tbe ~ ~  ~  Government will, how-
STer have the beat interestil of the oountry in ~ all such matters. . 
(d) ~ t  of dollars for meeting dollar import. requirements of the sterling 

arell! countries. I . 
Kr. Manu Subedar: May I know whether the prospective trade between ~ 

and the U. S. A. is {;Oing to be reduced because the Government of Indla. 
have now put an official and not a. ~ man in charge of the llurch8'Be 
mission? 
The B.onourable Sir •. Asizul auque: I do not agree that putting an offi-

cial in charge will reduce the business; it might -increase. 
Prof. R. G. :B.aIlIa: WiUJ. reference to pllrl (bl., what is the actual positlion 

-0£ the . Government of .India if this particular press statement is not quite 

correct? 
The Honourable ~  •• Azllul ·Huque: I eaunot say: it should be a.nswered 

by the Honourable Supply Member or the Honourable Information Member. 
JIr. T.  T. lD1lbDamachari: With reference to PaTt (d), is the Honourable 

Member aware that Egypt has made a. satisfactory provision in' regard to the 
supply of dollars for her needs from the 'Empire Dollar Pool', and is the Hon-
ourable Member going to take. any steps to persuade ~  colleague the Finance 
. Member to make a similar arrangement for this country also? 

The HOIlOurable Sir •. ....lzlll Kuq1l8: I am not aware of what arrange-
ments 'nave been made by Egypt. but we Me constantly looking at this ques-
tion to Ree how better provision can be Jnaa8, 
JIr. Jl&nll Subedar: May I ask whether Mr. Ma.hindra was asked to go or 

whether he himself oRered to go 'I 
The ~  Sir •• .ASizul Iluque: The prc88 communique quite clearly 

.explains that it ill II result of the policy which» necessary that this arrange-
ment has been made. For more details I think my Honoura.Dle friend should 
ask the Honourable Supply Member. . 
Mr. JlaDu Subedar: May I ~  whether Government do not consider it 

wise W t~ the feeling which' is in this country that this man was askp,d 
to go because he W8'fl assisting Indian industrialists to buy machinery in the 
'U. S. A., which Government did not approve? .  . 

The mmourable Sir K, AslIul Buque: I deny the allegation, but I think 
the Honourable Supply Member will be able to answer that question. 

HYDBO-ELBOTBIO SOIIBJOS 
689. *Kr .• anu Su,bedar: {a) Will the Honourable the Labour Member 

please state how many hydro-electric schemes are at present t ~ in 
India? ... 

(b) What iR the amount of power generated by each of them? 
(c) How much of this power is used for industrial purposes? 
'.l'he B.oDour&ble Dr. B. It. AmbeClkar: (a) 8'''ftcluding privite, industrial anti 

military installations. . 
. (b) It is. not poesible to give informafiClll about in'aividual. stations. The 
-total energy generated bl' all the stations ill Bpproximately 1988 milIioD 
X. W.H. 
(c) Abo1lt 56 per eent. 

HYDJlO-ELEOTlUO SOHEMES 

MO. *Kr: Manll SIl':"dll': (a) wih the Laboo/ Member please state how 
many other ~ t  schemes have been considered 'I 

~  F!.0w ~  t~  are going to be dealt with by (i) the Government of 
India. (II) the PrOVinCIal Governments. and (iii) the Tndian States 'I 
(c) What will be the. total horse-power of these schemes? . 
(d) How many of them have been already sanctioned by the 'Government 

.of India? . 
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(e) }o'or how 'many of them is'lIlBchinery either under negotiation or under 

-order? ~ , f t" d 
(f) What is the approximate date when they are ~ t  to unc Ion an '. 

make power Qvailable? 
(g) Which of these' schemes will be the first? 
The Honourable Dr. B. B.. Ambedka.r: ('a) A large number of B ~  h.lJVe 

i'ecently been considered; several of t.hem are. ~ various B~ B of 1Ovestlgabon. 
l'lant requirements for 31 have so far been notified to the tiecretary of State. . 
(b) (i) Under the present, constitution, ~ ~ t of Hydro Ele,ctrlO 

'Sohemes fRlls within the purView of the proV1OClal ~ tB   ~  Govem: 
ment of India are, however, rendering them ~  asSistance as IS asked for 
through t.he Cent-ral ~ ~  Power Bo.ard whloh they ~ .recently set up 
for the initiation, eo-ordmntlOn Hnd pushmg forward ()f ele('.tflClty development 

t1chemes. . 
(ii) and (iii). ·Of the 31 ~ mentioned in reply to part (0'), 14 are 

being dealt, with by P"ovincial ~ tB  13 by Indian States and 4 by 
private concerns. -
(c) Approximately G,70,OOO. 
(d) 28 schemes requiring plant before the end of ] 947 have so far been 

approved by the authorit.ies concerned. 
(e) Seven. 
(f).BetweeJl the elld of 1946 and 1949. . 
(g) The Mohammoopur Hydro Electric Scheme of the U. P. Government 

will probub1y be the .. first to start functioning out of post-"-OItr sc.hemes. , 
Mr .• anu Subedar: ·ls it 11· tact that the Government of Indm are Wlduly 

-strict with regard to hydro-electric projects which are !mbmitwd fo them from 
t he ~ ~  lind from the States? 
The Honourable Dr. B. It. Ambedkar: I do not suppose there is any ground 

for believing that they are more strict than the necessities of the case require. 
Kr. Manu  Subedar: Bv what date does t,he Honourable Member expect most 

of these projected hydro-electric schemes to function? . 
The lJonOUrable Dr. B. It. Ambedkar: I said that; between 1946 and 19,;19. 

ELlllarmoAL COMMISSIONER'S REPORT 
tMl. *Kr. )[anu Subedar: (s) Will the Honourable the Lahour Memb!'r 

state «-hy a copy o! the report produced by, the Electrical COlpmissioner ,wit.h 
the Govemment of India has not been placed in the libra.ry of the House? 
(D) Has the Policy Committee. in connection with -power, reported? 
(c) If so, will a oOPY of their report be made available to the Member,;' of 

the Leg)Rlature? -
!"he JIoDoQrable Dr. B. R. Ambedk8l': (/J) PreEmmably the Honourable Mem-

hf'r refers to the proceedingR of thp 'T'e(lhnical, Power Conference of which the 
t ~  Commissi0!Ier WRR. the Chairman, The report is under print and a 

~  WIll be placed 10 i:he Library of the Houilp. aR koon as t~ printed copiell 
become available. . '. 
(b) B'lld (c). Presumablv 'the reference is to lb(' seconq meeting of the 

po!icy ~  held ~  2nd February ~  The ReCOl"d of the meeting ill 
hemg finalised And COTl1Pel will be nlRcerl in the librnry of ine ~  in due 
~ ~  :rhe Record of the fll'l!t meeting of the Committee is already available 
In the TJlbrary of the House. . -

CERTAIN ORnlll'R OF TlJlIl "R,.\TTomNG CONTROLLER, DElJII 

642. *Sardaf MannI 9In.,b: (Il)wm the R(moHrBhle the Fnnd Mpmhf'r 
please Rtate if hiR attf'nt.ion bAR been drnwn to the i&RUe of the Dail'll T(!i. dnted 
the 2nd Februarv. Hl41i. !livin!!' ~ Ahout thp. circuhrtion of an order bv tbe 
Rationin!! nonl.roller. n"lhi. I'f'nnj,'inrr f'verv "Pl'ltnhlil'lhmenj," hf)ldinp" I'll t.iOJ1 
J'lpnnitB to denr.l'lit I'IP(,11l'itv pitn"" in f'nRh 01' in tlip Rhn.ne of Nntionnl FhvinQ' 
Certificl\tes not lllt.pr tnlln tnp 10th ll'phl'11 1ll'V , Hl4n. lind t.o flim nn I1vrep'11fmt 
on a one rupee 111dif'illl ",>tnmo. ""hif'h nlTfppmpnt iR not ~  with t ~ R'lid 

t AnRWf'r to thi. ~ t  laid .?n the table. ute qlleltioner having exhllulted hila quota. 
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Ol'der although' it is wl'itten in the said order that the agreemebt is IlppenJed 
herewith?- .' . 
. (b) Is he ,aware of 'the public opiuion regarding the "alidity of the order 

refen'ed to in ~ t (a) above? ' . 
(0) Will he please state the nction that Le proposes to take against this 

order? - . 

The :&:onmirable 'sir J"wala Prasad Srivastava:' (8) Yes. 
(b) I ha\'e seen some criticism in the press. 
(c) The matter is under t ~  

CLERICAL STAFF OF CENTRAL RESEARCH INSTITUTE, KASAULI 

043. *lIIr • .Anauca Kohan, Dam: (a) Will the Secretary for Education, 
Health and Lauds be pleased .to state the present strength of the clerical staff 
of the eentral Hesearch Institute, Kasauli, and the presentsoale of their pay?' 
, (b) Is the prf'sent sc.ale of pay the result of §rfresh revision or an amalgama-
tion of the three previous "grades? _ 
(c) When were these three grades sanctioned by Government? Were they 

originally separate or Oft Q time-scale of pay? And if in the latter case, w4y 
:were a good-many clerks not allowed to continue after reaching thCl maximum 
of their lower grades? ' 
(d) How many of these clerks had to stop without t~  Rny increment 

and tor how ma'ny years? " 
(e) Was t ~ fact taken into consideration while fixing pay at the time of 

amalgamation of the three existing grades? Was any rep'resentation made by 
the aggrieved members to the Director in this conneQtion?, If so, with· '?Ihat 
tesult'1 
(f) Do Gov-ernment propose t.o do something to make _good the losl sustained 

by them as a consequence of the stoppage of their increment? 
Kr. I. D. "'IOD: (8) A statement showing the required information is laid 

on the t ~ of the House. _ 
-(b) The present scale for clerks is the result of ~ : t  of three sepa-

rate grades 'which existed previously. ..... 

(c) The three grades for old .entrants were sanctioned in 1920 and ~  for 
new entrants in 19S4.These grades were originally separate. The last part; 
of the ql;lestion does not, arise. 
(d) Sixteen clerks (including· two now retired) received no increments for 

periods ranging from 1 year and 9 months to 16 years and 9 months, up llo 
28th February, 1942, when the scales were amalgamated,. 
(e) Information is being obtained, and will be laid'on the table of the 

House in 'due course. 
(f) There was no stoppage of increments and no question of compenaatiton 

fOl loss arises. 

BIGIIme", ~  ".....,., ,1re"gIII. oj eM clertotJl 11146 oj 'Mo.rtlrtll BIHIJf'Oh 1""""'11 
.. - . KGlGuli, aM ,he 1'fW'''' -ze. 0/ fJlJ1I. 

Permanent staff Pay for old entrantia Pay for new entrant I 

1 08\oe Superintendent ~  180-10-140. 

1 Head alerk . . 120-8-200 110-1-180. 

20 Clerkl 60-2-70 EB-3- 'I-2-81-EB-3-

4 Clerkl 
1 Stenographer 

86-EB-II-IIO 80-ES-4-100. 

Temporary staff 
60-3-71 

~  
5 , 

OVBB-TIME PAY FOB STAFF OF CBNTRAL RESE.A.BOI[ INSTITUTE, KAsAULI 

544, •• Kr. Buga Kohan Dam: Clio) Has tlie Secretary for --Education, 
Health and L[mds sanctioned any over·time pa:v for the staff of the Cent,ral 
:Research Institute, l{asauli, and is that applicable to all members? . 
(b) Why is it not sanctioned for lithe mini!,terial t~  '1 
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(e) Is the !!taif entitled to work over-time after 'the prescribed hours? Ii so, 
what are the daily timings and duration of such periods every month1 
(d) Do Government propose to give reasons for slIoDotioning over-time pay for 

:one section of the staff and ignoring others in the same buildings? , 
(e) Is there any new unified time-scale of pay SlIoDctioned by Go\'.crument 

for its personnel which may be availed of by the permanent staff? . 
IIr. 3. D. Tyson: (a.) A consolidated over-time pay equivalent to twenty-

five per cent. of basic pay has been sanctioned for all non-ministerial perma .. 
nent pensionable and non-pensionable superior establishment, and a. perma-
ne!lt inferior establishment, ~ temporary staff and inferior servants paid from 
contingencies. 
(b) and. (d). The nature of their work is different. 
(c) Tbe staff is required to wcrk over-time as and when thc state of work 

malies it necessary. I1i is not possible to give infoi'inat.ion regarding daily 
timings and duration of periods during which over-time is· worked as _ they 
vary from time to time. . 
'(e) A unified scale of pay has been sanctioned for ··temporary 'Central Gov-

~ t clerical employees working in certain places. IIi places where the 
unified scale is applicable permanent staff ~ the option to elect to draw it 
f(lr the time it is in force. .. 

-HrLL ALLOWANOE FOR STAFF OF CENTRAL RESEARCH INSTITUTE,KASAUU 
M5. *1Ir. AnaJUIl lIohan Dam: (a) Will the -Secretary for Education, 

Health and Lands please state 'whether there .is' any hill-allowanee sanctioned 
_ by Government for its emploj"ees in Kasauli? fs that also allowed to the staff 
of the Central Hesearch Institute? Has any representation been made to 
Government and witb what result? 
(b) Ie there any hill-allowance for those stationed in Simla? If so, why 

there is no sueh allowance for those in Kasauli·? 
(c) How do the prices of essential commodities ancI thec(lst of living in 

Kasauli ~ witIJ those in Simla? 
IIr. J. D. Tyson: (a) and (c). The information is being rollectsQ and 8 

reply will be laid on the table of the House in due course. 
(b) The staff of certain -offices of the Government of India classed as 

migratory are entitled to allowances when in Simla. The staff of the Central 
Research }nst.itute at Knsauli, not being migratory, is not entitled to those 
flllowances. .-

AsSOOIATION OF STAFF OF CENTRAL RESEARCH INSTITUTE, KASAULI 

.546. *111'. Ananga Mohan Dam: Will the Recretary for Education, Health 
and Lands yleose state whether there i6' ~ association of. the 9taff of the 
Central Research Institute working for the bencfit of its employees ? Did the 
. staff ever appl," . to the Director for permission to start such an association 7 
. Mr, 3. D. Tyson: The reply to the first part is in the negative nnd to the 
second part in the affirmative, . 

HOUSE-RENT AND WINTER ALLOW ANOES FOR STAFF OF CENTRAL RESEARCH INsTrrUTB 

KASAULI 

547. *1Ir. Ananga Mohan Dam: Will the Secretsry for Education, Health 
, and IJirpds please state whether there is any -house-rent allowance or winter-
allowance sanctioned by Government for the staff stationed in Simla'? If so, 
js it also allowed to the staff o£..the Central Resear<lh Institute at Kasauli? 
. Mr. 3. D. ~: The answer to t.he. first. part is in the affirmntiYe, arid to 

t ~ second part in the negative, 
INOOME AND EXPENDITURE OF ~ A  RESEAROH INSTITUTE, KASAULI 

+548. *:r.tr. Ananga Mohan Dam: (a) Will the Secretal',Y for Educati()l1, 
Health and Lands be pleased to state tb.e present income and expenditure. of 
the Central Research-Institute at Kasauli? -
(b) If there. is a surplus, will Government consider the proposal to revise 

t Answer to thill qoestion laid on the table, the questioner having exhaosted his quota. , . 
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Ute ~ scale of'the staff iu order to bring it 
attached oftiCtll! of the Central Government? 

~ B FBB. 1945. 

to the . level of the ~  

Mr. I. D. TyIOll: (&1 A ~t t t B ~  the receipts and expenditure 
01 the Institute for 1943-44 is laid on the table of the &use. 
(b) No. The pay of the staff is fixed with reference to the nature of their' 

'Work and responsibmties and not with reference to the financial results of' 
the working of the Institute. 

t t~ t  'he t'eceip'8 and e:rpenditvre oj I tIle Central Re8earoll In8tilyte,· KtJ8Q'Uli, f,,-,· 
the year 1943-44 

Total income 
Total expeDdi.ture 

'Re. 
12,0',712 
',77,689 

INDIAN MINING ENGINElllBS(GlllOLQOIOAL SURVEY) AT KODABMA 

14.9. ·1Ir. Bam .araJaD S1DP: (a) Will the Honou.rable the Labour Mem-
ber be ,pleased to state the total number of lndian lVliI;1ing Engineers employed" 
undtlr the Stortls and P ~ Section of the Geological Survey of India since' 
1948, at Kodarma and their sQale of pay? '\ 
(h) Is it Ii fact that the cases of Indian ~  Engjneel\i for increments 

hltve ~  beeJl (\onsidered, though the work done by the' Iudiall Mining 
Engineers is of the" same nature as that done by the European Mining 
Engineers whose tt ~  huve been l'ecoIUweuded for increIperit by the Super-
visory :Field Officer? 
(c) Is.it fl fact that none rl the European Mining Engil,!eers had any pre-

vious experience of Mica mining and ..still they have been entruated wihh the· 
-task of ~  instruction to the various ~  lhine owners as to how to 
develop tl;le mien mines? ... 

(d) Is it u fnct that the Indian :Miniug Engiilcers though with better ex-
perience of Mica mining druw only Rs. 450', whereas J1::uropean mining 
Engineers draw Us. 8m or in some culie Us. ~  Will Government be' 
, pJeaaed to state:) the ressons for this discriminatory treatment? 

(e) Is it II fact that Government iSf:llwd an order to the Director, Geological 
,'survey of India" to l'll1ggest the nHme uf some Indinn Mining Engineers for' 
the post of Supervi!JOl"Y Field Officer at Kodarma in 19431 Will ~· 

ment be Ilieased to Jay on tht, fuble the recomme.ndationf; of the Director, 
GeologicHl Survey of India, ~  the nhove? 
(f) Will Governmellt be pleased t:) state the reasons, ill detail, which led 

to the a.ppointment of a European -with only two yelll'B- experience of mic.· 
factory. worlt, I!S (iovcrnment Inspector of Micn though there were Indians wjth 
"twenty years of experience' of mica' factory and their cases. were even recom-
mendedstl'Ongly by Mr. F. F'. Watts, an Americ-an memher of thll Mica 
Mission?' -

Tlie KOI1Oura'le Dr. B. B. Ambedkar: (a) :}<'ive 111dh.LII Offieers since 1948. 
At present 3 IndiKIl Of'ficert,;-S('ule of pay Hs, :':!O().-15-500.· 
(h) No, the Government of India hl-H'e Stilletiollecl .n time-seale of pay for' 

all llliniug. engineers. _ 

-(e) Nu. 'l'heRUI'upeulI Milling }<jugincer!l lire University trained Mining-. 
Eng'ineers lind have Ilnd very (·onsideruhle Rnd wide experience of mining, the 
principles lind uppliention of whioh Krt' 110 Il'tfferent for mil'.1l than for any, 
other minml. 
(d) No. The plly of Mining Ellgilleel's is flxed with reference to their' 

cplfllifi('ations, eXlJ('ricryce nnd ~ conditions of service which var'j. with 
~  If. European Mining Engineers draw higher rates of pay it is 

on' aceount. of their ~ t  experience anel responsrbi1i£ies, 
(e) No. The lutter part of t,he question does nor arise. 
(f) The Goyernment of Indin have made the appointment after t ~ intlO· 

'conElideratiol1 1111 the fll('toJos. Rncl they have no information regarding Mr. Watt'.· 
rt'IConlmendnt·ionR, , 
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1Ir. T. 't. 'DIMnamaobV\: With reference tp part (c), I,llay I know if th. 

Honourable Member has been in any mica mine himself? 
• 'the 1I0000000ble Dr. B. B~ .AmbedJlar: Of course I have. 

Mr. Bam .arayua S1Dgh: With reference to the Honourable Member s repl,. 
'<> part (d), ho,w is it that. one M .... Crossfield has got .an ~ t of Rs. 700 
in 8 period of two years, lD preference to more qualified Indmns? 
The BoDourable Dr. B. B • .A.mbedkar: I have said that the Europeo.ys ha1'8' 

beUer qualifications than the Indians. 

IMPOBTATION OJ' FOBBIGNIIBS TO ABoluiIOLOGICAL DlIIPABTIIIENT 

NO. -Mr. K. S. Gupta: (a) Will \he Secretary for Education, Hef4.Ith and 
Lands please state if it is a fact that a number of Europeans and Foreigners 
are being imported and new .posts being created in the Archaeological Depart-
ment, of the Government of India? If so, how many of them are (i) English-· 
men, (ii) Australians, and '(iii) South Africans? .  . ~  

(b) Is it a fact that Mr. Dermot Casey. h8il been brought over here trom 
Australia, to take charge of the school run by the Arcliaeological Sllrvey of Indi& 
. at Taxila? If so, what are his qualifications, special or otherwise? 
(c) Is it not a fact that several Indians are best fitted to hold the job which-

ill in the charge of Mr. Dermo.t Casey? 

Mr. I. D. 'ty1OJl: (a) No. 
(b) Mr. Dermot Casey was appointed temporarily for. six months from the 

15th September to assist 'the Director General, 'in oonducting $he school of 
technical archaeology for Indian students at. Taxila. Mr;  Casey has wid'!! 
experience of modern methods of archaeological excavations and has previously 
been ~t  with the preseht Director. Gtmeral in the conduct of excavatitns. 
(c) No Indian with the necessary experience in modem archaeological 

IIll'lthods was available. 

1Ir .. I. D. 'l"J-IO!L: I would Uke to add that flhere is another European 
officer working at Taxila in .. n honorary capacity. 

111'. E. 8. Gupta: Is Mr. Dermot Casey the younger brother of the Gover-
nor of Bengal? ' 

Mr. I. D. 'l'pOD.: I understand that he ia. 

Prof. ". G. BaDp: How many Indiana he has ~ B  

~ I., D.,..-'l"JIoD: I should like to add that the Governor of Bengal had: 
nothing to do with the appointment. . 

Kr. T. 't. ][rIsbnamal:hari: Except by way of a psychological pressure! 

Am SUBV,EY BY ABClJUEOLOGIOAL DEPABTllENT 
551. "'1Ir. E. 8. Gupta: (a) Will the Secretary for Education. Health and 

Lands please state if it is a· fact that an air survey was made by the Archaeolo-
gical Department? If so, when was the survey conducted? . 

(h) Is there any report of the oir survey made? If so, would it be pl:iced 
on t.he table of th'e House? . 

(c) Is it a. fact that several new sites of the famous Megalithio renlllins in 
Madras are revealed by such survey? Will Government improve the sites of 
the famous Megalithic remains to attract people from flfr and neor to appreciate 
tlw historical and pre-historical geography of India? . 

lIr. I. D. 'ty1Oll: (a) to '(c). InformBti,pn bas been called for and will be 
furuished to the House when ~  .. 

STEPS FOB SAI'JIGUABDING INDIAN ~ B  IN BUBJU'TRADE 

+552 •• 111'. Kanu ~: (u.) What steps has the Honoura.ble l\Iember 
for Commonwealth RelatiollB taken to safegulU'd tlJe intertlats of Indian' 
merchants in the Burma trade? 
(b) Is it..,a fact that the Burmel!le tenitory liberated· from the enemy is 

under military control? . . 
• I 

t AlIIWer totbi. queation laid on tbe table, tbe queltioner ~  exbauftted hi. quota. 
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(?). Is it 0. fact'that European merchants a.re getting every kind of facility 
to VISit the place and to organize' business, whereas Indian ~ t  and their 
agents are, not given the same facilities? . 
. (d) Have ~ t t ~ the "Blue Print £01" Burma" according to 

whlCh there IS gOIng to be a deliberate attempt to exclude Indians from the 
trade of Burma as far as possible? 
(e) What trade facilities have 80 fa·r disclosed themselves? 
(f) Have Government made .any survey of the same? , 
(g) Have they received any report? If so, will they circulate this report to 

membera. of the House? -
(h) Do Government propose to grant facilities for au aHthoritative depl!ta-

tion of the Federation of Indian industry· and commerce to visit liberated 
Burma with a view to 8ubmitting to Government proposals for ·poBBible trade? 

, The BoDDUrable Sir ., AIiIul Jl1ique: (a),  (e). (f,l. and (g). The Honourable 
Member's ~~t t  'is inwted to the reply given in this House on the 21st 
lfebruary 1945 to part (d) of Mr .. Amarendra N ath Chattopadhyaya 's ~  

~ t  No. 448, 'regarding trade with liberated parts of Burma. 
(b) Yes. ~ \  . 
(c) No, Sir. • 
(d) The "Blue Print for Burma" is not an official document and the 

9uestion of ita acceptance by the Government of India. does not arise.-
. (h) Conditions in' the liberated aress are not at presentsuffioiently stabilised 
to permit entry of representatives of private trade. 
~ A  OF BOOKS AND A ~P  FROM IMPERIAL LIBRARY, CALCUTTA 

1563, -Mr. K. O •• eog: (a) Will the Secrctary for Education, Health and 
Lands be pleased. to state. whether rare and valuable books ana. .manuscripts 
belonging to the Imperial ~  were removed from Calcutta as a preoaution-
ary measure? If so, wIfen and _where were t ~ removed and .how many are 
~  in nutnber? 

(b) In whose immediate custody are they being kept, and is proper cilre 
being taken of them fQr their preservation in a. good condition? 
(c) 'Are they available to scholars? If so, on what conditions? 
(d) Have these books, etc., and the .condition ·of their storage come under 

inspection Jrom time to time since their removal from Caleutta, at the hands 
of any responsible officer of the Government of India not ~t  con-
nected with the Imperia.l Library? ~  so, who have mnde these inspections 
and when,. and what reports have been made about the (Jondition of these 
books and. manuscripts? 
lIr. 1. D. Tyson: (afYes. The in!>st valuable publications of the Librru'Y, 

llUmbering ~ ten thousand, wEft'e removed from Calcutta in Februp,ry 1942 
as n precautionary ~  and deposited with the Aligarh Muslim University 
for safe custody. . . 
(b) The books are in the charge of the University Authorities. The Govern-

ment of Ind,ia have taken necessary measures for their propel' care .nnd preser-
vation. ' 
(c) Not RtpreFlent. The latter part does not. arisf'. 
(d) No inspection of the hooks has been carried out by any officer of tIle 

Government of India not connected with the Imperial Library,. This is the 
responsibility of the Imperial Libraria.n....n.nd he pays periodical visits to AUg!lrh 
for this purpose.' 

Ill, E. 0, -8011: The Honourable Member has said that the Government of 
India. have taken necessary steps for the proper care and preservation of the!m 
books. May I know what these steps have been? 

Mr, 1. D. 'l'y1Olll: Yes, I am glad to give the Honourable Meml1er tlw 
information he has asked for. Tbey a.re at present contQ,ined irr some 800 
boxell lined with .galvanir:ed sheet soldered at the top to make it air-tight Gnd 
each box contains from three to five pounds of miphthalene balls as a safeguard 
against insects. . 
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~ :Mr. E. O. :R'eogy: Do I take it then tha.t the books have remained in their 
--original condition for the last three years; and if ~~  will the ~  ~
ber be pleased to assure this ~  that ~  ~ t  of ~ 1S sumClently 
sir-tight to protect the books agamst aeterlOratlOn. 
. )[1'. 1. D. Tyson: I understand that t ~t i? S? I ~  not prepare.d to say 
that none of them have been opened. I thmk 1t IS possIble that occasIOnally a 
boOk has had to be. taken out, but I understand that the packing is in exqellent 
condition. - . . 
Dr. Sir Zia Uddin. Ahmad: Is the Honourable Member aware of the fact 

that these books, which are kept in the Aligarh University, are exa.mined ~ 
dically-every month-by one officer of the IIDperia.l Library, an officer of the 
University Library, and one other officer to see tha.t the books are properly 
kept. A report is given periodically. .. '  ,  ' 
Mr. 1. D. ",aon.: I was not aware that It IS done ~  a month, but general-

ly what the Honourable Membel' says iF! correct. . 
)[1'. E. O. :R'eogy: Do I take it that all the , packages ~  ~  once a 

month? " 
Mr. -1. D. Tyson: Certainly not. _ 
Dr. Sir Zia Uddin Ahmad: Pnckages cannot be opened every month; they 

afe carefully examined from outside. 
Mr. E. O. :R'eogy: Only the outside of the packages are examined: is that. 

t.he position? 
Mr. 1. ij" Tyson: Yes, Sir. 
:Mr. E. O. :R'eogy: Is the· Honourable Member prepared to accept the res-

ponsibility fOf any deterioration that may take place as a result of the attitude 
<>f the Government in this matter? . 

)[1'. 1. D. Tyson: The Department certaiuly accept responsibility in this 
matter. • 

Kr. E. C. :R'eogy: Will the Honourable Member depute ~  expert to find out 
by opening ,some of the books at random 8S t.o whether the books bSve nlteady 
not deteriorated? ... 

lIr. 1. D. Tyson: I am not, prer)al'ed to do so, We are perfectly satisfied, 
and we hope that very shortly we shall be nble to return the books tv the' 
library. 

Sir Mubammad Yamin. ][ban: May I ask if the Honourable 'Member will 
oonsider sending these books to Delhi instead of to Calcutta? 

Mr. 1. D. Tyson: That raises 9 different matter. The Imperial Library is 
located in Calcutta, and I think we should certainly return them to the Impe-
rial Libr(U'y at Calcutta. , 
Sir Muhammad Yamin B ~: The Imperial Library was located at 

Calcutta. because the Government of India was located there. Now that the 
Government of India have shifted their headquarters to Delhi, will the Honour-
Able Member consider shifting the Imperial Library also to Delhi? 
Mr. 1. D. Tyson: ,rrhat raises quite a· different question. 
:Mr. E. O. :R'eogy: When doeR the Honourable Mervber expect to retlln! the 

books to the Library? ' 
. Mr. 1. D. Tyson: It is in the hands of the Governing Body of'the Imperial 
LIbrary and I believe they had a meeting yesterday. This was one of the items 
~  their -agenda, but what they decide4 I do not yet know. 

RIOE AND WHEAT SUPPLIED TO BENGAL GOVERNMENT FOR CALOU'l"l'A 

5M. *Mr. AD ~  :R'ath Obattopadbyaya:' (a) Will the Honourable the 
Food Member be pleased to state the total quantity of rice and wheat supplied 
b, the Central tood Supply Department to the Bengal Government ~  
to Calcutta proper and industrial centres attached to Calcutta in 1943-44 and at. 
'What price? 
(b) Will the Honourable Member be pleased to state the total quantity of 

cu, and amanpaddy purchased and made into rice or rice purooased by :tihe 
Government of Bengal in 1948-44 and at what price? -
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(c) What surplus was left after a year's collsumptioll by Oalcutta consumer 
and Bengal cOllsumer of rwe at the end of December, 1944? 
(d) What is the :quantity of aman rice, purchased by the Government ot 

BlIngal in January .and up to the 15th }'ebruary, 19451 

"l'he ~  Sir Iwala 'rasad Srivastava: (a) Supplies of rice and wheat 
to Bengal arranged by the Central Government were 3S follows:-
235,470 tons of rice oetwetlll 1st. Novembel' 1943 anp 2nd November 1944; 

and 469,127 tOilS of wheat bet,,'een 1st April 194:3 and 80th April .1944, I 
regret that 1 cannot uUderta.ke the compilation of Q state.ment of prices, 8S 
these "aned cOllsiderably according to the season· and the source of supply. 
(b) The total }}unntity, in terou; of rice, purchased by the Bengal· Govern-

ll1ent during 19« "'8S over It million tonR. Details about the varieties purchas-
ed and the prices are not available, .' 
(c) The total stocl(!'; in the hands 'of the Bengal Government at the end of 

1944 was over half a million tons. 
(d) The Honourable Member will t ~ that it is not in the publie 

interest to 'disclose thi!; information at thi!; stnge ill the !leason. 

I DISPOSAL OF SURPI4"S RICE WITH BENGAL GOVEBNXBNT 

U5. *111'. Am&rendra Kath Ohattopadhya,a: (a) Is the' Honourable the 
Food Member aware, of the fact that the ~ t of Bengal is in a position . 
and R8sire to ellport the Imrplus l'iee out -of .India.,·if pemitted? . 
(b) Will t.he Honourable Member be pleased to. st!lte if rice or paddy in 

molua.ail has been purchased by the Government of Bengal at the rate of Rs. 4 
and Rs. 5 per maund. ~t the most? If BO. doeR he propose to reduce the price 
of rationed rice from Rs. 16-4-0 to Rs, 9 from the next month? 
(e) What !;teps is the Honournble Member contemplating t.o take t,o reduce 

the price of rice all over Bengnl and dOPR he propolle to fix the price according 
to the quality-of rice? • 

The B ~  Sir .Twala Prllld Srivlltava: (u) The answer is in th,e-
neglltive. " . 
(b) amI (e). I nm not 8WIlre that, ~  hnvp ~  made at the price 

quoted, The iRRIlP priceR of ~ t  coarse "Brietie!; of rice have already been 
~ t  redoced llnel the question of fixing ~ Ilccording to quality is under. 
considero tiOll, 

SoimDULBD CASTES EMpLO/EES OF ClIlNTRAL P B~ WORKS DBPA.&TIKDT 
MS. *Mr. Plan La1l Kureel: Will the Honourable the Labour Member be· 

pleased to state: ." 
. (a) the number of members of the scheduled caStes employed in the Ce!'ltral 
PubliC" Works Depart,ment as Executive Engineers, Sub-Divis;onal Officers 1ll1cll 
Subordinates iIi t~  permanent. temporiu'Y and work-charge statl. separately;' 
(b) w:hether it is Q fact that none of the temporary incumbents of the 'Post.s· 

of Subordinates belonging to the ~  of the IIcheduled enstes were confirmed:. 
&II permanent ~t  dul'ing the year 1944; and . 
(c) what measure!; Govenm1ent propose to take to s'ecure a fair representation 

of the members gf the ~ !.'llIltes umong' t.he permanent. staff of the Centraf 
Public Works Department? ' . 
TJie Bonourable Dr. B, R. Ambedkar: (a) and (b). The number of permR-

m.nt and tempornry Executive Engineers in the Central Public 'Works Depntt-
. meut is 12 Slid 55 respectively. Two of the temporary Executive Engineers 
are memberR of the Schednled Castes. There nre no officers of that community 
among fhe pernlonent Executive Engineer!! and there are no ~ of Execlltive 
Engineers horne on the work-chnrged eR$ll.hlishm'ent. . 

The re!';t of the .information l'f'quired by thfl Honourahle Member ill not rettdi-
1;V n"ni"hle. It. i!; being collected and will be ~  to him..as soon .a .. ~ 
sible,.·' 
(c) Under the orders regarding communal representation in the llublic ser-

fices, one out of every twelve vacanCies (other than vacancies filled by promo-
~  is set asidE.' for members"of t,he 'Scheduled Castes, These orders,-which 
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are generally applicable to all classes of post& ~ the Central Public Works 
De,Partmenli will ~  a fair ~ t t  for members of the Soheduled 
Castes, in that Department, 
. Dr. Sir Zia Uddin Ahmad: May I ask whether the Soheduled Castes are 
reokoned as one of the minorities so that their share comes from 38 per cent? 
The Honourable Dr. B. B. Ambedkar: They are a separate oategory, 
Dr. Sir Zl& UddJD. Ahmad: Then if you put them in a separate category,' 

how will the percentage of 83 per cent" reserved for minorities, be affected by 
thi;; category? 
The Hono&ll'able Dr. B. B. Ambedkar: It is not affeoted at all; it is quite 

npart from that. 
RZ-PuBLIOATION OF TO "NATIONAL IIBJULD " 

657. *Kr. Sri PrakM&: Will the Honourable Member for, Industries Bud 
Civil Supplies please state: 
(a) whether any a.pplioation was reoeived by Government from the Managing 

Direotor of the Na.tiona.l Herald of Lucknow, asking for permission .0 reiume-
publication of the paper; . • 
(b) if the Government of India did actually grant the requisite pennisaion 

and even allotted a quota of newsprint; , 
(c) if it is ll· fact that ~t  communication conveying the said news was 

stopped by the United ProvlDoes Government who insisted on the reconllidera, 
tion of the matter by the Government .of India; and if the previous pennia.on 
was thereupon cancelled; •  . . 
(d) what exaetly the considerations ~  that impelled Government fin .. ~  

to withhold penllission; ," ." 
(e) if it is a fact that tile National Herald had suspended publication Tolun-• 

tarily in 1942 and that no ~  were inade against it by the GOV8J1Duaen$ of· 
the United Provinces; and .  " 
(f) if Government propose to reoonsider the1r decision in thi'matteP' 
The Honourable Btr •• AIiIul Kuque: (a) Yes, 
(b) IIl1ll (c). No, ",' ,  ,  ,  " 
'eel) Goverumellt regret that It IS not m the pubhc lllterest to give the mfor-.. 

Illation aRked for. 
(e) Yes. 
(f) ~:  , 
Mr. Sri Plua .. : May I know if the Honourable Member's Department IS 

illtereRted in the pQlitici! of u paper or in the amount of newsprint available? 
The Honourable Sir 111 •. Azilul Huque: Weare not interested in' the policy 

of the paper. The ~  followed is that· ~  lue not only seeing to the paper' 
position hut nlf;o to the opiniono! the differen,., authorit.ies who are responlibl. 
for the pl'Ovin!'inl administration. It is as a res'ult of a consideration cf. all theRe 
factOl's a!' alRo from time to time taking the advice of the Newsl"lper A ~  

Committee tIl/It 'decisions lIl'e talten on such matters. 
lIIr. Abdul Qa.tyum: Is it a fact that the Government of India decide the 

mutter, liIu' the one mentioned ill the question, for themselves, 01' do the,. fol-
low tlw lid vi('e given by the Provincial Government? 
'!'he Honourable Sir M. Alilul Huque: When refel'ring to any special ques, • 

tion!!, 0111' ~  hUR been. to consult the Province in which the newspaper i!! 
puhlil'lhed 111'1 Illto() ~  consult fr.om time to time on such matters as are brouaht • 
before t ~ ~  Advisory Commit,tee, and as a reFlUlt of all thcse consulta-
t ~ ~ are taken, 

Mr. Abdul Qaiyum: May I know whether in this mlltter the Govell1ment of 
th,e United Pro\'inces brought pressure 011 t·he (tovernment of Indin not to per-
mit the paper to resume publication? 

The Honourable Sir-M. Amul Huque: There W8!: no },reS!ll1l'P but ceriainly' 
the views of the Provincial Government are always considered, 

IIr.Bri Prakala: At what stage during the correspondence did tJle Uniteli 
Provinces Gm'ernment' come in? ' 
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The Honourable Sir iI. Azizul Huque: I-am not 
details of the views received froID, the _ Province. -
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prepared to disclose the 

Kr. Abdul Qaiyum: Was the l¥ivice received by this 
politieal considerations? 
The -Honourable Sir lI. Alilu} Huque: It is 110t for 

what I have said. 

Government based on 

me to answer beyond 

NEWSPAl'ER CONTROL ORDER AND .NEWSPAPERS ALLOWED TO START OR RE·,APPEAR 

Ma. *Kr. Sri Pralra8&: Will the Honourable 'Member for Ipdustries and 
, Civil S\lpplies please state: '  _  . 

(a) the number of newspapers not in existence or having suspended publica· 
-tion before the Newspaper Control Order was promulgated, that have been aUo','" 
ed to start or re·appear after the said order; 
(b) the number of papers that applied for-permission to start or re-appear, 

and ,to whom ..Buch pel'tIJiesion was refused; and . 
(c) the reasons that led Government to decline to give permissioIJ in ench 

case? 
The Honourable Sir K. Alilu} Huque: (11) 90. 
(b) and (c)"; Collection of the information asked for w,ill involve nn expt·ndi. 

tureof time and labour which Government do not consider justified in pr{esent 
couditions. - '. _ 
JIr. Sri Prakua: In view of the Honouruble Member's reply to parts (b) nnd 

(c), am 1 to t~  it that the figures are very  very large? 
_ The Honourable Sir II. A.zilul Huque: As regards the papers that hflve 
ASked fa. permission to restart, I may state that immediately the paper short-
age began, there WJlS 0. demand all over India to start papers. 

~  N. G. Ranga: With regard to parts (b) and (c) were the views of t,he 
Newspaper Advisory Comniittee sought in regard to the Rpecial t : ~ 

made for newsprint? 

The Honourable Sir lI. Allzul Huque: Not in every. case. 
Plot. N. G. Ranga: What was the advice ,rendered by this Committee in 

-regard to the National Herald? .. 
The Honourable Sir M. Azlzul Huque: I am not prepared to disclose the 

nature.of the advice recewed by Government. 

JIr. Abdul Qalyum: May I know whether the grounds on which HIe pennis-, 
sion is refused include political considerations? 

The Honourable Sir M. Azllul Huque: No, Sir. 

REMOV AL OF THE SIGN BOARD OF THE" NATIONAL HERALD" 

559. *Mr. Sri Pra'kasa: Will the Honourable the Food Member please state: 
(a) if the Regional Food Controller of Lucknow has his office in the !'ume 

bui'Jding at L'tlcknow as the Associated .Joumals, Limited, the proprietors of the 
National Herald; 
. (b) if the Food Controller asked the Sign Board of t ~ National Herald to be 

-I'fimoved; .. 
(c) if it was pointed out to him that under the Indian Companies Act, it 

• was ~ t  for It company to have such It board on its premises; 
(d) if the provisions of the Defence of Indio. RuleR were used-in orrlpr to 

requisition more rooms in the snid building and get the Notice Board remoyed; 
(e) if Government will inquire whether these roome were needecl for the 

Food Controller's Office; and' . 
(I) if they propose the delivering back of the rooms and the putting up of 

-the Sign Board? '.. .. 
The Honourable Sir oTwala Prasad Srivastava: (a), (b), (c) and (d). The Oov· 

-emment of India have no information. . 
(e) and (f). The Regional Food Controller is an officer of the Provinc1al 

Government, and not of my Department. 
Mr. Abdul Qaiyum: 'May I know if the Government have called for in forma· 

-tion after this question was received? .. ... 
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The Honourable S& Jwala Prasad Srivastava: No, Sir. We have no con-
, cem in the matter. ' .. ' 
, Mr .. Sriprakasa: Mnv 11,ake l>t that as the' Department does not fUDction 
in the Province at nIl? • Is it Dot n fact that the Provincial authorities derive 
all their authority from the Honourable Member? 

The Honourable Sir Jwala Prasad Srivastava: No, Sir. 

~ D  OF ENGLISH MEDIUM IN HIGHER SJcOONDABY CLASSES IN DRJ,.:BI 

-1560. ·Mr. KaUMb Billarl LaD: (a) Will the Secretary fol' Education, Health 
and Lands please statewhe,therit is a fact that with the introducaon of the 
new, educational scheme in ,the schools of Delhi, the medium of instruction ia 
'the Higher Secondary classes has been changed ~t  English? 
(b) Are (love.mment a,,:are t ~t the ~  Prov:ince Teachers' Association had 

passed a resolution protesting agl!<JDst this mnovatlon? . 
(c) Are Government aware thai; the Board of Higher Secondary Education 

had also passed & resolution to the same elecb in support of the one passed by 
• the Delhi Province Tehchers' Association. which ultimately received: the sano-
tion of the Chief Commissioner, Delhi? 

_ ,(d) Are' Government "aware that the ~ t t of Education has not 
given effect to this resolution 80 far? 
(e) Do Government propose to give consideration ,to the l'esolutions of the" 

Delhi Province Teachers' Association? 

Mr. I. D. 'ryIoD.: (a) No, Bir. 
(b) Does Dot arise. • 
(c) The Resolution passed by the Board of . Higher Secondary Education, 

Delhi, reIRt,ed' to It change in the medium of e:llamination and hot that of 
instruction. This resolution ultimately received the sanction of -the Chief Com-
missioner, Delhi. ' ' 
(d) The Resolution wns subsequently reconsidered and'-amended by the' 

'Board. It is being given effect to in connection with the examinati()n of 1949. 
(e) Resolutions of the Delhi Province Teachers' Associa,tion are given due 

consideration' by the Central Government.' 

SYLLABUS FOB SECONDDY CLASSES IN DBLm 

.! 561. "Mr. KatJub BIhari LaD: (a) Will the Seoretary for Education, Health 
and Lands be pleased to say if it is lfot a fact that the syllabus ~  for' 
. the teaching of secondary classes in Delhi is spread over ·three years withoufi 
specifying any particular portion of the syllabus for the different year9? 
(b) Is it a fact that the Education Board of Delhi have laid down that only 

M. A. 's-can teach in the highest of the secondary classes, that· is, in olass XI, 
and that a graduate teacher can teach only up to classes IX and X. '! 
Mr. 3. D. TYlOn: (a) Yes, except for those subjects where it haR been ron-

sidered necessary to prescribe syllabus'6s on a yearly basis. 
(b) Yes. ' 

M:mnt:UM QUALIFICATIONS OJ' TUCHERS FOR CLASS XI IN DELHI 
+&82. ~ KaUash BDwi Lall: (a) Will the Secretary for Education, Health 

and Lands please state whether Government are aware that at the end of the 
rules framed' by ~  Recognition Committee of the Board of Higher Secondary 
Education, Delhi., regarding the minimum qualifications of teachers for Higher 
Secondary cl88s, there is a note to the effect that old experienced graduate 
teachers fulfilling certain conditions should be considered competent to teach 
class XI in schools? 
(b) Will Government be pleased to state the .number ,of Head-masters and 

teachers entitled to the privilege under this exemption 'note' and the number of 
those who have actually been granted the exemption in various suojects oth£l.r 
than 'Physical Sotenee' .lJIld 'Lower Mathematics'? ' 
(c) Are Government aware that the Education-Roard, Delhi, insists on the 

school managements making new apw>intments of M.A. 's and M.Sc. 's for. ",lass 

t.Amwer to_ thia question laid. on the table, the questioner being absent. 
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:XI even though such schools have on their staff graduate teachers who duly fulfil 
the conditions laid down in the exemption 'nore' ~ t  . ~ 
(d) If the answer to (c) iR in. the affirmative, do Government propose tIb.., 

instruct the Educat,ion Board not to compel Ruch managements to make new 
,appointments ? 
Ill. I. D. Tyaon: (a) Yes. - ,  -
(b) The maximum number of graduate teachers who could be ~  ,for 

this concession wns 69. Of t.hese 26 have been grant,ed exemptIOn under the 
rule. • 
((:) Yes, whellevel' the Board consider it necessary. Exemptions are grant-

,ed at the discretion of the Board; the 'note' refcrt'ea to ,bv the Honourable 
!\<Iember is permis8ive and not obligatory. . . 
(d) Government do not conRider it necesl'1Rry' to iRsue Rn;v instnllitions to t.he 

Board in t·he matter. 

LIeBNoII TO TAJIIU1UL PICTURES OF BOMVAY 

HI. *1Ir. Kuhammy .Ashar .All: (a) Will the Honourable Member for" 
Industries and Civil Supplies be pleased to state on wltat grounds he has given 
.. licence to one Tajmahal Pictures of Bombay, when t\is concern had already 
closed its business and even offices in March '1942? 

(b) Is jt. not It fact that several Producers having produced picturel'1 in ~ 

'are still waiting in suspense for their liceuee  from his Department? . If so. which 
'are they? 
(c) Does his Department consult the Film Production Licence Sub-Committee 

of Bombay before allotting the raw film to Producers? If so, how many cases 
. are dill pending such disposal? , ' 
'. (d) Is it a fact that a licence has been given to one Sadhana Bose, who has 
never produced a single picture? If so, on what meritl? 
(e) How many cases have been recommended by the Film Production Licence 

Sub-Committee .of Bombay and submitted also through the ~ t 

Nominee of the Advisory Committee to' his Department for licensing. and which 
,are they? ' , 

"!'he Honourable Sir II. Asblll.Huque: (a) As far as our information go, Taj-
mahal Pictures 'did not stop their business from March 1942 onwardR.Tloey 
were granted n licence becaiJse Government were satisfied'that they could not 
nct.ually produce Il-picture ufter their last picture in February \ 1942, despilte 
their active intention and preparatory action for dolng ~  and t'hat considerable 
hn.rdship would be caused, if a Jicence waR not granted to them. 
(b) First part: Film Ii,censing is based on production record of producers in 

fimincial years and not calendar years. If the Honourable Member is referring 
to that pll.rt, of calendar year. 1942, which falls in the financial year, ~  
the reply is in the negative. If on the other hand, reference is to. that part, 
which falls in 1941-42, it is not possible'to meet the requirements of' ~ :  
_ of this class as a whole in view of the insufficiency of raw stock. The producers 
concerned have already been infonned of this and therefore the question of 
issuing licences to them is ~ pending in tho Department. 
Second paTt: Does not arise. 

(0) Fird part: It-is presumed thR.t reference is f.o the Film Advisory Com-
mittee. This Committee ,is_consulted from time to time on matters pertainin<Y 
to the film ~ t  as a whole including the general question' of allotment cd 
J'lII'W 6lms to producers, arisihg out of the, working of the Film Control Order. 
Second pa,rt: The question is not clear to me. 
(0) FirRt part: Yes. . 

Suonil J)lI-rt: On MrR .. Sac1hon£! BOfIf\'E; merits as It well-known dan8C1l1fe 
whose ~  of ('ontribution t,o.the exposition of the Indian Dancing iR ,,·orth 
preservmg. . 
(e) J nrn afraid the question is not clear ~  . 

. SIr Muhammad Yamin Khan: What is the composition of the Committee to' 
winch t,he Hononrahle Member has referred? " 
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The Honourable Sir II. Allol Buque: ItA members are selected from th. 

Film business. - h  h  ' 
Sir Kuhammad Yamin Khan: This ,menns that onl;\' t.hose people W  0 ave 
t vested interests meet ~ give decisions? 

go The Honourable Sir •• AzllulHUque: Ii ~ lIot on ~  matter but on ~
-era) questions of policy they are t ~  
Sir lIubammad Yamin Khan: That p'plicy ifl lai& down by people who have 

vested interests? . 
The Honourable Sir •. Alizul Huque: They IHlVer lay down the polley. 

'Thev are consulted. The Govenunent does that. 
-Sir Jrtuhammad Yamin Khan: Does the Honourable Membel; lJlean that 
whatever advice is given by that Committee is not ~  by the Departn:ent?, 
The Honourable Sir •• AzlIUI Huque: Not necessal'lly. We have to gIve It 

consideration. 'Ve have to see to the interests of all concerned. .'0. 
JIr. 1lanu Subedar: Is it not true that. Govefnment have made. n t ~  

between producers who have tl t ~  and. those ~ have not and t ~ there ,HI 
great discontent on account of Uns arbItrary demo) of raw films to eel·tom 
people? .... ., . 
The Honourable Sir J[ .. Alilul Buque: As a matter of fact t.hls IS O!le of the 

most difficult tasks which the Department has-to face. At the time when thifl 
function began there was so much shortage and AO much demand that quite' a 
good number of people could not get their requirements. We have tried to 
help them. Bllt with individual questions, it is open to everybody t.o take a 
different view. So..iar as I 11m c<;mcerned, I am gl,1ite satisfied. 
1If. X. O. Neogy: The H"l1ournhle Memher l'eferred to the. Committpe at; 

tached to his Department. Is it not 11 fact t.hat at a recent meeting of that 
Committee, certnin members ~  the arbitrary charncter of the deci-
sions given by the Honourahle Member's Deportment. in eertain individual 
CaReR? 
The Honourable Sir K. Alisul Buque: T nm not prepared to ~  t.he 

nature of the advice received. .  . 
JIr. E. O. Neogy: Ah! ah! 
'!'he Honourable Sir K. Alizul Huque. .  .  . and it is 

'friend t.o say II Ah", and pIck out any individual case and 
satisfied. - . 

quite  easy fot my 
say that he is nob 

. 1Ir. X. O. )leogy: Is it a fact that personal visits paid bv film stars to offi-
(lerR of this Department have  determined action inmallY cases? 

"!'he Hc:mourable Sir K. Asizul Huque: It is not so, Sir. 

(At. this St-fllrt! ~  Honourable Members interrupted.) 
lIr. President (The Honoul'able Sir Abdur Rahim): Next question. 

LIENS dN NEW DELHI QUARTERS OF GOV'ERNMENT SERVANTS TRANSnRRJpD 

TO CALCUTTA AND BOMBAY 

·Hi. ·Syed Ghulam Bhlk Naira.ng: Will the lronourable the Labour Member 
pleawe state: 

(e.) whether it is a fact· that allotment to Government servants of Govern-
ment qusrt.ers at New Delhi iff made according to seniority in service which is 
~  from the-date of a person's continuous appointmentnt New Delhi/ 
SImla; 

. (b) wheth.er BI.ICh ~ trallRferred to Simh bold their ~ on qU(1rters 
at New DeIhl durmg the perIOd of their transier; 
- (c) -",hether 0'0vernment laid down recently thlltofficers tra.neferred ·to the 
BranchSecretarlllt lit Calcut.t.a are ahm allowed to retain lienR on' Government 
~ ~t  at New Delhi whereas t.ho.'le tr:tD!,{erred to Attached Offices willllot he 
ehglble .for thiB privilege: . 

(d) whether it is nfl1C't that. ihe staff trnnsfelTf'd to Calcut&tt with the office 
of the A ~ t ~  Chief ~  t P ~ Works D t ~ t  WfiR /!lIow-
00 ~  retaIn henr; on theIr qURrters at New Delhi and were allotted quart.erA on 
theIr return to Delhi; 
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. (e) whether it is a fact _that the period of break. in the continuous empl?y-
~ t of oertain persons empfoyed ill the Central Public Works D~ t ~t whlch 
, oocurred, on account of their transfers to places other than SImla has been 
condoned on their re-transfer to Delhi, as !Uipecial CBse; 
(f) whether it is a tlEet that the Central Govetbment servants transferred 

from Delhi to Calcutta, Bombay, etc., in the interest of servioe are not ~ 
. to hold liens ob their quarters at New Delhi and on their ~t  to New])elhl 
are considered not to' be continuously employed for the purposes of allotment., 
of quarters; and .  " I 

(g) whether Government propose to Bocord such persons the same treatment 
8S is  accorded in the cases mentioned in parts (c) and (e) above? 

The Honourable Dr. B. K. Ambedkar: (a) Yes. 
(b) Persons transferred to Simla 011 .pt before 10th November 1942 retain 

liens on quarters oocupied by them in New Delhi bu,t those transferred to, 
Simla after that date temporarily are allowed to retain liens for a period af one 
year from the date of t ~  transfer. ~ 
(c) Yes. -' , 
(d) Two members of the staft of the Office of t,he Additional Chief Engineer, 

Central Public Works Department, wei'e allowed to retain the quarters allotted: 
'to them in 1;>elhi for the period of their'tay in Calcutta l"hich was less thlm 
one year. 
(e) Yes, but the break in such cases was under one year. 

(f) Central Government servants are allowed to retaal liens on their quartera; 
if the Departments concerned 'certify -that the individuals will return to Delhi 
within a period of one year. ' 
(g) Does ~ 6rise, in view of reply to part (f). 

(b), WRlT'l'EN ANSWEltS 
PRoDUCTION CEss ON COAL MINES 

&8& •• ProI.B'.CJ.. ltIDga: (a) Will the Honourable the Labour Member be--
pleased to ~t t  if Government have levied a Production cess of Re. 1-4-0 on 
portion of coal despatched from mines in British India? 
(b) Is the cost of recruiting unskilled ~  from Gorakhpur, BaHia and other-

, districts of the United Provinces and their maintenance ,t the coal fields defrayed 
out of the proceeds of the cess? 
(c) What is the Contract Form the labour (including women) have to sign?' 

Will Government pleee on the table of the House a copy of the order under-
which this labour is recruited and ,their contract form? 
(d) What ie the machinery to recruit them'? 
(e) Where are they usually stationed? .. 
(f) What was the approximate numbe" of this labour at the various coalfields 

on the 31st Decem'ber, 1944?.... ' 
(g).-Have separate camps been established for them? If. so, are latrine and 

bath-room oonveniences provided? 
'(h) How many batches have heen sent by now and what is their numerical 

strength? . 

The Honourable Dr. B. K • .Ambedkar: (a) Yes .• 
(b) The expenditure is initially met )'ly Government. A part of ;,t is recover-' 

ed from, mine owners and the balance is recouped from the Production CeBS 
Fund. 
(c) No form of cont.ract is signed by labourer who verbally agree to serve for 

a period of 6 or 12 months. ' ' 
(d) Labour Supply Depot, Gorakhpur, run by the Government of the' 

United Province!!. ' 
(e) ~  in Bengal arid Bihar and Singal'eni oolliery in Hyder.bad. 
(f) (I) Bengal/Bihar coalfields. 15,400. ' 
-(ii) Singareni Colliery. 2,500. ' 
• (g) Yes, latrines are provided in most camps and will 800n be provided in 
all, but not bath-rooms. Adequate water supply fS ~  made available. 
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(h) The total number of lahourers despatched is: . 
Bengali Biharcoillfields .. 37,000: 
Singareni collieries. 5,000. 

MEDICAL AID AT COAL MINE WOBXEBS C.ulPS 

819 

~ . 

·He. -PIOf. N. G. Banp.: (a) WiU the S:onourable theL.abour Member be 
pleased to say if there is any provision ~ rendering m_edical aid to the. ~ 
mine workers, at their camps? .  . ~ 

(b) If 80, has any schedule bee,ll drawn up lor maintaining any ~~~ 
stock of medicines, and. surgical instruments at such camps? What'ls .the 
'number of medical. staff o'Dd their qualifioations? .  _  - -
(0) Is there any arrangement forl'the treatment of venereal diseases at theBe 

camps.? J _" - • 

(d) Is any ~  ~  of the ~  d ~  _  . 
(e) If so, what is the -total number of CLlses of ~  and. venereal dise&8e8 

from the beginning of these. establisaments of the lahour camps pp to the Slilt. 
December, 1944? _. __ •  ' 
(f) Is there any arrangement for P¥iodicRI medical examination of -the 

workers'?- _ _ -
(g) It so, what are the -dise8'Rt's DlQ£lt prevalentwhi::h these examinaHonB, 

show and their percentage?, _ ~ : 
(h) Have anl' 'deaths tAken place? If so, how many and due to. whaii 

reasons? • ~ _ 
(i) T s there -any supervision machinery for t.he -~  Department of tbe 

Camp? Does t ~ IocaT Civil Surgeon visit the camp's and treat serious ca8es? 
Are sPnOl1S case!! taken to, Civil Hospitals? . . 

The BODOUl'&ble Dr. B. B.. A ~: (a) Yes. , __ 
(b} An adequate stoCk of q:ledical supplies and surgical instruments are kept, 

'at eacn camp. One graduate-in medicine is in ch'arge of each camp with more· 
than 1,000 labourers; while one licentiktte in medicine is in' charge of each camp. 
with less than 1,000 labourers. 
(c) 1res. ' 
(d) Yes., . r' . 

(e) The camps are-spread over a large area and it hali! therefore. not been-
possible to collect the ,information in the time available. 
(f) 1res. __ 

(g) Anae;mia. In this case also time, is rl!quired to collect -the slatistics 
asked for. '  .  . 

(h) -Yes, 156 up to end of last Dec,ember, The majority of deaths is duo to 
natural causes. A small number is due to accidents at work-sites. 

(i) 1res. A, post 'of Chief. ~  . Officer of the. -Directorate of Unskilled 
T.:.abnur ~ ~  has been t: ~  In view of' the .special provisions made 
the local CIVil Surgeon does not Vl!llt the camps. Serious caBes are taken to 
Civil H0J9pitals. ' 

RATIONS AT COAL MINE WOBXlllBS CAMPS 
~  *Pro1. 1!. G. Ranga: (a) Will the Honourable the Labour Member be 
~  ~ t ~ 1f. the workers living at ,these mining labour camps are provided 

Wlth rations ~t  by Government or thrqugb a contractor? '  ' 
. (b). Is esch worker allowed 'to draw his ration separately or are the rations 
given m hulk to a gang' of t~ men? , 
(c) -Is it a mct tbat labour are usually supplied shon. weigbts 1>. y the eon. 

&actor, . ~ 

(d.) Can this 'labour ~ ~ their" rations from the' Local Govemmen' Ration 
Shops or Depots? If· not. why not? 

~  t ~  :br. B. R. Ambe4kar: (a) Workers in mining'labour caInps 
are Issued ratIOns by. Govemment through a contractor under the supervision 
of Group OftiCe1"l1.. , 
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,(b) t ~ ~  W'eekly in bulk for each gal1g . 
• (0) :No.·. .' _  " 
ld) No i 'at; they are it;sued !ree Gpyernmel1t ratiollB'. 

, cOBPOUL PUN.lSHMlIlNTS 4T C04L MINE WOBKBB8 C4JlPS. 
568 •. ·Prof. 11. G. KlUlja: (s) Will the ~  the Labour ·Member be 
~  . to state whether it is a fact that corporal puniahrrient is being given to 

~ workers at these coal rnining'laboUl: camps? Does this apply to men and 
women' both? . '.,. . •  ' , 

, (b) Does allY machinery exist for the ~  r,f thesE" workerS' grit!vances1 
,(c) Are, the Labour Welfare Advisel' to the Go,!emmellt of India and Wa 

Assistants (lr the Coal M'mes Welfare Commissioner . and the oftieers Underbim 
.empowered to look lifter the welfare' i>f t~  workers Or. conduct in.quiries jntcil 
their grievances '1 If not, why not? .  ' .. 

t, ,0_ (d) If so, who t ~  their compl8.ints? I  ,  . 

(e) .Is 'any record .Jnaint-Ilined of these cases? 

• ".. :Honourable Dr. :a.. ·K. .A.m.bedkar: (a)' No. ""There' are nO women'., 
camps:'.\ '., , 
(b) Yes. Tlw workers call approach the Deputy ,:orrector ~  -Supply 

:(Coal) for reliress of .gt'ilWances. "  • '_.' ' 
(c) ,No. ~ Labour Camps are looked ~t  by·theDeputy DirecWr Labour 

,Supply (Coal) and ,his staff. , ". ." , ',' , 
(d) Chief Lia:son Officer and the Group officers of the Unskilled Laboul' Sup-

ply Directorate. . -, •  . ., " 
(e) If cases.are submitted in ,writing, the rtftl,ords are kept in the office of the. 

Deputy Director .Labour. Supply (Coal).· Oral. complaints are dealt with on the 
s'p0t. Where gonsidered ~  ~ ~ kept.' . ': 

RJ.iiTJUCTION ON SIZE OF LBTl'EB P41'Jm :FOB ~A  CoaBlDSPOilfDZNOB 

,i;60. ·1It. III Prakua:Will "the Honourable ~  for t ~ 'and 
Civil Supplies ple6ile teferto hiS' lltiswerto starred ~  No. 606 on _the 10th. 
'November,. 1944, Iegarding tE"strictiOIl on size of note pnper for ~ corre:" 
apondenoe and state:', . 
(a) if the restriction imposed on, the size' of Not.e-paper used for correspond-

flrice applies to any paper ~  which lettel'!l . .are written· or only 110 papers: "With 
printed leHer-heeds;" '. 

"(b) if the  object of t ~ restriction is to 'prevent persons fr9m writing long 
letters' or only to tilnforce that each' single ,sheet 'used by t ~t  'sh.ould not be 
larger than the prellcribed' si,e; and .  . 
(c) if more tha.n one sheet of the prescribed size is permissible' for. anyone 

single letter, and,. if 80,' how many sheets? 

-~  B,il' M._ AIlIal-_Jluqae : (a) The ~ t  imposed on the 
size of letter paper applies irrespective of whether it is blank ptrper or bas It 
'printe"'d letter-head. .  , . 
. (b) The6bjecf; is to avoid waste in'the use. of paper. "  ,  _ 

(a) Thel'e is no restriction On the number of sheets of -the authorized sin 
which can be used for any single letter. 

, ,LIST ~ TITLES :rOll ~  ~ ~  

170. ·1Ir.Brl Prakua: Will th£' HonQurable the LeaaE"r of the Hou,se pleRae 
refer. to his replies to sta,rred ~ t  Nos. 604-and 605 on the 20th Noveplber,' 
19M, &nd"state: : 
(8) if tbe list of, thirtJ-six +.itles given : was a. complete one; , 
(b) ihbe'titles of-C.S.I., C;l.E., and various medals ana barsin·connectiou· 

with ,t,be title. called, Kaser-i-Hind not mentlOned in the said list; are being ltill 
~ awarded; or if they have ~  withdrawn; "..' 

.(c) if he-wm.,leRB8 give' the ~  titles in full, t ~ t ~t  diflelen& 
, orders are 'exalted'; 'eminent' ~  and show where 'C' standi! for 
. '#Cotnnlander' "me! ,whet-Po lor 'Companior( : and' -
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.. (d) the t ~  entitled to moke ~ t  for the t ~ t t  
. 'the 1l000ourable SIi' Sultan Ahmed: (a) Ye!='o '  ,  .  . 
'(b) The HOJlours speC1ified b,y the Honourable Membet ~  not -carry with 

them the right, to the, uo;e Or any title such R8 'Sir' ~  'Jt'aoBahadur' before \he 
-name. Tobey.are still ~  " _ 
(c) A list is laid on the table: 
. (d) The' grant of titles is a prerogative .function and it ·is. for the Crown to 
decide from .. om. 1'6conunimdat-ions ",hl)uld be received.' . 

- ., w 

-' 
SItJtemm, , 

ILI.t of vuioua titl6IJ-in luti, showiag whieh Grderl are' e:s:alttd.'.' emmmt' or • hOl.lourable • 
'. ,and where" C ' st"ands fC)r 'Commander ' and where for' Companion '. 

. -

,I. The Most' ~ t  Order of the Bath- ' 

,Knights Grand {:rou .. 

;:{{nights ,commanders '. 

'Complinions 

. , 

'2. The moat Elr:ha1ted Order of the Star .OfIDdi_ 
KingMa Grand Commanders . 

Knights Command8l'l • 

CompaoioD8 

. " 

:3. The Most Emint!nt Order of the Iudian Empire ~ 

~ t  Grand Commandera:. 

':J{niglits ~  • 

~  

~  The 'Royal t ~ Order-. 
. Knight. Grand Crou 

~ ~ Commanders 
'Commanders· 

Members 
.' 

.s. 'The M'ott EJl:oellent Order of the Britieh Empire':'" 
\:. . .; 

,  -Knights Orand,CroBB or Damee ~  

Knigbts Commanders 
Daml'l! CorJll!lalldeN 

<Commanders 

" 

.. , . 

, , 

G.e.B. 
K.C.B. 
C.B 

, G. C: S. I. 

K.q.S.I. 
C. S. I. 

G. C. I. E. ' 

K. C. I. m. 
C.I.E. 

G. O. V. O. 

- ~ K. C. V. O. 

C. V. 9. 
M.V.O . 

G.'B.E. 

K.B.E. 
D.B.E. 

C. B. E. 

O·B.B. 
M. B. E. 

~ A  ~ AND ANJ'WERS 

COTrON .YA:B.N AND ~  OF lI',INRB ,COUNTS 

24. ,JIlt. It" C'. 5800-:. Will tpeHonourable ~  for fudus"tries and Civil 
~ please Dlnlre a statement showing: , 

(a) the total oapacity of ~~  Indian textile mills.to produce, yarn 'and textilel 
, o()f the ~  oounts; .  .  , 
,  . (b) the average quantity of ,such yarn and textiles tha-t are aotually being 
manufactured at present;. ,.' , 
(c) the quantities of ootton yarn and textiles of finer counts that 'liave OD 

an average been ~t  into Iqdi!J, during the period immediately ~  
- the t ~ of the war;' ,'\.,. 

(d) the quantities of such yarn and textiles that I-.ave· been imported in 
~  of· the last six months and the· prospects of their importation being main-
tain'ed' ~ t  on the present level or increased in the coming month;' 
and ,  .  ' 
(e) the quantities of cotton yarn ~ textile II of the finer ~  that ha" 

been exported from India during eacb of the last six months. aod the pollCJt 
a2 -
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of Government in .the maintenance of the eXl?or1; of tliese, varie.ties of t~  • 
. yarn and textiles in the coming months? . 
. .The Boaourable SU" II. AIlsul Kuque: (a) 25 ~  pounds G£ yam and 125-
million yards of cloth per month, taking 36 's ai!d aBove as fine counts. 
(b)  19 million pounds of yarn aud 62 .:niKion yards oJ. eloth per month, . 

-(0). (d) and (e). The information is being CQUected and will be. placed 'on-
the t ~ of the .house later. .,' 

.  • RBGISTB.A.TION OF NBWS BY NBWS AGENOIES AS NEWS BULl.:aNS 
aD. lit. Bam .. arayan SiDJli: Will thE' HonoUTable Member,tor In(lustnea.. 

and Civil SUPlllies please state if'it is 110 faCt· that news sent by news agenoies 
either by post or by telegram or by Air are to be registered as News Bulletin 
for the Paper t~  ~  Orde!-" 19441 If not 'so, what is the fact? 

The Honourable Sir II. AzlIul lluqDe: No registratiQn ~  news Bent by news 
agenoies by post,' telegraph or air haa;; been preseribed unaer or for purposes ot 
the Paper Control (Economy) Order, 1944. If the news :sent is in tire form 
of a news bulletin, such bulletin!? are ~  by clause 10 (a) of that Order and' 
cannoj; be Jta.rled without the; '6uthol'ity .in writing of the Central GOIVemmen. 
if lhey were not,being regularly -issued riuring the period immediately precet\in(r, 
the 7th November, '1942 .. 

,  . SHORT NOTICE QUESTION AND ANS WEB . 
CyCLONB' IN MAURITIUS 

Mr. T. S. AvinaahUinlam Ohetti&r: Will the ~  Member for Com-
'monwealth Relations please state.: '. _ 
(a} t ~  thtlre has been'. a b(g ~ ~ in ~~ t  arid' oaused great 
12 'NOON. loss. to the poor Indians; resldmg· III . MauntlUs ;  '  . 
. (b) the extent of the lOss ..suffered by the 'Poor Indians t ~  and . 
(c) whether Gd'Vemmentpropose to consider the advisability 01 giving them 

some ~ for helping the people in distreslt? , ..' , 
. !'he JI.ODOarable Dr. ~ B. lOwe: (a) and, (b)., Infonnatiol?- hIlS been· 

~  that two severe ~  over Mauritius.oo January 16th-17th· 
'and FebmarJ let-2nd. There Iere 21 latal qasuulties' BIld 44 persons werei 
injured. Severe damage was ~  to property B ~  Jl. large number of Indl>-
Mauritians were rendered homeless1 particulm;ly those dWl:!lling in' lmsubs:tBn-
tial hOUBeS in the ngriouilljal districts. _ 
. (e) The Goverpment o"--'Mauritiul! a're pl'Oviding relief by djstribuUng bui1d-
ing material and ha.ve set up Centr!'ot n.nd Disti'io\. Committees to raise ~ · 

and Slsisb in oases ot ha.rdship. ThE'. Government of Ihdia are ,urgently con· 
/ sideling the question of sending a. cargo of rioe to the island. -

AMENDMENT TO STANDING'ORDERS 

PRESENTATION OF THE RBPORT OF TBE Sm.EOT COMMITTEB. 

1Ir. E . .A:. ~  BI8ak Salt: ~t Coast anda Nilglrfs: Muhammadan)-: 
'Sir, I beg'to Pl'!!IBent the Report of the Select CommiHee on the proposed amend-

~ D  of .standing Orders. . . 

, 

DEMANDS FOR SUPPLEMENTARY GRANTS-RAILWAYS ~ 
• . I 

DEIlAN»' No. 1-:o-R.AlLWAY BOARD 
.,. Zahtd ·Balaia (Govemment of India: Nominated Official): Sir. I beg 

to move: ' • 
"That a ~~ t  aum not. ~  RR. 6,65,000 be granted to the ·GovenlOr 
~  in Council to defray, the charlles which will come in eonr91'l' of payment during ·th. 

year ending the 31st day of March, 1945, 'in respect of 'Railway Board'." 
• This supplementary demand ip based on the' informati(ltl t.b,at hal' been sup-
plie,d to the Honourable Members of t ~  House through 'he Budget papers. 
~  reasons for these ~  have been given briefly in the bOQ.k of Supple-

• 
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.mentary Demands, copiestof which have ~ ·supt>lied to ~ B  Detailed 

.reasons have been given in the memoranda ·which were placea before the Stand-
ing Finance Committee .• Copies of "tihose proceedings also have been s;uppUed 
,.to the Honourable ~~  of the aouse. ~  these Bupplemenwy demands 
.ihave been apprOved by the Sf".!lnding ~ pommittee. I do nO.t want to 
-say anythil]g more. ~ t  is not u\!unl to give {letailed reasons after supply. 
~ D  a11,the informat;ion along Wit.b the. ,Budget' papbl's. . 

Mr. Presldont (The Honourable. Sir Abdur Rahim): Motion moved: 
"That a .• upplementary sum' nOt exceeding· Re. 6,66;0!¥) be granted to t.!J.e Governor 

'General i.n Council to '.defray the charges which. will <:pme. in course .of paYlI\.imt during the. 
~  endmg the 311t day of March, 1945, in reapect. of 'Rallway Boal·d'.' 

1If. '1'. S. Avb1aahWDgam Ohetttar (Salem and Coimbatore' cum ~ t  Arcot: 
.N:on-M;uhanlmadan Rural): I find that· the details in regard to . this ~  

'eipenditure ~  been given. on page 6 J>f tbt: report of the Standing"Finance 
Committee for Railways. The reason' given. js.: Appoin.nt of additional 
·.temporary oftWers: 5 Directors, 7 Deputy :Qirectors,6 ~  on Special Duty, 
1, Planning OfJicerand. ~ Superiiltelldel'its. I asked 'the' Hortourabfe Mt'mber 
who has moved the Gr..a.nt to. give me an idea as to who were the ~ appoint-. 
ed. & I did ~ t ,vant the names of the officers but I wanted to know how U1any 
were Europe8ll'S and how many' ~ Itere is 'his reply which I shall read 
and I am much obliged to t,ho ~  Member for tht' information. 01 the 
-5 Directors appointeli 3 are Europeans: of ~  7 Deputy' Directors 2 are llluro-
'peans and tbe olle Phrnning Officer is·\II. :E:uropt'an and I supp06le the post cames 
a fat pay. We pf'oplt'havt' been trying.to impJ'E'SS upon, thIJ Government .the 
ne('es.sity for ~ t  and at evm:y. stage we. find' when new people are 
'recrUIted the maJcnty of t,hemon th(' hIgher gra4es are Europeans. I ~  

•. like to know this. I 'understand that most of these officers ha.ve ~  people 
who have been nlrt'ady in Railway service and-that no man has been irnport-ed 
·from outside' this' country. I ,hope I atn correct when I say tha.t. . 1£ that.· i. 
so, mty I:know'wbether any Indian has baen superseded in any 'of these posts? 
'There is one' Planning ~ mentioned, and in tbis connection.would like 
to know whether this appointment is with .reglLrd to the post-war planning which· 
-tbey contemplate and about which they said thrif; their. plans were far ahead. 
·Another matter which I want to raise on this 8S well a.with refer-ence to , 

.some other. ~  is this; .Paragraph 8 gives us t· ~ reasons for this increase. -

.As eompared .with the original Budget-the revised estimate shows a'll increase of 

.5·82 lakhs. .It is because ofth.is revised. estimate and the consequent larger 
sum necessary viz., 5·82 -lilkh more, that they have coma· forward ~  8 sup-
plementary grant of 6·65 lakbs. May I know the r.ellSon for this difference? 
Dr. Sir Zla tTdd1n Ahmad (United Prol'incesSouthern Divisions: Muham-

-:l!:l.adan Rural): I.jut want to have elucidat.ion on one pomt; in connection with 
. the Budget. It is on page 6, item. No: 7 r paragraph 8. You ,have provided. 
iakh of rupees for the' supply o{ essential commodities to'the staff. May lImo,.. 
whether you are supplying these commodities to the officers of the Rail"way Board 
-or to the stiff? ., 

.lIr. ZuI.t lIaibl: It i. bn1.y" intended fo'r the staff. 
Mr ••• t ~ AyyUp.r (Madras Qeded pistricts and Chittoor: 

~  Hural): I want to ~  what is the authority or wbo fs the 
person. that appoint! these ,additional Directors .B:Dd other O'fficerS. Are. sucb 
appointments ,made in consultation with the Federal Public Service Commia· -
·sion? Oris it only persons who have been in service who have ~  promoted 
and, if so, have men in ~  ranks been appointed .to their places? 
As regards this dearness allowance I want to' know whether it is paid to the 

'--en tiN stan, Including the Members of the Board, or it is confined to thC?88 ~ 

,sons that draw salaries telow _ a particular minimum?,' •. 
Mr. Zabid JluulD.: r I,llight explain tbe position regarding the method oC 

'fillipg these posts which arise in the ltailwBY Board .. For these posts we require 
mlicez:a With experienoe and)fficers who have provpd their me!it on' Railwa,. .. - . 
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'tlnerally. ,They are riot ~  'which c&n be ~~ D groUnds of ~  seniority'" 
They are posts -MUl!h have to be,fi.!led on the \lssis of the records of the oilict'rs; 
Therefore there 'is no question in these caSes of any supe·r.session of any 
officers. When yot: make any appointments' by selection naturally 
youselect the best officer a.vailable. During this war the ~  ·BoaM has· 
expanded and the ~  of officers has. increased .but .the figures clearly ~ 

thst as a. result-. of this expan.!lion the Railway B,oar.d has been ~  to an' 
extent. wbjelt, to my mind, should be a Y9uree of slI.tisfaction .to·the House. 
Our temporary offiQPr!;l are' 41 in nUIhber,' out of which only. 12' are ~  ' 
They are not· eXIl('.tly temporai'Y' ~  but permanent officers. occupying t ~  
rary posts in the Railway Board. ~  selection$ are' made on the recommenda-
~  of.. the General Managers of ~  and on th,e basis of' the paet ie.cord' 
of the officers ~  'are' available in the Rail,,-ay Board; their appointments 'have 
to be a.pPl'O¥ed h, the Government 'i:lf,llldia, whiehmeans in .eertain cases per-
IOnally by the Hono4'lTable Member in c.harge of Rnilways and in the base of' 
eertain higher appointments by His' Ext'eperiey-the Viceroy. 
JIr. T. S. Avtl1wlJlpgam Chettlar:' Which are the apppintments which Ileed. 

the approval of the Viceroy? -, -

1Ir. Zabl4 ,Buum: A t ~t  .of D ~ t  _,. 
As. ~  ~ ~  to whicli my friend ~ tt  has referred, 

l) '82 lakhs IIond the amount for which' we are actually asking, ~  some· 
variations occur between the time "'hen the figures are placed before the Stana-
lng. Fi,nance Committee, and the time when the figures are'finalised. Theaeare' 
,mall differences which occur ~ the basis' of the latest information ,available at.. 
'the time when the budget figures are finalised. . .  ' 
, As regards the 1088 on the supply of essential commodities to staff, RII. 1 1akh, ' 
as I hav,e told my friend, Dr. ~ Zia, Uddih, "this is in re,!'Pect,of supplies made 
to non-gaze£iled staff not drawing 8 .pay' of more than Rs, 500per ~  '. • 
Pio! . ...,. B.aDga (<hIntur cum ~ : Non-Muhaminadan "Rural): Sk, thiS 

. qnestion 0"'OS8 on supp1ies of essential eommoclities ,is ,analogous to the supple·' 
~ t  demano t,hat hall. ~ made by Government today. ' .. 
JIr.' ZIhld Bu,aaIn:, ~  Sir. 
Prof ••• G.JtInr .. : Yell,. . 
'Jir. Prel1dellt (The Honourable Sir Abdu,J;' ;Rahiin): The point ill there were' 

"peeches on the Opposition, sjde, .and.then the lfonour.able· Member replied' 
because nobody else !,!ot up to spea.k: I Clmnot allow, Prof: Rallga to speak now. 
Prot, •. G, Kania: ' I sll'Ppose I can oppose the·motion. , 
JIr. P ~ t (The Honot1Table Sir Abd'ur Ralijm): The .qtlPstion is:' • 
"Tbat a s1l))plemimtary lIum not exceeding Re. 6,65,000 be granted' to the ~ D :

General in Council to defray the charge!!. which will come in coutse of. ~ t during ~ · 
year eliding the 31st day of March, 1945, ill ~t of 'Railway Board',=' 
The mot jon' was adopted, 

.DEMAND' No, 2"-Al.iD1T 

. IIr. Zahid Busain: Sir;. I move:, , 
"That a, Bupplementary BUm not exceeding' Rs, 2,29,000 pe granted -to tlil' GOvernor" 

General !n Council to gefray the charj?;es. ~  will. come ,ill courSe of payment during the· 
yMr ~ t  311t day of March, 1945, lD reaped of 'Audle',", ,' .. 

This grunt is entireh· under the confl'Ol of the Audit'or GlmcruL • 
Ill. P ~t (The" Honourable :::iii' Abdur. R.ahi!ll): !'dotion moved: 
·~ t  a 8uppleD;lentary .um not nceeding Rs: 2,2a,000 be granted to the Governor-. 

Gelleral in C'oOlltlC!l to defray the chargeR which willlX)me in course of paym(lnt dtiring the 
Je&r endingth« 3ht-day of, March, 1945, in TelpeCt ,o.f 'Audit'," .' 

Mr.' '1' •. S. ,A.vlD .... J1hipm Obpttlar: In reply to the previous (lenland the-
Honourable Memher said that genernlly there are piscrepancies between the 
."COOUlln given and the grants taken.. . I suppose the Standing F:inance Commit-
~  sanction only t.he amount·s that arEl ashed of them, nnd how can you ask for 
more grants than for what you give accounts. This matter becomes much 
wOrse' ~ this case beeR Ufle 'here the B~ t t ~  r6'&J from ~ ~ 

\ 
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p.age ~ the reVenue t t ~ !a.s comparedwithflhe original budget, ~ 
,the expenditure in the current year is now ~ t t  be Be: 2·45 lakhs more. 
The.main reasons are. The reason$ are t ~  Then R 6uppiementBl'y demand 
for ;ns. 2,29,000 onl, is asked for. There must be BOme t ~  ~ t  
· pnt' asked f,o.r _nd the accOuntgivell. t ~  ~ t is the ilBe;of 6ubmittit;tg 
accounts and asking for grants, from the Standmg Fmanee ~tt  for Bail-
ways. It, is very bad prooedure to aS,k for sums ~  more thaI? ~  for 
which accounts are given.' I would.suggest to the FInance CommlBsloner for 
;Railways to reconsider tpe way in --which things are being d6'ne till now, and to 
ask oilly for gra'hts for which he' giyes ~ ~ t  ~  if ~  h!'8 ~ ~  
for an excess 'grant ~  on. I thmklt IS very wrong In pnnclple 10 asF' for 
giants much ~ the amounts'for which' acCounts are given.. ~t is something 
· like a lump sum grant wl;tich. we take,. It i.!J not accounting. You must ~ 
for ~ t  grants only for amounts for whicb you can give accounts., and. 
,if in .any case you find later t ~t more money is neoesaary take it by way of 
an excess ~ later on. This is wrong procedure' which must be condemoed, 
· and I would like .to know what he thinks of the suggestion which we bve made * 
in this -matter.· . ," '. 
Dr. 11r'm. llddiD.-AhmIlCl: I myself had some-difficulty when I saw that" the 

money sanotioned' and put down in the Standing Finance ~t~ 's ~  

. did not tally -with the figure in the. budget, but the ~~ was very smaU,and I 
thought ~ ~  due' to clerical error'. ~ t the. e?tplanation which has been given 
by tile' Financial Commissioner for ~  explained the whole position. The 
flgw.es t ~ ~  laid before the Standing Finance. Committee were figures eil· a 
'paiticular date, and subsequently when the, went to the press there were some 
changes in the expenditure; sometimes more',' sometimes less. The. diiterence 
in this case is a very smaU figure which is not· of very great impQriance, but one 
thing which I wbuld ~  much like is that when. these changes occur· and there 
·are differences, 5etwecn the figures asked for in your  demands ana the figures 
reeommeI.1ded by the Standing F.inance Committee, that-might" be t~  in 
a: .foot note. I would ha·ve saved hali an hour of mv time had tRis note heen 
given.' I only request that, these change", when they" occur, shf)uld be indicatqd 
by _ foot note. '  , • ~ 
PIOf. If. G: BUla: .Bir, ~ oppose this demand on a 'question of principle, Bnd 

that i8 with regard to the loss incurred on a"Ccount of supply o( foodstuffs "to the 
staff at concessionalrates.· The' Honourable Member said that those who draw 
Rs. 500' and· above are Dot t ~  to' these concessions. I w.oJjld like to ~ 
out t.hat thOlle who, get· salaries of Rs. 250, and more shbuld not be entitled-to 
these cOllcessionll1 supplies at all. The other 'day the Honol,lrable M:ember in 

~~ of Rail':"ays t ~ us th/!t _ he could not t~  of increasing deame!!s 
allowances to hHl low paid IIlmployees because they were already being given all 
th?S6 .various ~ :  "mpplies and so .on ' !\t:tdso forth. My, 
pc,nnt IS that t ~  . are tt~  JOl,lch lower oollrri_ allowl\l)cce, ..... ', 

M.,r. ~ t (the Honourable Sir A ~  nahim): ,How does it :uist'.? . 
• r.Zah14, Buaijn: As I said before,' this grant is under the control of the 

A t ~  ~  the rules w}iich are enforced in other Civil. Departments 
!l're apptrcable to t,hlS grant. To the ~  of my ~  conoessions regard· 
mg foodstuffs are confined to. people drawmg up to. and 'Qot more 'than RII. bOO 
under this ~ t  DeamesR allowances .lIre paid at the same rates as in other 
Oivil Departments', 

PlOt. if" Q. Biqa: My suggeption. is . tha.t all t ~  people who get more 
than Rs. 250 should be charged oridinary market rates, and those _ who get lesll 
.than J\s. 250,. or preferably a mueh lower sum, should be given ~  advantage 91 
these concBsslonal rates. Then Government would be-able ,to ininimise their 
~  .. They could, however, aSlilure'those getting over Rs. 250. the supplies of 
these commodities at stated periods at specified. p1acfls as they are doing even 
now. The only thing is they should not extend concessional rates tf) these 

~ who are very well paid; because in other directions also they -are gettmg 
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" mor& dearness ~  t ~  the lower paid ~  l'do not see' an,. 
reason whl these' high1y paid, persons should be subsidised. If they can save 
sums in this way, then,it is ~ tt  that the money should ~ t  the 
lower paid officials, either by larger supplies or by greater-dearness allowance.' 
I would, like the HODOurable Member to cOnsider t ~ matter not only in tbja 
small context but also in the context of the whole of his Department. ' 

'Then he will find that he will be given greater satisfaction to a ~  number 
of his own employees wlto' ~ paid 'so mucb' less by extending to them these 
~  on a larger scale thAn is at present possible. In fact there ill a case 
for ~  a HUle mote than ordinary cost price to all those people who are 
very, highly paid and gaining money thereby, and Using that money,in subsidilling 
the consumption of food, for these poorer employees of theirs. , 

Xt'. Zahld ~: Sir, the question of the linlit up to which this conceBBion 
regarding f9Od-stuRs should be given was discussed at length by the Standing 
Finance Committee as well as by the Public Accounts Committee. At one 
time (it was only f0r ~  short while) concession of ~ grains was given to aIr 
officers at concession rates along. with the non-gazetted stIllf. As a .result of 
discussion in the Standing Finance COJIlmittee and the Public Accounts Com-
mittee, it was decided to restrict the concession to staR' drawing a pay of not' 

I more than Rs, 500-per mensem. We ~  a calculation and found that we 
saved a' sum of :nil. 8 lakhs out of a total' expenditure of toe order .of Rs. 8 to 
10 crores,' Ordersrestrictihg the concession to people drawing not more than 
Rs. 500, were jssued and theStapding Finance Committee and the Public 
Accounts Committee both were s6tisfied with these orders: J haye nothing 
mor.e to sa.y. 
JIr. '1'. S. AvtnMbJJlDI&m,Ohettl&r: What, about ,the discrepancy? . 
Mr. Zahld B1II&bL: As regards the discrepancy, it may'be 'due to two "reasons: 

either because variations occur between the. time when the ~  are consider-
ed by the ~  Committee and the time when ~  are finalised; 1;hese 
discrepancies · ~ t to the notice of the Standing Finance Committee ~ 'a 
later'stage. But in these particular' cases, the discrepancies-'are due to the 
f&Ot;' that the. explanatio1t . to which the ~  Member has referred is '. 
complete explanation covering both voted and non-voted expendi'ture" while the 
. vote is required only for vot,ed expenditUTe: "Ta.king for· instance, the ftailway 
Board Demand, while the explanation was for 5 "82 lakhs the ~ t  

vote is for 6'65 lakhs ,as a result of savings in the non-voted appl'Opriation. If 
the ~ ~  will look at the ,figures at the top,' he ",ill find that Lhere 
is really no discrepancy. I am afraid my Honourable friend Dr, Sir Zia Uddin 
• Ahmad made the same mistake in spite of qis being a mathema.tician: if he Will 
'look a1 the top he will find that there 1S no discrep,ancy at all, That is wh,)re 
, the figures are given .  .  . 

Sir OO .... jee l.h.aDch' (Bombay City: Non-Muhammadan Urban)'; tIe was 
looking at tbe bottom the whole time. 
iii. ZahId. BJlI&in: If he 100k!J only at the voted figure, he will find that 

there is no discrepancy. ' ,  , ' 
lIr. Preildent (The Honourable Sir Abdul' Rahim):' The question. 
"That. a auppleuu;l1tary lum not. exceeding RI. 2,BIJ;000 be granted to the ~  

General in Council to defray the charges which will come in coursll' of payment during the 
yeat' ending the 31st day of March,'1945, in respect of 'Audit'." 
. !J.'he motion was ad,opted. ,  , 

DEMAND No. 3·-MrsCELLANEOUS EXPENl)ITURE. 
, Mr. Zahid-B1II&lIl: Sir I I move; . " ., , 
"Tliat' a supplementary lum not 8lI:ceeding RI. 3,32,000 begrant.ed to the Govemor 

Qenenl in Council t.odefray the charges which will· come in courae ;()f payment during the 
year endini the 31st day of March, 1945, in reepect of 'Miaceilaneoua Expenditure· ... 

Mr. Pruident (The HonQorableSir Abdur ~:  Motion moved:' 
. "'that a 11Ipplementary, .um not 8lI:oeeding Ra. ~ ·  bJ granted to the Govemor 
General in Council .to ~  the ~  which' will come in' ('ourle of payml'nt during the 
7ear ending the 31st ~ of March, ~  in reapect of 'Miscellaneous Expenditure',.. • 
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~  ~ S.' ~  Oh.t!W: .Sir, I have looked 'at the top and .the 
top IS not very enhghtenmg: .. I wlll look at the bottom now; and I would ask 
t ~ ;llonourable ~ ~  to ~ ~ me know· whether they will consider the' advis .•. 
~t  llerea.fter, whlle submitting grants to the Standing Finance Committee for 

nailways, to .separate these ,two things-:voted and non·voted, so t ~t •.... 
~  Zab.id H1II&iD: It is given at the top; ,again may 1 refer you W the top? 

. ;Ill., T. S.'. A D D ~ Ohettia'r: I referred to the. top: the top is there; 
It requires ~ lIttle mathematiCs. .  .  . ., ~ .. 
fte H0D01IF&ble Sil"K. A.zlIul Huque (Member for Commerce and 'ndustries 

and Civil Supplies): Some sul;>stance at the top I ., 
.. ~  T. S. A D ~  Ohettlar: Which many of t ~  ~  
on. the Treasury Benchef: lack. I have 190ked at -it alid I would suggest two 
t~  the Honourable the Finance Member will, I hopll, agree with me. 
F?"Bt1y, that t~  should take as supplemeRtalj -gRl.nts from the Standing 
Fin8J:Ice Committee for Railways only. the exact amount for which they thow , 
~ t  when the accounts are .submltted to them: in case ,they req·uire any. 
thmg, more-it must be the. same. _' 
. --Mr. 'Zabld Husain: It is t.he SEune. 
, lIf. T. S. A P ~  Ohetttar: Then: if it is ,not the same -and if the 
Voverhment ;find!'! that there has been 'any reason. for any ovp.r-expeudit.ure, it 
Itlust be brought only as excess graQts later on. You cannot bring a H'lotiol) 
for extra amount before the Standing Filllu!cO Committee. ' 
The secona. point is this: thiR amwnt shows ,the voted and nOll-l'ote(l eX}/endi. 

ture, but'I would like them to show It olearly in ,the ~  the Standing 
Finanoo.Committee that really so much is voted and so, much is non-voted, 80 
that the thin8l' 'will .be clear not only at the top but I\lso at tbejJottom. " 

JIr. ~  Husabt: 'Sir; I may explain that all these supplementary ~ 
which are being placed before the" Assembly have b.een' approved by the Standing 
Finance Committee. '1'he proceedi!lgs which the Honourablp. Membe. is study-

~ should be" read 8s supplemented by further prQCeedings, in which any varia-
tions that occur' are explained and thEl approval of the tt ~ is obtained to 
these variatlons also. So there are really no discrepancies· bet.ween the ,amO"UDtit 
whioh we are placing before'the House and the amounts approved by the' Stand-
ing Finance Committee.' . 
As regards any si,mplifioation which may ~ necessary in order to' make the 

position perfectly "lear' tQ thll Members of the House and the members of the 
Standing ~  Committee, I will look into the matter; and in case the 
Standing Finance Committee considers that any improvement is neoessary in 
the llresentation, we will certainly consicier it. ,\ ' 
-JIr. President (The Honourable Sir Abdur ,Rahim) : The question is: 
"Tha\ a Rupplementary lum not ~ RI. 3,32,000 be· granted to the Oovemot 

Oeneral in Council to defray the charges which will COUle in coura, of fl&yment during the 
y_ ending the 3bt day of March, 1945, in respect of 'Miscellaneous EXpenditure'." 
The motion was adopted.· . 
. ,!)EMAND No. 5-PAYIIENTS TO INDIAN STATES, AND COMPANII!S' 

JIr. Zahid Bualn: Sir, I move: , 
"That.' a lupplementar:y lum' not exceeding Ri. 29,82,000 pe grabted to the Oovemor 

General in Council to defray tbe chargee which will come in courle of payment during the 
'year ending the 31St day of· March, 1945, in reapect of 'Paymenb to Indian Statel and 

~  '. ' 
IIJ'. Presideilt ("!'he Honourable Sir. Abdur Rahim): The.question is: .. 
"That a snpplementary lum not exceedmg ~  29,82,000 be granted to the Oovemor -

General in Council .to defray the Jlh,rgee which will come in cour,.e of payment during the 
year ending th, 31st day· of March, 1945, i]l respect of 'PaymentA to Tndie StaLe, and 
Companiu' ." '. " 
The motion )VIlS adopted. ' . 

DEMAND No. 6-A-WoRKniG EXPBN8EB-MAINTBNAN('E. OF f'TRUCTURAL WoaK9 
1If. Zabld HUlin: Sir, I move: , . 
"'rhat Il supplementary .\Im 'nt;lt exceeding Re. 6,t6,98,OOO be granted to t ~ Oovemor 

General !n Council .to defray the charlfes ~  will c;ome in ~  of payment. dO,ring the 
year endmlr the 311t day of March, 1945, In rupect of 'Worktng ,Expenlel;-Mamtllnance of 
8truciural WOIIt,' " - . . 



.JIr.'PnalcIeIlt. jThe Honourable ~ A  ~ : Motion moved: 
I "Thai a IUpplemeDta1'1 llim DOt exceeding RI, 6,76.,.,aoo· be graDted to the Governor 
GeDeral jn Coimcil to defray the charg. ~  will come .in COUI'IIe of JIfoyment duriDg t.be 
yeat ending tie 311t daY' of March. 1945, in respect. of 'Working EzpenBN-Maintenance of 
Structural Workl'... . '  . . 

-1'roJ."; Q. ·BaDce.: It il!" extraordinary how -the Government comes forWard 
with a supplemerltary estimate for sueh -a colossal sum as6 crores 86 lakhs ~ 
thousancP. It ~  how lax' has ~  the railway ~  cl?Iltrol Gver t ~  
budgetting as well as. their expegditure. .-They. do not seem' to bve any.kind • 
of 'an· idea _how .their incOme is _ going to turn out onhow their expenditure i-'· 
being incurred in' tlt'eir ~ t railways and ~t departments. Their 
'revised Elstimates IWSO are found· to be off the )llark by huge sums. The:J may , 
say ~ is all due to the war. It IIlI!oy be due' to, the war so far as those itenJ.8" . 
which are directly connected with war are concerned but I cannot understand 
e",en with regard to 'such items as write off of the capital cost of .dismantled lin.es, 
. ~ ·off of the capital cost of .assets aba:ndoned, -before 1924-25 and, 181so 
increase in contribution 'to ,railway staff benefit .' ~  t t~  to 
provident fund ~ t .is in regnrd to, increases)-in ~  . to . decreases 
also-new !pinor ~  arid ~ on:-how they co\lld have failed, to 
rdake proper estimates either. at 'the' time they make. their first ~ t 
or even at the· time when they tab iIlto consideration tHeir revised estimates . 
. On a.ny and ~  item they seem to ~ t quite free with public reyenues, 
and inclined to dispose of them as; t ~  They make a sort of rO\lgb 
: ~ t  a.8k their-d.ifferent «pending sections Bnd'departments in railways 
1;'0 give them some convenient ~  figur:es and to· give them complete, freedom 
later on to make-'any alterations they like,to come back· again to-the Govp.rn-
ment'with'their revised estim&tes and they also give them' freedO'm ()ver these, 
"revised estimates,' because the obliging Government is ~ to go _ to ·the Legis-
lature. and get the necessaJ:Y fURds t ~  whenever it may be. This has 
'got relevance to the observations 'made oy ){r.B .. Das th'eother ds; that the 
~ t ;Railway Budget does not present a proper picture at all to the House 
or to the country and the Honourable Member ~  UJ!de'r-eriiIhated 
his '1'evenuesand that observation is borne Out by.these ~  ' 

. ., - . .... . . 
In regard to expenditure and' revenue, the Honoorable Merilber does ~  

to have come to grips at all with railway finances. He,does not seem to know, ur 
if he knows he does not_come here nnd tell us how ~  he ,is going to get ns' 
~  how much he is ,going to spend 'on these var:ious items. of expenditl,l1"e. 
At any moment, he seems to ~ at -liberty to think of a new scheme. Only ~  

other day we were' told that'theybad changed their policy in regard to ~ 

allowance three or four timeR and therefore th,e provision in this respect was 
,bound to go up. But ,there' are various' other ite:ms in which'huge sums of 
UlQney are involved suc4 as, write J>nck of toe cost. of military sid,ings initially 
, charged to capital-:-2 crores 87 lakhs. They seem to have changed t ~  policy 
in regard to thi8 .question, .he.l';llely, whether it should be charged to capital 01"-. 
·whether it should be charged to revenue in the-course of the year. Repeatedly 
we suggested to the Railways liS well as otheraepartments that tlle;y should not. 
make such major decisions in regard to change of policy-whether ,they. are ~  

charge ~~ particular expeQditure to. capital or to revenue-in the course of 
t ~  On the llther hand, they should come to a decision specially in. 
regard to these big. matters ~  early, .anyhow before they introduce the Budget. 
Thus, they should bake the_ House into their confidence a.nd give' an opportunity 
to the ·House to ,know the facts as they ,are and to express its opinion. !3\lt the 
~  ~ to be persisting ~  ·their bap procedure ~  t~  opinion 
m-regard to.blg questions of policy such ss has happened m"thls partlcullU' (''\98, 

~  a,big sum. ." ' 

For everything they make an excuse_ of : the war.' ,T,he war-may be a very 
sood excuse, but that is no reason why they should not attemjJt to gain' 80I:ll8 
. control over these ra:ilway finances wbicJ;l.seem to be slipping.out of their finge,.. 
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~ whole Railway Budget a.t this rate is tama.ha, it is more .an ~ t  
&; really substantial .financial dooument. wbich is. t~  to give us. a 'reall, 
, ,definite and reliable picture .oithe state Q.f things so far as railways are ~  

'They. ask ur. to 'go to. the RBilway,!inance. Cornrpittee.,Proc?edings'. 1 ~  
gOne to tJiese ~ D  and even, the ltallway StaX)ding ~  ~~ tt  
, does not seem to, have been helped or assisted b:f the department In ~ D  to 
gripe with ',this matter and understanding tQe problems' and (he fllcts ~  

to,f.henl. ,  I feel' extremely sqrry ~ my ~  who serve on the Standing 
Finance Committee, because withi'ii the time at their disposal it will not be 
possible humanly for any' on,e, to unravel, the' mysteries of this· write ,oil, write· 
back' and the additional allowances and the new· decisions taken and new items., 

-: of e'xpellditure actuil.lly brought. ~ In the. garb qf old items ~ t  
There is some cORtJ:'ol to the extent to which these proposalS go befol'e the 
Standing Finance Committee, but l' expect the Honourable Member mcharge' 
of, thw to give us 'an assUrance that whatever II)'ay hll.ve happeood in the past, at, 
.leaft...in. regard to the future; from th.is year's 'Budget at least, they will t.ry to ' 
.achiel'e D. more'reiiable control over the railway' finances than tbey have been 
able to achieve, WI :now. '  .  - • 
This is ~ of the ~  why ~ t t  Commissionet ~ 

,Railw¥:ys not to be kept under the authority of the Railway Uember but t.d be ' 
kept : t ~  ubder the authority of the Finance Member, so that he :may be· 
able to exercise his individual and 'indapendent judgement in regard to financial; 
, control. This ~ an old question, I Admit but it js ft question that ought to' De' 
~  ~  and !lgain until Government a.re ~  to come, to a right deci. 
'sion and they are able to invest the Fin,ncial Oommissioner for Railways, w.itb 
much more independence than l;1e has be.en able to achieve 80 far, 
Kr. PnBldent-(The Honourable -Sir Abdur Raqim):, The Honourable, MemDel'r 

need not expatiate on that. . ... 
. P,Jof. If;a. BaDga: Until w.e are able to insure that, it will not be po,sible· 

~  us, to have tight enough control over the railway fin_ces. With tl1ese·· 
observatiops, 'I expect the' Honourable Member himself and not ,the ,Financial' 
Commissioner to gilte us an assurance that he will consider' this question, and' 
to bring out financial.control in a,more realistic manner than he has been able 
'to do till now. "  . , 

- Dr.' Sir :Zi& l1ddfn.Ahmad: With ~ to· the .pQ'ints raised' under this 
particular»ead, ~  :(. draw the attention of the Fini!..ncial Commisilioner to item 
No. 6(i) about the' dea,r}les8 allowance. 1 do not understlb.nd' exactlv what the· . 
~: : t  is. Has he fixed definitely,. Q.S far as the railways are' concerned,' 
that they win get dearness aUowa,nces "p to. a salary of Rs. 5001' , 
JIr. Zabid 'Husain:' We are'talking'of food-Ittuff concessions, and not cash, 

allowances. My Honourable friend seems to be ~  to· dearness allow!Ulce, 
~  in cash. . ,  . 

. Dr. Sir zta lJ'dcUh AbmI4: ~  for dearness allowance, at ~  
~t  ~ want to know up .t<? what ~  is : dearness allowance. given. Is it 
gIven up to Rs. 5001 That is the point on which 1 should like to have informa. 

~ . "rhe next pojnt is with reference to item (Ix) tinder head 6· on page so of' 
the StabdingFinance Committee proceeding.: 

.. "(ix) ~  prov.iBton· made next. year for the write hIlck from oapital of the. cost of military 
8!d!DgI." • .' ,  ' 

.  ,  I shoulq like the Honourable Member to ,.make a· statement at some stage 
about the arran.gements that ~  Ra.jl,way Boa,rd made "'ith the Military Depart-. 
ment about capital . and ~ ~ t  t ~  about the worl$ that we dQ 

~  ~  ~ t~~  service, as well as about deciding what we have to provide iiJ.' 
thiS particular Item. .  . 
, The third ~ t is' with regard to the provision mude to write off tile coat of' -' 
the wsmantled 'lines of B ~  Nagpur Railway and Madrall and Southem.: 
Mahratta Railway. This question-also is an important ooe .. 1 should like to. ' 
'lmow the policy o! the B ~ in regard to tkis.matter. From what fund 
. tbe ~ t of! tbe dlsQlantJed radway bQes should be wntten 011. When a linft ill 
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dismantled, ~  capital is reduced and that capital must be .paid off by some 
:fund. My contention is that this fund which should pay' the cost of ~  
-a line should be the reserve fund of railways. Thaine really the proper item and 
not revenuer Whenever you dismant.le a li:De and pay the cost of ,dismantling, 
'that is really not a charge on one t ~  It ought to be paid by the 
reserve fwd so that it w$, be spread over a series of years. I made a sugges-
-tion at the time ,of the general dlsoussion that when you diBrqantle a line, the 
.capital ought to be written off against the total capital of railways. We"all 
agree with that. From what this 'should 'be written _off? -My contention is it, 
'ought not to be written off fr9m revenue. You cannot put another burden on 
any particular year, -it ought to be spread over-a certain number of years. The 
1>nly fU:Dd &gan.st which you ca.n write'it olf will be the reserve-fund minus the 
,accumulated depreciation under t ~t particular head. Suppose the value 
-'of a dismantled, line is a lakh of rupees. Against this one ll\%h you have 
-got an 'accumullted depreciation fund, say, Rs. 2,000. Then thls s3m of 
-Rs. 2,000 ought ,to be'taken from the depreciation-fund which is really the 
, -share of 'that particular capital and B.s. 98,000 ought to be paid' ,out of the 
reserve fund, neither by depreciation"llfund'nor by revenqe account. In my 
fopinian it is not correc.t to -pay the entire cost of dismantling a line from revenue 
'of one particular year. • , 
JIl. T. B. ,Avtuaabtllug&lll Ohet.\t&r: .Sir; I W8n:t to raise two 'matters, ,both 

,·-of some importance. I want to refer to item (ix) on page 80 which relates to 
~  demand which 'he has moved-write back from capital of the cost of military 
,sidings, etc. 1 wBllt to know two 1;hings with regard (0-this.' Jlirstly, what is 
"the arrangement they have. ,come to with the military department, as to what 
, portion of the cost of the military siding should be debited to military_ 
"expentliture and what. -portion' to civil railway expenditure_ 1 find 
t.hat the understanding which ,they have' arrived at, between the 
'military ~  the railways, is given on' page 2 of the Report of the Statlding 
'Finance Committet ~  Railways. That is the ~  by -the R,ailway 
.Doard regarding the incidence of cost of-works executed during war. This ~ 
~ -to certain rules contained in paragraphs 1102-1107 of the State ltailway 
,General Code, Vol. I. I would suggest to -the Honourable Member that, he ' 
should present to the House in readable figures and !angultge the understanding 
w:b,ich, they have arrivl!dat with the military authorities_ On what basis, the 
, -expenditure involved on military sidillgS and military  expenditure will be allot-
-ted to milit&rye"Pt'8diture and what portion would act'ually be debited to rail: 
,ways. It may be said that we need not be very punctilious about this apportion-
ment of expenditl1re to the ,military Decause after all a large P<trtion of the 
military expenditure must, in the long run, be 'apportioned to Ind;an revenues. 
,1 should like to warn the ~  Member for Railways over this. A time 
may, come when we may have to_claim a portion of military ~ t  from 
.other people, and if yellr after year,. we 'go on writing off large portions ot 
.expenditure under railways and under other civil ieads, which certainly O)1gb.t 
to have been allotted to military expenditure, then we mrill Qe ,suffering in the 
;J-ong run when we 'try to claim a good portion of the military expenditul'e • from 
others,' may be England. may 'be other countries. So, it will be unfair to the 
Indian revenues ahd' to the Indian people if ybu put large amounts of expenditure 
which ought really to be allotted to militia, ~ t  to civil expenditure 
-and think that in view of the fact that we are having : ~  largely 

•  :illusory 'as he says, ,that they can be written oft now from the revenue account 
,of railwa)'B. Sb, ~ I should like the Honourable Member to' submit to this 
,.Houae the principles bn which aBotments are really ~  , 
Now, Sir, • I oome to the cost' of structural works, 'Here he talks of intia-

-tionary ~ t iiI expenditure on works as one ,crore and odd., I tHed to look 
.carefully a.B to how they try to ilrrive at intiationary value as t ~ froM ~  

·value. In para. 2(b) on .page 186, it is said: . , 
"For t.he purpoee of Chargel to capit.al and t.he depreciat.ion fund, with ~  this demand 

.deala, Iohe expendit.ure'incurred aft.er 1943-43 on :worka t ~ t  at t.be ,COlt of ~  

.. m be ~  l!1 60 ,Per cent. bl chaf,' to workmg exp.uaea. 
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In' short. this means that the Railway Board and the }i'inancial Commii-' 

doner for ~  think that-in1lationary value is only about 50 per cent. 
rhey·have actually said so in another place. 1 ask him to examine whether· 
;0 per cent. is real ~t  value. As ,far as we know •. ~~ are ~  doinS'" 
lOme construc.ilion works. Fronl my. experIence I can say It 18 800 per ~ • 
• r 400 per cent. more than-the actual value, of pre-war period. If I know things:· 
U'ight. I think the railways are paying much more tba.n. ordinary persons do, 
rod not only that. having experience of some of the construction ~ going-
)n in my. district. I can say this. Abol1t eight months ago. a station 'was built;. 
next.time. six months later. I found that that station was dilIDolished and again-
~  months later •. when I go there. I finfl-that. there is another sta\ion in an-. 
)ther side of the ssme station. Tal accounts. for all these· will come under main-: 
tensnce and construction of wotl's.· The·re the in1lationaryvalue. is certainly 
:lot 50· per cent .• but it m1;1st be Soo'per cent. I think the Honourable Membo; 
is giving the R.ailways· a .bll;d ~  when he thinks that the in1lationary, value 
is only 50 per cent. 
Now •. Bir., I would reter. to the Bankara Ayyar's Committee report about this, 

matter. That Committee was asked to prepare the list of assets of ~ ~  
They were asked to prepare a rate of depreciation· of. those assets and .the· 
House will be surpri!3ed to ~ that the tt ~ reported that there ~  
no accounts kel'tof the struct.ural works and consequently no rates of depreCIa-
tion could be ~ ls it .not absolutely shameful-I do not ~ to say any-
thing .more-that iil a big. concern like. the Indian railways nc) proper accoUnts. 
lihould be kept? And how do you arrive at any rate of· depreciation when you do-
not know the assets. their ~  the-ir durability and other ~ t  The 
assets will be shown, at' an in1lated figure for this reason thl}t YO\l spent 5liikh ... 
for a· building today and tomorrow it may cost ollly ODe lakh. And this 50 per 
cent. of the expenditure which you want to Y'rite off. as the inflationary element 
iR not at all ,sufficient. '!'he profits which are .shown in tpe railway budget are 
not real, not only because 60 ··per' cent. of the income o( the Indian railwa;rs is 
illusory and only in aQ818?n'ts,. ~t t th,: moriey t ~t they are. spending. to?By is 
much more than whl't WIll be 'spent ·1;0 normal times; anft what you wrIte off 
as iI1pa.ionary clement today is much less than what you ~ t to. Out of the 
32 ~  42 crores income .which is shown in the railway budget, really 20 ClOre .. 
B~  mbre must be written off for this. ~ t  element. I therefore. requeq 
the Railway Member 10 conAider this tt ~ and ~ it out as' in practical life. 
see the cost of' things "and then come to a proper cQnclusion as tct what the 
iD .. ~  elements in ,the ~ t structural works are: 'm my opirlioo it ~  
much more than' 50 'per cent.; it is nearly ~  or 800 per ~t  Sir,: if the 
HOftotlrable Member. is not. able to reply to these pointS today .because he may 
not have any figures with him. I request him to ~  the matter and submiti 
to us a note· later on. ' .  . 

" Kr. Sami ~  Ohat" ~: Indian Commerce): Bir, I. take 
it. that this debate would serve as a warning· as 'much to Government 88 to the' 
niempers of the Standing Railways Finance ~ tt  who have recommended 
these sanctions. And it is a matter of deep ~ t £hat departInents of Govern:' 
ment are vying with each other to break their own record of incompetence. in-
capacity and lack of ~ : t  ovtlr. the spending sections of their departments.-
Sir. orthodox finance set.ms tQ have taken to the winds long ~ and I am 'afraid 
even war would not serve ft a ~  excuse for coming' up to ~  Legislatift 
Assembly with supplemt1ntary ~  to. the ~  of nearly 6f crores, "i .••• 
about half the actual original ~  '  . - . 
. Sir, I !hink there is a sort of 'distinction betwee!l' supplementary grants .and' 

excess grants. and.I have been under the ~ t to corretltion by 
the. t ~  who have so ably mismanaged the situation-,-that a supplementary-
granb is a grant whiclI you asJ{ the Assembly·to give in. advapce of actU'a1 expen-
diture. and an excess grant is one-whftlh you have incurred and Ask for sanction 
.of the proper authority. If I am correct. in that interpretation I should .like to 
lmC?w-from the department when t B~  for ~  tbe original grant . . 
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l Mr. Sami Vencatacbelam Cbetty.] 
. arose in-the matter of expenditure and _why it was that the Bt ~  iQr, BUP-
.plementary grants were not placed dul;y. before the Hailway -It'inance Committee 
. at.' least for their scrutmy aud sanction. 'l'be particular demands tor wbiQb,. ~  

:Finauoial UOIDplissioner nas come to the ,A.ssemblywere placed before the Rail-. 
'way l"ina.nce Committee-on aOth January, 1945, evidently after the w401e 
amount had been spent. Is that a matter of satisfaction either to the depart-
lUent concerned or to the Honourable MembeJ:.s Qf this ~  who have to put 
up with this kind of discourtesy? Evidently Government 9:re 'sure to get 
!lanctiou whelle.ver they might 9ltre to put these demands before the A~  

. and even if they do not care to .put taem before the Assembly they are sure to 
go scot-free. l'robably Bome comqlents ma.y • ~  by the Public-A ~ t  

COmmittee ~t  the tapseoi two-or three g!"ars, and the .Public Accounts 
Committee itself would take 'aoother sir months to pass some remarks, which 
~  at best of an obituary nature. 

sir, it it!" not so much the amount that is perturbing the, l{onourab!e 
~  of this House, because during this war time weh'avtl gotc.to think in 

.col08sallY astronomical figures ; and I think for the last three' Qr four years Fe' 
-hav.become 'acCustomed j;o' these large figures. But what worries us is. the' 
.. method by which these grants ate 'put before . the AsseII\bly or to the Railway 
.. !iinance Committee a!ld the reckless manner in which t~  a.e t ~t

.ll' oblivious of all regulations, even the free regUlations of war time, not to· 

.-apeakof orthodox regulations of peace time. It is from that;. point of -view that 
1 ql,ake these observations 'and' I' hope that this deoate wHlserve the purpose 
of' e-v:en ~ reminding. the members of tIle Railway FinQIlce Committee and, tJ1e 
· Standing Finance Committee to be more particular about ,the way in which 
their sanction 'is t ~  by means otputting up' figures with noteawhich 
· ~  expillnation of a more elabot:.ate kind and which . certainly cannot . be 
·~  unders.t<>od during one sitting. Sir,·1 am afraid we.m1:lst enter a proteat 
-. against this kind, of thing. I ._ \ 

- ~ 

~ , Kr .. ZalI.id KUlai.lu ~  1 shalL deal with a few t ~  points that ~  
.,been raised --during ,the debate .. My Honourable fhend·· Sir Zia Uddin Ahmad 
· inquired what ~t  are. imposed Jor the purpose of dearness o.llowapce on ~  

railways. There are four zones,-X, A;' Band C." The limits ,of ,pay up ·to· 
I, which dearness allowanee is admissible are ~  250 i:ft X, Rs. 200 in A, Rs. 175 
in ,;8 and Rs_ 150 in C. So. we do not giye dearness al1owfiIlce,as he presumed, 
.. up ~  the .limit of Rs. 500 or so. - .' • 

As regards sidings, under the rules which have been ill existence for a very 
10ng time,thearrangemenl between the War Department and the -Railway . 
. Department ha.s been that while the cost of recov'erable materials is borne by 
',-the Railway Departnient, all other expenditu,re ~  borne by the: War· Department. 
We bear theexpenditdre ~ :thOl!e. materials only which'1lan be recQvered later in' 
case lines arews.mantled ancl used_ for. good purpose; while all other expenditure 
is borne. by-the Wa.r Department .. These.rules stand and if we insist on asking 
-the Wa.r Department, to bear theentite expenditure Our position would be that. 
while we are ~  willing to retain the entire -revenue that comes 00 us from 
military -traffic, ",e are not prepared to bear any t ~ which is necessary 
in order to carry tha;t traffic. That would be" to my 1hlind, anjndefensible 
, position .. Now under the ~ expenditure' ~ ~  i.s ~  to the' estill1ates 
of the railways ,has been borne In the past. ~ .ca}?ltal account. But whenwe 
reviewed tfte position we C8!11e to the .cot!c1lton that these sidings must be-
regarded' as temporary. pecallse the wnoleposition will have to be reviewed 
,at the end of the .war and it is likely t ~t most of the sidings will be dismantled. 
Some of them will probably be retained. but it is impossible to decide now 
which of them ~  r.etained and ~  of ,them would-be dismantled. It 
was on this View that we came to the ~  that the entire ·cOBt . borne 
by the railway estimates should be charged to revenue; and the positiOl). was 

~  explalned in the ~  9£ toe ~  the War Trau.sport Member 
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and in ihe. explanatory memo!andum, und it ~  'underdiscussion on- the' 
motion ~ t  to the .finances of the railways. 'J.'be same applies to the 
Works Expendit\lre ~  we prol?,.ose t<t charge an: amount of a 'little over one 
1 PM' crore, sixty lilkhs. to Revenue. My· friend. Mr. Chettiar. thinks !;hat 
.• "  . we ~ t to charge more than 50 per cent. _Sir, we have looked into· 
the. question and we think it would be unjustifiable to charge t ~ . more 
than 50 per.cent. to )3.eyenue. -'. _,' -
111'. Th S. AviD&abtJingam Oheltiar:' From which p'oint of "View? 
~  Zahld Huam: According to the experience of Mr. Chettiar, the actual' 

cost should be much more, hut our experience does not concede with' his. 
~  To s. Avtn .... ~ t  Ohettlar: ~t is t~  from ~  point of:. 

view. .  ,  ' 

. Mr. Zahid JIuIaIn: We have made cori\parisonswith the expenditure that 
we incurred·· in the p,.lit, and. we think that _ 50-per cent. is about right. We· . 
placed,this before t ~ Standidg Finance Committee. and obtained their' appmval. 
Ill. 1. S. AviDyhilinglm Ohetttar: Of ~ t t you have done. 

m.; Zahid JIaAIiL: As regards budgeting, I ~  flattered when I am told 
that we should be able to predict unpredictable events. If the actual items to· 
whicll' these excesses are due. are lool!;ed into in detail, I feel that it will be 
agreed that .most of them, nearly all of the1!t, ~ not be fore!leen.· : 

air OOwuj" 'Jeh&Dclr: "Sir, may I aSB: one question wi.tb regard to th88&-. 
si4iriss, and the division t ~ t -be't!eenthe ~~ ~  the . ~  
.Department'l I heard t\l:e eXlllanatlOn dUfltlg !.he budget diSCUSSIon which IS 
rP.peated by t,be Honourab'le thY Finlincial' ~  of Railways t ~  . n 
b; rather an important matter wben .sidings ~ being put .in·to such an t ~ 

as is necessary for war purposes. Wben there was no war, the principle might 
bave been fair and tlorrect, DUt today how do you estimate the cost-when .• 
siding!s put in? What will be the yalue of materials when th'e ,siding i. fulled: 
.up? You do not know when it is going to be done. and so how are you gomg to 
value the roateri'alr which are to be ~ t · to the Railways.:? .r. zatiid'llWlliu: Present day costs: 

~  JeIlIqir: But they will t ~t  by t ~ time the 'sidings are 
pulled up. Jf' you put the present day cost, you are.: not paying the proper_ 
value of the materials which you will receive when the sidings are pulled up. 
Who will make ,up that difference? . Will. the War Department make up that 
difference or the Railway Department,?, If the .8iaings are t ~ up. immediate-
ly, they may be of some value. hut If they Bre pulled Up' ten or twentj,yea'N 
~ ·t  will be very much reduced. The Railway.Department there-
fore 'stand to lose. I wQuld'like that matter, considered and some ratio' fixed 
'when'You Bre paying, tor goods 'that you a.re likel, to receive some ye8.t:s hence. 
It is-tJ.'simple issue. - " . 

1Ir. Zah1d. BUla.IJL: I ~ :briefly ~  that 1'10 long as these ~  are 
there an'd remain in existence. the ~ Departmellt ~ t  pay the cost of main-
tenance, 'depreciation and .also intei·est. so that the question of any loss .to the 
-Railway Department ~  not Brise. But at the time ~  they ~ dismantled 
and the War Department Say they have'no Use for theS6sidings, we will t ~  

over tlle tnaterials at the depreciated cost. It may be that there may be some 
.-nall difference t ~ the t~  cost of the material air that time and . 
the. depreciated cost 'at prfsent day pnces, but it is impossible to t ~  the 
aifterence now. . It may. be negligible. ~ t  The difference will hl'l 
very small;· it 'may not' exist {lot 11.11. At. the same time, supposiIlt the' difference' 
iii in favour of the Railway,s. would :it I?e justifiable for the War Departmept to 
rn.ake a claiJD. againsir us? It is hardly necessary to make a claim against an-
other Department for an item whieh is ~t likely t.o be very large, and thaft ill 
, ""hy wi. h've agree(l to-bear the cost under tne ruleR -without ,!sking for any 
tlpecial adj!18tment on this Mcount. '. _  . . 
Sir Oowujee lehuillr: . You 'will be· paying for toe ·depreCiated value.? 
... zAhfd K1II&ID: B ~ ~ ~ :  .  . 
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Sir OowUI'. lehaqir: '!'hen how -do you know what that; deprecil!.ted vldue 
is today when you ha'le to adjust your accounts just _now? ' 

'-Th. ~  Sir .dward ,Benthan (g:ember for Railways and W"! 
Transport): • Sir. the Honourable the _ Mover ~  t~ t I ~  ~B  
answer one or two questions, ' In particular, he mdlcated that m hiS view tDf. 
Sianding 'Finance Oommitt,ee did ~ get sufficient time to go into all the 
details of the ~  and another speaker 8sJfed why the figures were not 
placed before the Standing :Finance Committee somewhat ~  that is to say 
when it ~  apparen.t that a !luPflemen,tary grant ~  ~ ~ ~ B  
Answering the ~ t questIOn first, the biggest Item under this heading IS 10 ,Con-
nection 'with the cost of military sidings and the inflationary element, and the 
action which the Goyernmerit ultimlttelyrecommended was in actual fact much 
influenced:by the action of the Standing 'Finance Committfle itself which at its 
,meeting on the 19th of Decembet considered the ~ t  of the Railway depre-
ciation fund and desired to place Q1l ~ : their, concern at the, excessiveJ,'lte 
at which the deprecIation fund was being depleted and to bring tHis to t ~ notice 
-of the Government. Government had ~  got the matter under notice, but 
that; decision confirmed Government's determination to ,deal with this whole' 
qut;stion'systematically and thoroughly in the course. o(thls ~  t ~  
;Budget. In consequence, there were twp further meetmgs at which full details 
wete put before the Standing Finance Committee. , The preparation _of a Buclge., 
. ~  a Railway ~ t  which is ~ much smaller ~ than a t ~  B~  
-IS a very ~ t  matter which has to ~  ,m 0. very limited time. 
We .should like -ourselves to have-'mucn more tiI!e to  examine th.e figures and 
brQwse over them and consider them before the Standing Finance Committee. 
but under the system of budgeting you' just ca,nnot dQ it. I should ~  be too 
glad myself. to have much more time to study the ·figures. In actual fact,'" J' 
. don't mind ~  the House, that I only got the full figures, which weJ'e placed-
before the'Standing Finance Committee on the'29th and t ~  a few 
days, almost a few hours, before: the Standing Finance Committee itself got 
them. If Y012 are, gOIng I;j) have an, Up-to-date budget, that is the process which 
.' must be followed. If you are content to budget on the figures tor, say. the half 
year ending September, it would be muc,h easier, hut that is not what the HQus& 
wants. If the HQuse wants the most up-to-date figures' it can' get, as I.believe 
it really does, 'then obviously it .ba's to deal with them rather more speedily 
than any of us would like. It is inh,erent in the situation itself .... The ,suggestion 
is also ·that we do not give the House, an opportunity to see the figures and -to 
give an opinion. I'do not honestly see what further we can do in this matter. 
We pl'BCe the fullest possible _ figures before the Standing Finance Committee. 
We discussed them on 'three oeoosions in 'so far as time permitted; and the 
report. and the full figures are placed before the House who bave an opportunity 
to debate them in general discussion, to move cqi motions and again oonsidF.lr 
them on supplementary demands and the House nas already considered .and .in 

~  approved the "PolicY,. which is involved in this question of military 
Slaings. _  ' . 

Prof. If. G; JtaDga: ~t  I  -

.The lIcm.ourable Sir :'dward Bent.haU:. Well, a full'debate has taliJm place 
Mr. '1'. ,. 'A'riDI8hllDgam Ohettfar: It has not been apptoved on 'a Ilpecific 

motion I -' . ..' .  " 
, '!'he, JIoDoUrable Sir .dwa.rd Bentb:all: The policy has been discussed and 
the grants have been made for the'next year and this relates to the current ~ 

whiQh is consequential. , 
I fmakly do not see what we can do to place fuller figures or &rrBDIge for much 

fuller discussion -of the figures either in. the Standing Finance Committee or in 
the House. B~t if the Standing Finance ~t  has any suggestions to 
make we are Daturally willing to' consider them and we will certainly tty to clear-, 
up any points which are not clearly set fortb in the papers ~  before 
Memben in the House._ . 
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'fhe Honourable Mover asked that 'we should ~  more reliable control. 

-One of the later speakers recognised that close l>udgeting in war-time WIlS 

.extremely difficult and my friend the Financiul Commissioner drew attention 
to particular items on these supplemental·y demands and pointed out that in 
fact it' was not possible a year ago to budget very closely. Take the first item. 
The expenses there arose out of acts of t ~ B  away of ghats on the 
river bed or threat!! from the river to wu.h away important bridges. Nobody 
,can foresee that sort of expenditure until it becomes necessary. There lire other 
items of the same t ~  ' In the second'item, relating to the construction of 
technical staff quarters, the expenditure was included in the budget last year 
.and not' being expended went to reduce the saUle htldget heud last yea!," and 80 
. has been thrown forward this year. Obviously ull these headings are not things 

~ one can foresee. In particular the biggest item of ull ar<}se out of a 
-decision of major policy urrived at only after dil!cussion 011 the Standing Finange 
.committee at its last meeting. The policy was in process of formation in_Decem-
ber and .. January tmd the final conclusion was reached on the 13th-14th February, 
tht duy be/orethelBudget. , 
I think if Honourable Members will consider the m*tter they will realise 

that it is neither possible to be much more ~ t  in war ti!,ne or to give a 
longer time to the Standing Finance Committee to consider matters. 
One further question raised was t.he position of the FipanciaJ Commissioner. 

It· w.uggested that he should bc under the Finance DepartmenJ;. Well ,the 
llrrangement is that the Financial Commissioner is Adviser to the Government 
-of India in the Railway Department. But as ill the caSe of all other depart-
~ t  the Finaneilll Adviser. in this ease the Financial Commissioner, bas • 
V61'y special relntion with the Finance Der.artmentund keeps in regular touch 
.and advises the Finance l\.Jember with rega.rd to railway nnances, just al" he 
1l.dv1ses the Hnilway Member.' _ 

Prof. N. G, Ranga; You control hiu}. He is subject to yo III' (,outrol. 

The HOnourable Sir ,.dward Benthall: He is in' my Depnr'illlent. He IS III 
speciul relation with the Final!ce Memher aild he wutches the Itailway finance 
from the point of view of the Finanec Depnrtment aF; ,,"t·\] as 'from the point of 
view o! the RailwllY Department. 
Mr. Sri Prakasa {AlhlllUbad filld ;J1l11l1si ~ : Non-Muhallll11adan 

nlll'ul):So' ~ eOIlM'O)S ~  

The Jlonourable Sir Jeremy Batsman (J"illlllwe ~ : tt ~  us both I 
The Honourable Sir EdWard Beath&11: That. Sir, explains the position to 

the best of m.y IIhilit.y. .-
. Dr. Sir Zia UddiD. Ahmad: On a point of order. We. may meet at 5 ~ 
llu,teud of 2·30 p.m. beCllllSC on the Budget day we have 'never met in the 
aftemoffil. . 

Kr. President (The ~  Abdul' ~ : There iR no poiMt of 
Qrder. The question is: 

~ a ~ t  .um not exCt'eding RI. 6,76,98,OQD. be granted to t.AI! Governor 
General !n CounL'l1 to defray the charges which, will come in courae of payment during the 
year endmg the 3bt day of March, 1945, iIi i'espect 'of 'Working ExpenllC8-Maintenance of 
Structural Works'." ., 

The motion was adopted. 
The Assembly then adjourned for Lunch till Hnlf P t~ T, .... o of the Clock .• 

-,The Assembly re-assembled after Lunch at Half Past, Two of the Clock, 
Mr. Abdul Qaiyum (One of the Panel of Chairmen) in the Chair. 

,----
DEMAXD No_ B ~  ~ P A A  AND SUPPLY 0.' 

.  . . LOCO.MOTIVE 'POWER. 

lIE.' Zahld BU8&iIl: Sir, I move: 
"Tbat a 8upplementary lum not exceedm.s &. 19,99,47,000 be granted to the GovemOl'_ 

General in Council to dvray the cbarget wluch will come in coune of payment durmg the 
yeAI' enainl[the 3bt day of March, 1945, in retlpect of 'Working Expenl8l-Main'tenance and 
Suppl)" of Locomotive Power'." 

Il 
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~  Zabid Husain] 

Out of this large amc;mnt 17 crores 72 lakhs ~  to looomotives, part of the· 
COIJt of which is being debited to revenue according to the special procedure, of 
which the House is aware. • 
JIr. ~ (Mr. Abdul 'Qaiyum): Motion moved:' 
. "That a supplementary BUm not exceedinJ Re. 19,99,47,000 be granted to the Governor 
GeDenJ in Council to delray t.he charges whIch will come in course of payment during the 
.JOr endinlt the 311t day of March, 1945, it relpeot· of 'Working Expenses-Maintenance and< 
SuPe.ll of Lc\comotive Power' ... 
JIr. 'I. S. AvlDaabfllngaJD Ohettlar: In this o.1so tQe question that I would 

like to raise is about. Depreciation. 1,1hey think that 40 per cent. is the extra 
price that they are paying today ~  so they wan' to write it off in the actual 
ourrent expenses. We would like to know the basis of their fi$ures. The real 
price of a locomotive is calcufated on comparison with its pre-war price, its 
power and its. durability. The pre-war price they can readily have for 
oomparison. But. two other elements must coibe in if they were to make ~ 

propt'l' valuation and they are the power of the'locomotive-s, whether tl:leY are 
much above the capacity of the pre-war engines and their durability, As re-
gards durability we UIy!erstand that war products always are more :flimsy and 
]eBS durable than the pre-war machinery and the Honourable the War Trans-
port Member in his speech said that they have. arrived at this figure of ,40 per-
cent. 8S being the extra amount that they pay for the war-time products. In 
the memorandum wl\jch was supplied to the Stanaing Finance Oommitt. for 
Railways, on page 5 of the proceedings on the 18th and ~t  Febl'Uary llf45, it 
is said: 
"For all locomotivee 40 per cent, of the COlt will be debited to revenue and the balance 

will be regarded a8 tbe COlt incurred for tbe purpose of allocation. Tbe Government have 
found in t.heir dealings with indu.try tbat a contribution of 40 per cent. towards capital 
coata il considered lufticient by proprietol'll of factori. to IIJ1dertake expansions to ~t 
Government demands ... 
. That by' itself doos not explain anything. It. can be explained only when. 
pbwer and durability are also taken into consideration along with cost. Now, 
'Sir, I want figures regarding the cost of the -present locoJDoj;ilves, the cost of the 
pre-war locomotivps and how the present ones compare with the pre-war loco-
motives. ,Without· taking into consideration all these three factors you will not 
be able to Ilrrive Rt a-proper cost of depreciation or at the figures / of cost whick 
are really paid extra in the war time period. 
Prof. Jr. G. Ranga: The Honourable Member·for War Transport was himself 

confessing tbat.he was not having enou«h time to scrutinise all these figures 
and naturally he could not be expected .to give sufficient time to the Standing 
Finance Committee and at the same time study these figures. _ 
The Honourable Sir Edward Benthall: Wliat WBS the Honourable Member' 

saying?" I 

Prof •. Jr. G. Ranga: That the Honourable Member was getting these papers 
00.0 late !md therefore he di(l not have suffioient time before he 'Went to the 
Stancilng Finance Committee. • 

The Honourable Sir E4Ward Benthall: It is' the Financial Commissioner for 
Ra.ilw.ays who presides o"\1'er the meetings of ".the Standing Finance Committee 
'for Railways. .  - . 

Prof. Jr. G. Ranga: Quite, right. The Honourable Member was speakillg 
for himself. Ite was replying to our observations in regard to the earlier 
demand. Sir, he 'Was asking us to believe that railway budgeting was going on 
nicely or rather not too badly, B~ I want to know one thing. Wherefrom, 
did he Jret thiR HI ororel.=, 99 lnkhs, which he has paid towards the CORt of these 
new rolling stock. He says that it was received subsequent to 1942-48. Did 
he Rpecifically make provision for this sum when he presented his budget for 
1Q42-48 and later on ill 1948-44? I do not think so. Then wherefrom did he 
get this money with which he was able to pay for the lOcomotives? Presum-
ably it was from the surplus tha:t he was able to get out of that particular year's 
railway o.ccountEl. He did not make provision for this expenditure at all but he 
did make provision for ~ t  receipts and when he caloulated his receipts 
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perhaps he did not &kpect such ~ huge 8w'Plus and when he aotually got the 
surplus he 'Paid this' money out of that surplus. It can only mean that. 
Either he under-estimated his revenues fof that year· to the tune of 20 crore8 or 
the Government had. disguised or concealed this expected surplus of 20 orores 
when they #,a.med t ~ budget. They oame to the House. presented a budg?t 
8."1d asked for an inorease in fares and freights QJld told the Hol1se that they did 
not expect to get as much as 20 crores surplus and when "theyrealis.ed this 
surplus of 20 orores in the COUl'se of that year, they thought of purchasing aU 
these locomotives. Otherwise if. they were to pay for these locomotives where-' 
from are they to pay? Was it from capital or was it from working expenses? 
Ht>re was an Ullexpected or concealed surplus and so they decided in favour of 
paying for the locomotives from this concealed ~  and. then they come. to . 
the House and say that they had paid for all these thmgs without the authorIty 
of the House and ask us to give our t ~ saying that at this stage it can 
only be done on a supplemen,tary grant. I want to know whether the Honour-
able Member .was so completely helpless as he wants us to believe when he war,; 
making the budget that he did not anticipate that he' was going to get these 
20 crores surplus. Later on he himself says that these were received subse-
quent to 1942-43 but that he had already placed orders for them either in the 
United Kingdom or England. So he knew that the locomotives were golng to 
come, whether during that parlitular year or later, and it is possible for'him to 
say that he did not know for certain when. But he certainly knew that he had 
-placed these orders and when he placed the orders against what sum did he do 
it? Was it to come from the Reserve Fund or from the orC:linary railway 
incomes or from what source? Did he expect to pay for themJram the surplus 
of 20 crores when be placed these orders? I want to know, Sir, bis reply. 

When he placed these orders be should have come to the House and told 
them that he had placed these orders but that he was not quite SUl'e whether 
ttey would be fulfilled by the manufacturers concerned during the pa.tticuJar . 
year or the next, that he was expecting a surplus of 20 crores and sifnce lhlt 
date of. delivery  of the locomotives was indefinite he proposed to place this sum 
of 20crores in the Reserve Fund, so that he would be able to pay for these 
locomotives if and when they came to' be delivered. Supposing thAY were not, 
delivered. during that year, the Reserve was always -there and during the next 
year be would have jlUid out of' that, but he did not do anything like that at alL 
He cllllle to this  House with a sort of a balanced budget, and told us ·tbat as 
there waR going to be Il surplus, he had ~ provision for what was to happell 
to -that surplus. He got the approval of this House for his budget and went. 
back, nnd, mind ypu, last year he came to the House asking for an increase in 
railway fareR and rates, but, thanks to this House, he was prevented from im-
posing all those additional burdens. If he <had been allowed to do so, he would 
have imposed another burden, may be, easily Rs. 20 crores, and would hrwe 
found himself ill possession of that udditionnl Rt;:. 20 crores surplus. ThAll, after 
placing orders either in England or in America for the benefit of the ~
turers there. he would have sprung another story. He would have given a. fine 
sto.ry likE') this:. I am ~  orders for some thousands of carriages in order to 
relieve congestion of third class passenger traffic, and in that way would Illlvc' 
secured the us'Sent of the House. He would have done it, but be could not do 
it. he was ~ t allow.ed to do that. To the' extent, however, he was allowed he-
was able tonnd h::mself in possession of not only this Rs. 20 crores, but very 
mueh more also, because tee House has already voted for him Rs. 6,76.000, 
May he, he is c01;ning with manv other demands: there is a demand here for 
Rs. 76 laklul, another fol' Rs. 2;38,000. another for Rs. 2,51,000. All t ~ 
money he ~  able to get he must have got either from· the last' year's budgeti 
or tht; preVIOUs. year's. budget, he could" not have got it with a magb wand. 
T?at IS why I say thiS ~ t plays ducks and drakes .with Railway 
,Fmonec lU' well as General Fmance of the country, and so far as this MembpI' 
is cOIl.comed, I cail only say, with all the seriousness I'-can command, with Gil 
the Bel)se of responsibility that I can command. that he does not. seem to kllow 
the, A. B, C, of bis War Finance so far os the Railway Budget is concerned. He-

D2 
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aeems to be fathenng the baby of ~  who that somebody else is we 
do not know, anyhow the budget it; prepared, he is asked to bring it and place 
it before this House. Whether he is having any lot in this budget we do !)ot 
know, but the budget is being IJrepared and placed before this House in such a 
Jilanner and it is guided 01' misguided into ·voting such funds for him as would 
leave for him Hot less than Us. 30 crores as surplus: This 1 consider to bo a 
very bad budget, and 1 hold the Honourable Member for War 'rransport to he' 
'-entirel) l'e8ponsible for this jugglery. That!s why there have been all these 
·crit1cisms which the Honourable Members have been making, uamely, that this 
'yenr's budget is thoroughly illusory as figures given there oonndt be Jlepended 
upon at all, that there is 11 ~  surplus in ~t  and that the Honourable 
Member will again be faced with Il huge surplus. if liot a huge surplus tI CODsi-
oderablybig surplus, at the end of tfIis year o.1so. Sir. with these remarks I enter 
my emphatic protest against this bad budget which h9th the Honourable Mem-
hers opposite have placed before this country, if one is to· judge from ~  ngullCs 
they themselves have supplied us today. 
·1Ir. Sri ~: 111m a very' ignorant man; but as'! find that a fairly large 

:amount· of money is involved-about Rs. 20 crores-I shou'd. wry much lilte 
to know whitt is'the procedure adopted in such .cases. So fill' as the niotion is 
concerned, it clellrly .sayst.hn.t.the supplementary sum of money is being asked 
:for to ~  the charges which will ~ in course of pa,yrnent. Now, so far 
us I know, • will , ill future te!lse; and I want exactly to understand whether this 
sum of Rs. 20 crores will he paid during the ~ t 31 dnys-today is 28th 
. February. aild ~  March begins-or that these R8. 20 crore8 have already 
l)een pmd. Doelil the supplementary grant really relate to the future, as the 
language of the motion denotes, or whether all this expenditure has already been 
met and that on the last da.y t,hese supplementary grllnts Ilre put before, the 

~  in the expectation that the same . shall be granted? ] hop£' I am clenr. 
I wRnt the HonouTfible Member opposite to tell me exactly whether the money 
'has already »een llllid or whether it is going to' he paid; [lnd if it has already 
been paid. tlien what exactly does the word • will , in the motion mean? 
A" I put he fore the House, 'will' denotes the future, nDd not ihe· 
~ t  I want t.o rnnkt> slll'e' .that the Honourable Memher has not come 
to the Honse nsking for the condonation of vayJhent nlready made; and that 
l1e hilS ~ t :  t~  to' the House nsking fol' R grllllt, whi!'h .will !letually he 
paid ufter the motion is paRsed. Fro.nkly.l cllnnot believe that all these ia,rge. 
'!111m" of money will ~  he paid during the next month. I have a suspicion 
t.hat t ~  At lenst large portions thereof-have already been paid': and that 
WH ~ Asked to put om: seal of arproval TllI t;ne payments made in the P!lRt .on 
i he plen thnt they will he actually_made in the future. I am asking a t ~ t 

and bont>st qnestion, and exvect a straight and honest reply. . 
Dr. Sir Zla Uddin Ahmad: I do notaln'ee with n;lY Honourable friend, Prot 

~  that th£'TC'is something very confidential in the budget, and thnt thel'e 
l1re cert.nin figllres which have been concealed from the Members of the As-
11embly. The budget is not like the countine-of It person who was e¥aged to 
. keep some IlCcOtmts so that he .may not embezzle anything. The man WM 
put on the . top of R tree and 0. soldier was placed underneath with a gun to shoot 
him if therp. iR nny embe?v.lement. He began to count-3 pluB 5, 8: B plus 7, 
1fj; Hi plllB B,. 28; and of this 8 is there and 2 is camed away. So,. this budget 
is ·not B budgpt of thaI; kind. There is nothing in this that is confidential. Of 
.eoursp. every tmdget requires Borne study. In the caRe of.their acconnts 'in 
t'eF!'arrl t.o military :~  their principle is varfedly 'sCmnd-:-that thp. military 
(,)l1ght, to pay the full cost. minus the materials which mjRht have recovered 
Ilftt>r it hRR been dismantled. But from what fund should YOll advance the 
mOTlE'v? You.should not advanCA it from revenue but from borrowinll or·capi-
tal. so that you clearly know that· this t;rloney hIlS been borrowed  for 1\ nertain 

~ purpose. and t.he moment it is dismantled t,he price of the materials sold 1tlay be 
adjusted a.nd the balance debited t,o the military department.· I think that ttiis 
:partirI11111' sum' ought .to have been paid from borrowing ana: not from revenue. 
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They may pay it ouVof the revenue for a couple of years but it should be re-
covered from the Army Departm..ent. That is the only point I wish to make. 
Here I shall take up the membrandtim t.hat haR been referred t.o. 'It. !>uy" 
~ 011 page 187: _. 
"It ill therefore proposed. to restrict ~  debit to the depreciation fund to an amount 

equivalent to the credits thel'eto fOl' the items treated as replaced, to meet from the Railway 
Reserve the ~ of depreciation represented by the difference between the debits to. 
the Depreciation Fund as proposed above and the original -oost of the items replaced, and 
to charge to working· expenses the difforence hetfeen the original' cost and the ~ t  

cosf of a like aSlet," -

The princi!;lle asserted here is, I think, C01Tect and sound I\.nd I do 110t criti-
<.lise it because when you have 1111 article and replace it, that -is the correct 
principle to adopt. 'Suppose I have ~ pair of spectacles costing me RI!!. 100 Rild 
the. amount under depreciation funa is about Us. 50 and then 1 wunt t.o purchase-
another. costing Rs. 150, it is fair that this Rs. 50 should be recovered from the 
depreoibtion fund and the balance of Rs. 100 ought to be paid frOln revenue amI 
~ by borrowing because the fundamental principle we ought to adopt is this: 
that whenever any expenditure can yield revenue then meet it by borrowingi.6., 
capit.fll expenditure, ff by any expenditure you hnprove the traffic and-providt} 
better. facilities und comforts but thel'e is no yield iil _ revenue, then ~ 
~t It from revenue because in that case revenue expenditure is expenditure 
which ~ not yield any income and capital expenditure iR-. t ~ which 
always yields incQme. . .: 

Now, I ·come to tlte next point-the money you have advanced for engines: 
It is very desirable that it ought to be paid from revenue and I think it is very 
sound. 'Wttatever we may have advocated about the accounting in peace timo 
it is exceedingly difficult in war tiine to keep it up. We must give 80mt' allow· 
ancc t,hat people do not' know.. when commodities would be. arriv-
ing during the wllr; it is »ery difD.culttherefore to put it to the revenue of any 
pa'ticlllm' yenr becfmse in that pnrticultu :venr the things mny llot have come. 
We have to wait till these things are received; and therefore Under war condi-
tionR, the-critiCism or some of my honourable fl;ends crmfiot hold good . ..Another 
thing is that )ve cannot disclose the fnct of ho\" many engitles hllve been order-
ed during the war, we can disclose it. to the Assembl:v and the Standing 
Finance tt~  when they have actually arrived: ·till then they have to be 
kept eon6dential: once they have arrived there if; no risk in divulging these· 
things !u'ld bringing t.hem in the regular budget. Under WR1' conditions, the 
Railwar Board and the Financial Oommissioner cannot do otherwise thlm what· 
thcy ~  done now. 

A ~  engines, I huve· already expressed. my opinion during the gellerlll 
discuF:sion of the JlnilwllY Budget llnd on the cut motions Rnd I need not repeat 
them now-numely, thllt it is very doubtful whother the purchase of thest!· 
engines is: a good bargain: my ihformatioll is-and I want the Honourable· 
Member to get up Ilnd say if T am wrong-that these engines cannot·be used ""ith 
safety to the passengel-traffic: they can only be used for goods traffic: and then 
again the life of these engines, instead of having nprmal life of 70 years is onl.\' 
-about 15 to 20 years-certainly' not more than 20. T was aware of thiR before butt 
on account-of wut cOIlditions I did not say anythjng; bl.lt now that it has come on 
the floor of the HOllSL' I do not,· mind expressing my opinion, dint these things 
ought to he examined very cluefully; and if my iriformation is correct, then we 
p.houl<l stop importing engines of this type rod wait till after the wal', when w&. 
cn.n -get engines of the t,ype we got in the past. . 

Mr. Sam! Vancatachelam OhettY: Sir, the Railway Boarel's memorandum 
011 the allooation of tht! oost of railway assets built 01: acquire(l during the war 
is, in one sense, a revealing doC12ment of the mentality behind the preparation 
(if the raitway budget by the Railway Board. I could see in between the lines 
hoW' the mind of the Railway Board works: . Its paramollnt policy is to be 1&8 
disobliging as possible to its customers and as secretive and as .least communi-
catjve as possible, so fal' as the M'embers of the Assembly 'llrc concerned. J 
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am only sorry that a shrewd business man whl') is now the head of that depart-
ment should have also falleR a victim to the!¥! methods of the Railway Board 
and the bureaucracy. He, more than anybody else, can easily discover the, 
methods by which figuJ'e& CRll be concealed from the public eye and the sanction 
of delibel'atiye assemblies of t.his type could be easily t ~  I am afraid. 
his ~  commercial life hos madehim rather take the present moments as 
those of leisure than of real work. ,That is ~ t  these things have escape4 his 
ot,hf'I'wise vigilant at,tention. 

Sir, they start on t~  basis of the expected actuals of the previous year's 
budget. In doing so, ,,,hile they know that their revenues are exceeded and 
their estimated expenditure has gone "dbwn,_t.hey would not divulge that fact 
but merely put t.hat aside, so that the public ond the Assembly might he under 
t.he impression that they have to find the money required from current revenues 
rather than from the surpluses which they expect in the previous ~  In 
preparing the CUlTent. ~ t  'they take particular care to underestimate reveliue 
_ 3 p and overestimate ,expenditure and to see if,possible that no money 
" .M. is given to general revenues beyond what ~  compulsorilJ expec:ted 
of t,hem, so that t,he Honourable the Finance M;ember might be at 
full liberty t{) lreep up high taxation and they themselves would go in for increase 
of railway rates' and fares, denying at :the same time even the ordinary Bmtmi-
Hes t{) passengers, whether they belong to the first class or the third :lloss. ' 
ThiR seems to be the policy of the Railway Board. You can easily see in this 
memorandum that the previous year's surpluses were not taken into account, 
that the current year's expenditure was over-estimated and the re\lenues were 
underestimated and any surpluses that were available from the previous year's, 
revel,lues were debited to the cost of working expe'hses on the plausible ground 
that expenses during war 'time must naturally be taken' into account and be 
t ~ t  to working cost instead of merely over capitalising. Under',that plaus-
ible plea they went 011 debiting almost practically 75 per cent. of the surplus 
towards the working cost ~  even curtailed the share of the ~  revenues 
from the railway revenues, 80 that this evening the Honourable the Finance 
Member' would !;sy thRt the contribution which he expected from the railw J.ys 
has gone dow,l nnd that his own expenditure has increastld!,Therefore ihere ~ 
must be increased taxatilon. So far. as the 'railway finance.is concerned,' while 
they debited every possible surplus to the working cost, whlch in certain cir-
~ t  might be justifiable, they did not make any serious attempt .toI 
build up 11 fund to satisfy the grievances of the third class passengers ,and I ant' 
,-surprised to see that the Railway Finance Committee which has usually t;,aken, 
nIl that hns been said by the Railway Board, for granted, in this matter at least, 
ndcled a rider to their Resolution making reference to the question of build-
ing up a reserve for the amenities of third class passengers. After Rome dis-
<lUssion it was decided to postpone the consideration to the following da.v. I 
do not know what happened on the following day. Evidently that has been 
dropped, I understand that there was no meeting afterwards. That is the 
. 'Y'ay they wanfto treat third class passengers. Only the other day Mr. Jamna-
das Mehta drew pointed attention to the smallness of the amount provided for 
third class ~  amenities. In 1935, the then Transport Member exhi-
hited a third clnss railway compartment for the approval of the Members of the 
Assembly, as jf those compartments were coming m in three .01' four months 
time. It is now ten year:s since and not a single compartment of that or a.ny 
other type has arrived and still every year you pas's a Resolution or a cut motion 
drawing the attention of the Government to the necessity of providing ~ 
amenities for third class passengers. Every year i't is neglected. This year 
there is a. large surplus. Th.e possibilities of getting more revenue have not dis: 
appeared and are likely .to t ~ even this ~  and yet no sincere attempt 
has been m.llcle to ,Q1levla.te the gnevallces of ·thlrd class passengers. A deli-
berattve . assemhly. like this is in.liencled to see that the grievances of ,the public 
Rre not Ignorecl either through Ignorance or carelessness.' Here we see a deli-
berate attempt not to give anything to third class passengers: ' 
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ftI lIcmourable air :l4wll'4 BathaU: 'On a point of" order. To which por-

tion of the Supplementary Demand for the Maintenance and Supply Qf Locn-
motive Power is the Honourable Member referring? 

JIr. Sam1 VencatacheJam Ohe'ty: Sir Edward Benthall wIlnts to meet lIlu 
-on a technical point. Even there he 'cannot be successful, because you fmd a 
provision here for part of the cost of rolling stock, subsequent to 1942-4a-:-17 
Cloores 72 lakhs. It is not 011 a technical point that.l want to ~t my HOD-
·ourable friend. I want to know what he has done tor the third clltss passtlnge1'8 
when his. finances are in such a prospcrous condition. Hus he become so call-
.ous as not to mind these things? Why should the Railway Board always make 
it a policy to throw dust in our eyes and get money l\way from us? We "CaD 
·only Co-op()l'ate 'with you iR your good governance of the eountry. We call1lot 
always be like C.LD. men watching the criminal acts 011 the people of this 
country at every -moment. I hope there will be Il. change of mentality in the 
conception of the duties of the RailVl'aY Board and of the War Transport Mem-
ber. He is particularly there to serve the public and to ask for money for serv-
ihg the public. If he makes it a point to keep people in ignohmce".of all the 
maqipulations of the accounts and of thQ. way ill which he may dispose of the 
surplus by over-debiting to the working cost instead of meeting urgent demands 
to improve the condition of the third cluss passengets, then I am afraid no As-
iSembly C811 possibly check that Icind of action. If it is possible for liS, I think 
-we must record a strong protest against these things by recording a dissenting 
'Vote at least on one ... motion. . 

Mr. M_ AD Dt D ~A D : On a matter of iuformation. The Inst 
item refers to 17 crores odd-Debits to revenue of part of the cost oj J'olling 
~t  received subsequent to ).942-43. In the purchase programme of rlllling 
stocl>, some portion of the mist of new rolling stock purchased is deqited this 
year"to rovenue and the rest ot the ~t is distributed over subsequent 
year's revenue. That is what I understand so far as this item is concerned. ] 
find, now, that the new rolling stock that is purchased is in substitution of somp. 
-that exists. From the speech of the HOllourable Member when he introduced 
the Railway Budget, I thought that this was an addition  to the existing rolling 
-stock. Now that he charges this to revenue ~ shows it as one of our assets, 
we musi; find it among the assets when we look into the assets of the Rnilways. 
Otherwise if it is not inclilded in the assets, it might be possible for any ~ ~ 

·quent Railway Member or the Administration to write t·his off ~  having lwen 
'Worn out. Then there would be no opportunity for the Assembly.or the DubHe 
to know what has become of this. amount, if it does not find a place in the 
<oapital at charge. The  Honourable Member said when he introduced the 
Budget that he does not want overcapitalisation and therefore he does not waRt 
-to .charge against Mpital the new stock that he now purchases 'and to that ex-
tent he has relieved. 'But there must be an account showmg capital which' 
we have invested whether the amount is for the time being talcen from revenue 
of that year or by fresh oapital, that is added-we must -know what the assets 
are. Is there any account preserved of this 17 crores Bnd odd which are spent? 
A.l'e they !l-dded on to ,the existing capital? • 
Mr. Zlobid BWIIiD: Sir, I find myself in a rather dift\cult posiMon; 1,he ground 

that has been covered by Hopourable Members who have spoken on this subject 
is so vast and sQ.. extensive that it is difficult to dealt with all the questions that 
haye -been raised in the col1rse of a brief reply to,a discussion on supplementary 
demands .. 

,Mr. Sri Prakaaa: Twenty crores is a big sum. Take youI' own time. -There 
iB no hurry. 
Mr. Zahld B1IIIrbl: 1 will deal with some of the questions that ure relevant 

110 this supplementary demand. The most important item here-is naturally the 
one relating to locomotives, amounting to );77,24,000. This liability_ ariBes out 
of our programme of purchase of rolling stock costing about· 94 crores. ThiB 
rolling Btock purchase had to be made in ort1er to carry traffic in connection with 
war. It was not open to us to refuse to purchase this rolling stock. As a mRttfao 
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of .fact, it "'lIS essential to maintain the 'Wllr effort· of the coun,tryas weH as civil 
economy of the country. It was not open to. us to insist on any ot11er types of' 
rollipS stock. The manufacturing capacity of America and Englund is allocat-
ed according to certain priorities and Bcoording to oortain rules. .It is not open 
to any cOlintry to demAnd that it will get only pnrticulllr types or particular' 
vai'tet.ies 0 fthings. We hM'e to take whatever. is offered to us. 
Mr ••• -Ananthasayanam "'»,anpl': W-e do not mnnufacture locomotives. 
Mr. Zahid lIusain: That il:'1 pal:'1t history. I am. only describing the present' 

position. If we followed tne existi.ng. Tules for the pnrpol:'1e of allocating the 
cost to ~ t  revenue and depreClatlOn fuud, what would he the result? The 
result would be that the depl'eciation ._ fund which' >ltartds today at US &'01'OS 
would be reduced to' the negligible 'figure fOl' railwaYR of 3f, crore&. Also capi-
tal woutd be debited to the extent· of 15 crore8.· ActuaUy 011 examining the 
whole position, we found that there would be little addition t6 our wo.'gon (lapa .... 
city or t,ractive effort, of locomotives. But-tkere would be a very large debit to 
capital nnder 'certnin1'ules whicll were framed not t-c de'll with the liitustion 
that hilS arisen today but with }?encetime (:ouditions. Should we hnve allowed' 
. these-debIts to depreciation fund and· consumed the fund, so thnt we sbQuld 
have nothing lp,ft to rebabilitatEl the railways at the en!i of the WIl'? Should WEI 
hln-e 1Illowp,d thiR debit to-.ca.pitul find watered it down, so that. at the end of" 
the war when' revenues go clown, we should ~ ourselves in R phsition of 
over t ~ t  We are ~  large surnl:'1 of money, bllt those 'Yarg-e ~  
of money are being earned flS '8 result of our assets including rolling stocks 
bE\ing consumed at a very rapid rate. It WQsneeessary therefore to make R 
~  prooedure in order te l'elieve the depreciation  fund of the dal1ger with· 
which it WflS threatened and also to avoidovercapitalil:'1atiol1 of railways. 1;' 
ma.intain. Sir, that these ~ were abl:'1olutely neCeRRjry in the t ~t of 
the country and people who think that they ~  not have been n.dopteg do· 
. 'flot ;:devote considerable time to the matter. 
Kr. Stl Praka8&: Question. 
Kr. Zah1d lIualn: The 'question was a'lked by m:v Ronournble f"icnd' 

Mr. 'Avinashilingllrri Chettier ~  we have taken adequate account of .the 
fact that 'thel:'1e items of rolling \t6ck are probably poor3l' in quality. Sir, if my 
Honourable friend had read the various memoranda that were preRented to the 
Standing Finance Committee, he would find that this question wna ~  flnd, 
we ~ talten adequate account of tha!; fact. The poorer qualit,y of r0Uing 
stock would he reflected in t :~ form of lower life fO!" .Rt.OCKS. Such lower or 
short,er me has' been taken duly into account in the form111a for the purpose of 
allocnt·il)g 'tlXTlenditl11'e to B~  fund and reV.enlle. 
Mr. '1'. S. AvlDaIhlUngam Oh&ttlar:Jn which page iF; it? How. hove ~ 

arrived. at 40 pei' cent. formula? . .  . 
. JIr. Zahid lIuA1n: Forty' per cent)1\ fI different 10rmula altogether. As B 

result of Il.p})lying t,he formula hfll:'1ed on additional tractive effort· OJ' additional 
wagon capacity, we found that there iR v.ery little debit to capital and therefore 
that,. ~  40 per .cent. will be effective only when ther€' is a very la.rge 
increnRe In wagon capacity or trnctive effort. 

l\ly Honourable friend Mr. Sri Prakasu. asked me the eXllct significnnce of ~ 
supplblllentary vote. What happens after a Budget iF; pa8l:'1ed? The Execulij't'e ' 
Government hM certain powers, which m:e recognised 'mder all constitutions, 
of tram:!erring provision mnde #lilder one hend to aRother in the same grant, so· 
. that. jf we hRve any excess. expenditure under one heRd, and there :11 a saving 
8vailo.blo under certain other head, it is open to the Executive Govemmenli to 
transfC'r the saving from one hend to the other 'head under which the excesS' 
occurs. Occasions arise in which certaifi. liabilities have to be faced which' are 
inevitable in character. If they Bre not Qccepted itpmediately, either you have 
to stop the administration or you ha..e to face a serious los8 of efficiency. T_ 
the case 01 railways.. Supposing there 'is more traffic to cater for. Would you 
advise the Railway Board t-o wait until the Legislature' meets in !>rder 'fo spend 
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more mone} on coal? Or would you-ll110w the Executive ~ t to meel 
the liability and then come before the Rou!!e and explain the posit:bn? There' 
are certain items which are not inevitable, for which it is necessary that t.he' 
vote of the House must be taken before [tny liability is incurred, "fhere Are-
,0thOl'R wh:ch are inevitable and thev must he faced immediatelv thev arise if· 
tllO il4mini8tratiol\ jr,l to continue. ' . .' 

JIk. Sri ~ : On It point of explanation. Sir? I was ~ t Illaking any 
grievance of what has happened, Becunse the word "will" has beeu used in' 
the nwtion, I only wanted to knol\' whether nIl these payments will h'aye· 
suddel1l." to be marle during the nnt :\1 ~ or whethel' t ~  have already, 
been made. :My Honollrable Jriend' seems to think that I WAS trying to blame, 
the Department for having done this, that or the other, ., 
Mr. Zahld Bua&iD: I was not at all suggesting that YOIl threw any blame on' 

the Department, Ou the other hand, I was trying to explain the present 
,position, ~ .... ' . 
1Ir. Sri Praki8&: The Honourable Member was nngriIyaiilking: Should t·his 

not. have been done; sholJld not that be done; and so on, . 
-·Mr. Zahid Bua&in: As regardiil the liluguage of t~  formula, it is only formal' 
language recognised under the . constitution, I. do not know whether there 
is nriy particular significance attached to it, -I have explained the positioll in 
which slIpplementllry' demands arise, Well, for example in t ~ case, with 
regnrd ,to thp sut:l1 of RfI, 1, 77 ~  it is It question of adjustment between /the 
RailwllY Department and Hnothel! Department, Tpis large slim has not yet 
been met, This can be met only, if the T.egiRlature haR voted the denlal}d, 
·Kr. Sri PrakaIa: Is tbere any compulsion that the future tense oJone IIIIlOUld' 

be Hsed? . • 
lIIr. Chairman ~  Ahdul Qaiyum): Tht· ~  Member is not giV:llg 

wav, 
'Dr. Sir Zia. Uddin Ahmad: UncleI' the ~  orders, we have frRmed this 

~~  . . 

, Mr. Zahid Buaain: Now, Sir,· mv Honourable friend ''Sir Zia Uddin 'lsked' 
t ~  these engines which ~  nre ~ t t for goods servicelll can be used for 

passenger!'!. I think the Honourable Member for War Transport explained t.hat 
these locomotive!'! can be IIsed for passenger services, Their traotive effGrt is. 
natul'll.lI;\, greMer hecll\lse they IY'C intended fol' goOdR, Their Rpeed would he-
lese; hut t.hey can neverthelese; be 1I"CO for pu!'!senger Hehit'es, . 

Dr. Sir Zla 'Uddin Ahmad: Don't Ilt-lP them in the trnin in which I.am travel-
ling' beCRIIF;e the margin of FlBfety is very poor I 

Kr. Zahid Busa.in: 'Now l1!;l regl1l'dR the information which we supply, I roally 
feel thut we have nev·er been secretive ill the matter of. information whlch has 
been supplied in the Vnl'iOIlR dOCllmentR, As a matteI' of fact ~  information 
is perhapH more than cali easily be ~t  Bllt it iR very compldll.-infOl·rna. 
tion, We look into it with' extreme ~  and tnk!l all measures ., -see that 
nothing' materittl is omitted from t ~ thnt Ilrc given-to the Honour· 
able MemberR of the Legislature, . 

Now, II!'; regllrd" the recommendntion o.f till' Standing FinallOf' Commitfee 
which it made in its. meeting of the 14th Fenrurtry for making specific appro· 
priations from revenue s'lIrplllses towllrds 'the reserv(' for the plll'pose of lowel: 
class arp.enitiPFl. I remember it was explained by the Honourable the .Railway 
Member in reply to a certaill cut motion thnt this recommendation will be taken, 
into consid(\ration and the whole matter will be placed again before the Stancling 
Finance tt ~ In case there iR an;\' improvement in the Rurp)uR during 
~  Hl41l-46 ,,;e will plneo'the mattel' before the Stnndihg Finance Com· 
mitt.ee next year. and the quest)on of mnking n ~  provillion wiIJhe t,aken 
into considflration, . 
. Certain Honourable. ~ have chllrgerl us wHh nlll.nipull1tioll of 
accounts. AR T have explained, we give complete information in the doonments 
that are supplied to Honourable MenlberR. r do not lmow whether there is Illfy 

~ ,of manipulation ~ accounts. Maniplllati,!)l of accounls would he:.: 
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.adjustme.nt of the accounts without disclosmg the reasons nnd without gi..ving 
'full detalls. If we make certain adjustments we place the whole ~ t  
. before you through the documents that are supplied to the House. 
, Anothell question that wall asked was whether these locOmotives are being 
treated as additions to the stock or are being treated as being onreplacemcntl 

t ~ This point also was explained in the speeoh of the Honourable the 
Railway Member. All these itell\s that are being purchased are being trea.ted 
·on replacement account. But in order to meet the heavy traffic wblch we 
nave to carry at the present moment we Hre not .scrapping the items which [l.re 
, treated as replaced. This is not removed from the ordinary normnl pril.ctice 
·of railways. These old items will be scrapped after the! WRr when the trnffic 
'begins to go down. Sir, I have nothing more toO sity. 
Mr. IJ.'..! IJ.'. ErIaImamachari (Tanjorc cum T.ichinopol:v: Non-Muhullllnndan 

Rural): Sir, I should like to ask the Honourable Member Ii question arising out: 
. of ,his statement. Since ~ mentioned of ,this rapitl ,depletion of assets by 
-overworking, I should like to know whether the depul'tme'llt have examined the 

~ t  or increasing the percentage of the Il.llotment towards depr"cilltion 
,arid consequently the amount allotted to the dSI)l'eciat.ion' fund. 

I 

Mr. Zahld IlWll1D: The Honourable Member it; aware that the COllventioll 
'Committee lookea into this question ill great, jletl.liJ and made certllin ~ 

menclations which were given effect to last year, BS a result of which we al'e 
<contributing two crores a year to cover the extra depreciation due to the wsr . 

•• ~ (Mr. Abdul Qaiyum): The queijtion if> 
"That a. Bupplementary Bum not exceeding Ra., 19,99,41.000, be granted to' the Governor 

Genoral in Council to defray ,the charges which will come in course of payment during the 
year ending, the ~t .ay of March, 1945, in r88pect of 'W,orking ExpeI.ses--Mllilltenance and 
'Supply of Lbcomotn:e Power'." 
The motion was adopted .. 

".DEMAND No. O-C-WORKING EXPENSES-MAINTENAX,CE OF CARRIAGE AND \VAGON 
STOCK 

Mr. Zahld ~ : Sir, I move: 
"That a Bupplementary lum not exceeding Rs, 2,51,85,000 be granted to the Governor 

"General in Council tG defray the charges which will <-'Orne in course of payment during tlte 
. ..,. .... ending the 3l1t day of March, 1945, in respect of 'Working ~ t  of 
-Carriage and Wagon Stock'." 

Mr. Ohalrman (Mr. Abdul Qaiyum): Motion moved: 
"That a Bupplamentary Bum not exceeding RI. 2,51,85,000 be granted to the Govel'Dor 

General in Council to defray the charges which win come in course of payment during the 
-year ending the 31st day of March, 1945, in respect of 'WorkinJr Ex'penses-Maintenance of 
'Carriage and Wagon Stock'." '  • 

Mr. IJ.'. S. AvtnublJlng&Dl Ohettiar: Sir, here also the lllain thillg that I 
would like to raise is about the debit of 1 crore and 80 lakhs. In this there 
'are two matters; one· is for the extra price which they pay for .the war-time 
manufacture aI. wagons and carriage" and the other is the, depreciation' which 
·"they are unable to make good· and the repairs which t ~  are not able to make 
-good. because of the present war-time conditions. / About the first I hear this 
is the calculation they have made. For wagons all expenditure in excess of 
-160 per cent. of the cost of wagons in 1988-39 is proposed to be debited to 
-revenue. And now I refer to the second item. On page 7.of the proceedings 
-'of the Standing Finance Committee for Railways of the 13th nnd 14th February 

~  they Bay that due to war-time conditions they are not able to make the 
'necessary repairs which it is necessary for them to make but which theoy nre 
'unable to make owing to war-time conditions. This is what they say: 
"The Government. have in 'thil connection -considered allO the queation of t.he'extent to 

"which the 'maintenance of railway eqniplilent ill being postpoMd owing to the dilBcultieB. 
-orftted by 'he war. 'Maintenance' In tbi. context Ibould be underatood 10 be thl! main-
·teDance chargeable to 'Working expeD.... For renewala chargeable' to Depreciation lI'lmd 
.. ppropriationa are being made to tbe Fund the balance of which will be available after the 
'.,...r for overtaking the arreM'l.'" : 



• 
. DEMANDS FOR ~ A  GRANTS-RAILWAYS ~ 

I should like to know to which of the two sections this refers. It must 
be .composed of these two items,-the cost of the postponed repairs which they 
must make today !Jut which they arc ullable to make owing to war-time condi-
~  to )\Thich theS refer in paragruph 11 on page 7 of this smull book, or ;t 
must refer to the ext.ra price which they are paying On account. of the W8.r 
()wiJlg to the ilrgent orders they had to place with the 11 nited States. I should 
like to know to what this it,em I'efers (I·nd how mlmh of each .has g<»le to make 
lip this item. , 
Then there is allothel' mutter that I should like to raise. TillS refers to tbe 

nutintenance of carriages. Can t.hey give also by way of cost how mueh 
11as heen spent on the repairs of First and Second Class carriages and how. much 
on the Third Class. 1t ii'l ~  erllcial question for some of liS WJlO hllve to 
traver in the ordinal".li' carl"iages. The. 'War Transport. Member· of course hl1l'1 
his luxurious saloon fitted with' all comforts, but. for poor people like 1111, ,who 
have to. travel in ordinary carriages it bas become absolutely. impossible. The 
third class compartmentFl Rre not· ot a II a.t.teniled to hy wny of' repair, the 
windows do lIot, open .properly or fix. Tbey fall on your head, thE' latrines 
are in disrepair lind you ~ t even close them propel·I;\,. The whole t.hing is 
extremely bad, and it is high time. that Government, keep separate accounts of 
these. Separate account.!;; will help everyone. It will be a pointer Rnd will 
explain where the mistal{e haR heen made, and they ",HI finc1 to their ~ con-
viction how in comparison triththe higher classes the t,hird clal'ls has been 
sadly neglected.. Government seem to think that all that. we sny is nothing 
but stories. But it il'l nothing hut the absolute truth, and I want, them to 
give us separate accounts if t ~  C011_ Cnn the War Transport Member eet 
these accou)lts? Cnn he give me separate figures for maintenance? 
The H6nourable Sir Edward Benthall: T am afraid I shall require not!ce 

for that. 
Kr. T. S. AviDaahlUngam Ohet.tia.r: J Rm giving him notice today fUld I 

shall be satisfied if he can get, a Rtntement prepared showing these figurf'B 
separately and circulate it t.o t,hil'l House in any ~  he likes, so that ~  may 
be able to know that the ~  pasRellger iF; attendcd to in proportion to 
the money that he' contributes .  .  . 
The BOI1ourable Sir Edward Benthlll: If thE' Honourahle Memhel' will pnt 

down a question, I will do my hest. to answer it.: . 

. ~ T. S. AviDaahllinlam Ohet.t.iar: We have to do onl'y. II few questions a 
day, and then you must have proper notice and so on. If the Honourable 
Member can take this UR U notice of this question it would serve my pnrpose. 
He has got his staff here who can put thi!; down for him. 
Now, I come to the other point. This point iR the snme liS the lust point 

that I raised with regurd to locomotives. With all the erudition ancl. ~  

cleverness with which he underst.ands the subject-I do not want to deuy him 
that ~  has not been able to make me understand what he meant. 
He referred to the proceedings of t.he Standing Finance Committee. I do 110t 
read every page of it. hut will he refer to me the page in which there arEl 
calculations. by which he has arrived at the figure of 40 per cent: , 
Mr. Zahld Bualn: I ho.ve got a long statement ready. In case the Hon-

ouf'able Member is interested, we will be able to present this statement t,o him. 
Mr. T. S. AWDublUDlam Ohetttar: I shall be glad if he will .send this to 

me. I do not think the Honourable Member would like me to go to the Sem'c-
tariat for this statement .  .  . . 
Mr. 0hIirmaD. (Mr. Abdul QaiyuIu): After all the Honourable Members hRvp 

to meet somewhere. . 

Kr. '1'. S'. AvlDMhIUDlam OIiettlai':-If he arrives at a. conclusion by this 
process, it seems to me to be very arbitrary. There mURt be some basis by 
which they should arrive at 8 cert,ain figure. 
While dealing with. this matter, I would also refer to the verl' poor way iD 

which the assets have been made. I would like to read just a few ~  
that very illuminating report-of the Sankara' Aiya'r Committee: It is iUuminat-
. ing for the fact that it gives nothing and it is illuminating for the fact that it 

, 
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is unable to give anything.' If accounts are kept in such Ii way t ~ you' 
are able to find nothing that is n rliatter on which. you can congratulate 
yourself 8S something very glorioull-I hnve no objection-hut the Honourable 
the War Transport Memhershol1ld think twice before maldng such statements .. 
- I will read just· n fe-\\" li·ws: ~ 

"The reCommendations of the Deprecia.tion Fund Committee of 1922-23, were based OIr 
eConomic, 01' functional life of. each "('lass of assets, by the application of statistical data, 
o:fter mnking due nllowance for altel'ed circumstances t ~ obtaining. It would 8gem from· 
the 1'ePOl't of that Committee that statistical dat.a were Mther avaHable OD th41 railway.. QI: 
could be euily collected •  .  . ." . 

JIr. Ohairman (Mr. AbollI Qnjyum): -Th(· Honoumblc .Mcmbe·r cnnnot read 
out long extracts. . .' -
111'. T. S. AvblashiliDgam Ohettiar: Sir, -r. om not in" the habit of reading 

long extracts. I will read jtist n few . lines more which T hope will be enough 
for the Honourable Memher to understand what I tneo.n: 
"The .Committee cODsidei'ed that similar statistical data would alRo be indispensable for-

t.he prll8ent investigation and therefore indicated thei1' requirements to ~  Railways and asked 
·them fir8t to collect the information more readily-avajlnhlo so that it 'Could ~ discusl!ed in. 

__ the fi1'8t round of their viBits to the Railways."· _ . 

They made enquiries from the Vnri0\18 railways whet.her thnt·stlltistical dotn 
was nvailaole: 
"The Gommittee's ~  from the G. 1. P., B: B. &. C. 1., M. & S. M., S. 1. IInB 

N. W. Railway. revealed that with the exception of the Mechanical Departmpnt, the statistical.. 
information required, the 6ltistence of which wall implied in the report of the Committee of 
1922-23, was not thel·e. No regula1' 8tatillticalreoordll were introduced when the Depreciationt 
Fund was instituted in 11124. The information required would, therefore .. have to be-
collected from estimates and registers of ~ Rl'attered over v.arious Districts and 
l>ivilions. " '. . 

ThiR is the report· of -tbe expert committee which the.Y 'themRelves 'have 
appointed; they said that -they could not 00 it. The Govenlment is very 
. clever "and they said, ":You shall not do it". So they hnve postponed it till 
after the war and God kllows when they will tRIce it up again. In the meUll-
time the'y will go' 011 .multiplying the capital investments and God knows 
whether there nre 900 crores of RS8ets in f his ('mmtry in respect of. ~  

Nobod;V knows that; no enlcnlntidtls ~ made: rmbody has ~ · ~ ~~  
figures; no depreciation has beeu fix·ed, lind how t ~  nre going to· do it iR 
beyond me to Ro.y. No commercial concenl will allow this sort of thing. No 
shareholder will nIlow this if it, is It commercial concenl. So we would like 
to know these figurer,: nnn how they have arrived nt theR,," figures. 
Dr. Sir Zia Uddin Ahmad: T entirely ngrf'e with· wbatmy Honourable 

friend has s_aid nbout .the deprecio.tion fund. I huve been pressing this point 
nil these yeArs and I pressed it in the Depreciutioll Committee, namely, the 
calculation of depreciation fund and the life and the iltrength of the i:lrticle. 
YOli CRnnot ealculate thnt. Supposing yon ask me. "W,hat is the life of your 
motol' cnr?" What eRn I say? Call'· ~  tell that? It depends on the 
way In which it. iR used. If ·it is in the hnndR of n goo(l driYPI: nno clt"ltner, 
. its life will he' ~  .... 
Ill .•••. .Joshi (Nominated Non-Officinl): Averng(' life. 
~ •. ~ Zla l!ddin Ahma4.: . T Raid further thAt this Att.empt Is as useless 

-as It IS ImpraeiJCRbJe to obtnm, And that is the reHRon why I have been 
t ~ time aft.er t.ime for the abolition of this-depreC'intion funo t ~ t  

It ts the root enURe of all the financial inh:ico.cieR thAt· we hAve before 11S.·. If 
: ~~ ~  the sim]?le principle. we w!ll be ~t  off, nAme:iY. every ~ t P  
whICh YIelds revenue, should he deblt.ed ngm.nRt the enpltnl expendIture Ilnd 
~  expenditure which increaseR comforts, which really improves the traffic, 
but. ooes not b1'inll in any revenue. ought to be put ~ Tf Y0l! had 
ndontccl ihis .principle, aU your difficulties would hnve disappea.rj>d and t.be 
: t ~  of my Honoumble friend. Mr. Chett-inr. ",·m 110t be here "today and 
orobablv T wouM have heen Rllved mnny RpeecheR ""hirh" T ll1'l\'e been delivering 
in t.hiR ·HouRe durin,:!' t.he .lost so mnny :venrs. 
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'rho other point which' he has' raised-lind quite correctly too-is the difticult.y 
-of the third class passenger. 1 entirely ngl'ee with him, but unfortunat€;ly 
the contagion hus !;preud to t.he first ~ also. ~  in first cluSG 110W 
is as uncomfortable as travelling .in third class before the WHl'. If you go to u 
first class compartment, you will find that there is 110 light, there is '1)0 116g, 
if ,YOU enter the bntht'oom yOll find it is absolutely d-ark, it has no mirror, 
..and, above nil there Hre so lll1U1Y )lllssengers that the bathroom door is 
.blocked. .  . ,/ 

:Mr. N. II. Joshi: Abolish first dUB8. 
Dr. Sir Zia Uddin Ahmad: 1 have beell ud\'ocatillg that t ~ should be 

oOl1ly two clusses-cupper class and lower class-and not four as at present. 
-.An Honourable Kember: 'fhere should be ollly one cluss. 
Dr. Sir Zia Uddin Ahmad: If there is only one cluss, it would be hotter still. 
As regards the particular expenditure under this item, 1 did not see any 

reason anywhere for creating the office of the Director-General of RlliJwB,YS, 
·Calcutta Area. )lot that 1 am against _having such ~· it may 
be necessary-but we huve not !o;eell its justificution by Finlluce Committee. 
1 can qlolite ulldtmltand t.hat J'ou lu,wc .ordered the engines, but the cr€ation of 
an important post t ~ is a thing which cannot be. done under emergency 
powers of the Hailways und without the advice of the Finance Committee. I 
.think in this case the permission of t.his Honse Rhould have  heen obtained. 

The Honourable Sir Edward Benthall: I think that has beeu dealt with' in 
:Supplerrien tary Demand No. 3 which has beeh passed! 

Dr. Sir Zia Uddin .Ahmad: t ~  it is mentioned ill the report, we ought 
. to have had u m€llIomndum about it. In the whole of the discussions not a 
single member of the t;tllnding Finance COHlll1ittee for Haiiwuys has s})o/wn 80 
t.hnt we could hI.' enlightened ou the subject. All we have hnd is the pt·inted 
report of the Htullding ~ Committee. YOII ought to supply \18 \\"it.ll 
oetter jnforlllntioll RO that we can intetligcuUy vote arid cxercise 0111' right in 
.a useful JllalllleJ·. At present we have ~ hike for gl"lUtted the Opiilioll of ()l1r 
<colleagues ill the Htandillg Finance COI1Llnittee. . 

Ii is desiruble when Ull iTlJportunt action is tal,en that it ougbt to be l"epl8rt-
~~  in the form of a stuternent or II re801 ution. \Ve do lIOt wHnt to Rtc,p the 
good working of> the rnihvnJ's, but it is desirable that the HOUSEl should be 
taken into contidClwe in nlI these important JlH'IlSUJ·cs. 1f. JOU do that .vou 
will get the Hup]Jort of thi" Ass.ellJhl.v and thllt menuf.1 public goodwill. WP. 
had uil exumple of t ~ Hond Trl-Ist ROllrd. 'l'hllt is :l)Joint on which the· 
()pinioll of the House ought to have been tuken before embarking 011 the f.1cheme., 
. "'I'he point that my f1'jelld ~  and J do the "arne, iR thllt in any 
measures where you deyiate from the settled policy. you should tuke the HOlJse 
into confidence and T cun assure you that the House will give YOIl full ~ t 

because we fire nnxiolls to I':f'e the rnilwu;o.·R progress rlf; it. 11' OUI' ~ t 

.national asset. t 

Mr. Zahld HUB&in: Mr. Chettiar asked a question regarding deferred mninte-
nance. That is not Jllixerl up wit,h any item under this supplemtlntar,v demand. 
What is propoRed in connect,ion with the maintenance iii! that a portion of the 
'/?eneral reserve should PIe considered ns ear-marked for overtaking areRS of 
mnint,enance at the end of the ":111" in case it is found neceF;sary to obtain any 
assistance from the reserve. It wns explahled that maintenAnce is heing pOF:t-
'poned in a very 'limited field. 

)[r. '1'. S. Avin&ShUlngam Ohettiar: CAn you give me 'the cost, of the defer-
Ted ~ t  

Mr. Zahid BU8&iD.: We propose thAt a Slim of fh:c crore!' should bf> par-
marked for defen'ell maintcnanC'e lip to 1944-45 and two creres A year thereafter 
subiect to revision in the light of conditions ohtnining from "eAr to :\'ear. 
Some oucstions hnve been Asked about the Deprecmtion Fund Enquiry .COm-

mittee. Tbf' report has not yet been examined And we have not :vet renched 
'any conclusion, hut it iR our intention to resume ·the enquiry AR soon RS the 
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conditions ~  ~ and it is possible t~ detach officers for the purpose 
of ,JlDdertalung the enqUIry and for tl:fe purpose bf collecting statistics and data 
which must be supplied to the Committee for the purpose of, enablirig it to 
,discharge its duties. The enquiry committee has found that the railways Q1'6' 
not maintainm.g the necessary data in regard to . various categories of assets bllt 
it did find· that data 'is being maintained for the assets of the mechanical 
department which covers rolling-stock, locoII\,otives and machinery, which..com-
prise the largest proportion of the assets of the railways. So olthough J would 
not claim. that the conditions are as satisfactory as they should Qe,. they are 
not as unsatisfa.ctory as they &fe sometimes painted.' .. 
Mr. T. S. AviDaabiUng&ID Ohettlar: But how to judge it without figures? 

, Mr. Zah1d Huaabl: Data are being maintained for assets of the maintenance 
department which ~ rolling-stock and machinery. This covers the 1argest 
proportion of the total assets of the railways. 
With these remarks I commend the motion' to the House. 
Ill. OhairmMl (Mr. ~  Qaiyum): The question is: 
"That. a supplementary sum not exceeding Rs. 2,51,85,000 be granted to the Governor 

General in· Council to defray the charges which '",ill come in course of "ayment during the 
JAr ending the 31st day of March, 1945, in reepect of 'Working Expenaas-Maintenancl.'l of 
Carriage and Wagon . Stock'. " .  . 
The ~ t  was adopted. 

DEMAND No. 6-D,-WORKING EXPENSES-MAINTENANCE AND WORKING OF FBRRY 
. STBAMERS AND HARBOURS 

\ 1Ir. Zabld Huain: Sir, I beg to move: 
"That a mpplllmentsry Bum not exceeding. RI. 10,87,000 be granted to the Gover.nor 

General in Council to defray the charges which will come in course of payment during the 
JUtr ending the 31st day of March, 1945, in resper.t of 'Working Expenses-Maintenance-
and Working of Ferry Stea.mers and Harbours'." '.' 
1Ir. Ohalrman (Mr: Abdul Qaiyum): Motion moved:. ~ 
"ThAt a supplementary aum not exceeding RII. 10,87,000 be granted to the Governor' 

General in pouncil to defray the charges which will come in C01H'se of payment during the 
Y6ar ending the 31st day of March, 1945, " respect of 'Working Expense_Maint.eJ\aJlC8' 
and Working of Ft'rry' Steamers and Harboura';" 
-Dr. Sir Zta U4ldii1 Ahmad: You will find that this is due to the heavy Tepairs. 
caused by· .excessive use of the engines. The Standing Finance Oommittee-
on page 67 qf their report .  .  . 'i 

The Honourable Sir Bdward Benthall: I t.ake it that the Honourable Mem-
ber, is dealing with Demand No. 6-D relating to the working of ferries and not 
of engines-page 8 of the supplementary demand I 

IIr. Sri Prakasa: Anything that the Honourable Member says is ~ 
to anything! That is Qur experience. 
Dr. Sir Zia. 'Uddin :Ahmad: About ferries I havc one thing to say. When 

you embnrk on such a Bcheme of ferries, that is reaUy the co-ordination of the 
water,services with the rail. .Tbe question of rail, road, wafer and even air' 
services should be discussed together. This is simi1ar1y linked up with the 
problem of railways taking the· responsibility of runnipg the W'lter services. 
So I think this is also a question toO be associated with the /Zeneral pl'oblell! of 
transTlort,. 
Mr. Ohairman (Mr. Abdu1 Qaiyum): The question ~: 

"That a 8upplementary sum not elCceeding R8. 10,87,ooohll gronted to the Guvernor 
General in Council t·o defra.y the chal'lres wh.ich will come in course of payment durinp; the 
yoar endinlt the 31st day of March, 1945, in respect of 'Working : t ~  
and Working ;:,F Ferry St.ellmerB and Harbonrs' ... 

The motion was adopted. 

DEMAND No. 6-E.-WORKING EXPENSES-EXPENSES OF T.RAFFIC DRPARTMEN'lt 
~  HUS&IIl: Sir, I move: 

"That a supplementsry Bum not exceeding Its. 2,38,4i,00Q .he granted to the Governor· 
General in Council to defray the chargea which wiU come in course of payment during the-
,ear enilin't t.he 3bt nay of March, 1945, in I'l.'spect of ~ ~ ~  of" 
Traflle Department' ... 
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Mr. OhainDan (Mr. Abdul Qaiyum):, Motion moved: 
"That a supplementary sum not exceeding· Re. 2,38,44,000 be granted to the Governor 

General in Council to defray the charges which wiU come in COUfS6 of payment during the 
year ending the 3lat day of March, 1946, ill respect of 'Working Expens_Expenl8s of 
Traflc Department':' 

.r. T. S. A:riUlhilinpni Ohett1ar: Sir, there is a reference to 'handling 
charges': I would like to know what. are these charges?, I fina that ill the 
coming year's Budget it bas been further increased. 
Mr. Zahld B1l8I1n: It represents charges paid to contractors for loading and 

unloading -of goods. Naturally their rates have increased owipg to war 0011-· 
ditions. ' 

Mr. T. S. AviDashiliDgam Ohettiar: Are these charges not recovered from, 
the people who receive the h,lggages?' 
Mr. Zahid Husain: So far as goods are concerned the goods rates are· 

'supposed to include .handling charges. 
Mr. Ob&trman (Mr. Abdul Qaiyum): The question iii: 
"That a supplementary snm not exceedinjJ :as. 2,38,44,000 be granted to the Governor 

General in Council to defray the chargell whIch. will come in co:orse .of payme,nt during the· 
year ending the 31st day of March, 1945, in respect of 'Working Expenll8ll-Expenses of 
TrafBc Department." ' 
The motion was 'adopted. 

DEMAND No. 6·F.-WORKINO EXPENSES-EXPENSES OF GENERAL DEPARTMENTS. 

Mr. Zahid Husain: Sir, I move: 
"That. a supplement.ary sum not exceeding RI. 76,68,DOO· be granted to the Governol" 

General in Council to defray the. charges which will come in Course of payment during the· 
year ending the 31st day of March, 19t5, in respect of 'Working Expenses-Expenses of 
General Department...... .  _ . 

Mr. OhairmaD: (Mr. Abdul Qaiyum): Motion ~  : 
"That • lupplementary Bum uo' exceeding' Rs. 76,58,000 be granted to' the Governor 

General in Council to defray t~  chargee which will come in course of payment during the· 
year ending the 31st day of March, 1946, in' respect of 'Working ~  of' 
General Departments'...· • .' 

lIIr. II. AIlaDthasayanam Ajyangar: In the Explanatory Memoralldum ip 
the explanation that is printed below it is stated "Additional provision haa. 
been' found necessary on all railway.s mainly for the be,nefit of dearness allowance. 
engagement of additional staff and for raising the minimum pay of staff". I 
want to know what was the minimum before and by how much it. was raised:" .. 
Mr. T. S. AviDaBhUiDgam tt ~  I want to know what these Gener"l 

Departn'l.ents are. Under this heading there Ilre mllny item&. such as manage-
ment and-control of Boards of Directors. Agents and General Managers' offices, 
Accounts and Audit Departments, Stores Department, Medical Department, 
Watch and WM'd Department, the cost of the Order Police, etc. Why Ilre 
these things jumbled up under one Head. Mediclli and Police should be 
se,plll'aile. I weuld suggest that spme of these departments should be Sl'pa· 
ralely accounted for and separate accountll given. That would bc the proper 
procedure. . .' 
There is an expense for London .BoRrds. What Ol'e these r,ondoH Rr;nrdA? 

I do not know whether nny of Our railways still maintain : ~ Boards. 

As regards police. there is reference t.o contribution towards the cost of 
Order Police and additional police for the protection of railway property. Af-I 
far as' I remember the Honourahle Member in repl'V to a quest,ion 'till" other 
day said that; these ~  wp"" ;"vlnOSI';! ;., 10A<) .. ~ Htpv P"" hAing grac1up.lly 
reduced owing to improved conditions. Now, I:find that in 1945 they are spelld· 
ing ..more on the Ordpr Police. I wnuld I ke to I,now whether the time has 
not come when the police which wpfb requisitioned in 1942 at the time of th£'o 
August t~  should be withdrawn gradually and the money spent on 
this :particular item reduced. . 
Mr. Zahid BUI&tn: There are three catel!'ories of staff on the Railways-· 

Gazetted, Subordinate and Inferior staff. This refers to subordinate stat!, 
which includell clerks,' station staff, and 'so ·on. 'The minimum pay varies from 
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railway to railwa.y but generally it used to ~  Hs. ·-30 and it-was raised'by 118. 10 
subject to a ma,ximum of Rs. 40. ' 

~  regurds various departments being collected together uutier one demand; 
'1 1IlUst say that I am not rcsponsible for collecting them under one demand. 
This was dOl,le possibly as a result of the Hesolution passed in 1924 when rail-
.. way finance was bep8l'ated from genel:al finanQe aud Ii Standing Fiuallce Com-
.Jhittee was appointed. This Committee was expected to eXl1mille the question 
of the demands which should be placed before the Legislature. Thil:l was the 
:set-up agreed upon at that time and I believe it must ... bave received the 
approval of this House. We have 0. separate demand for each major department 

~ the Traffic' Department. There al'e two demands for one Mechanical 
Department. But the departments under this demand are comparatively small 
.ones 8lld probably -therefore, from the point of view of ,convenience it was 
· decided to collect ~  under one demand. If it is the .desire of the House that 
this ilhould be.looked into agni1.l, we will iUace the matter before the Standing 
· Finance Committee and take their views on the questioll. •  -
As regards ~  Boards, the accounts of all company-managed railways 

which' belong to the' State were incorpol'l1ted in ourllccounts. Therefore the 
London Boards exist in our accounts also but they will disappear now from 
1945-46, bel(ause there is no major "Compuny-mannged l'ililwu.y managed from 
London now. • 
As regards protection of Hailwuy property, there are two kinds, of establish-

ment thut are engaged for ensuring the t~· oLruilwu,v cODl.mW1icntions : in 
India. Police provided by P1'Ovinciul Governments and OUr ,own establishments. 
¥l'here were schemes on Illl Hailways al}d they were given effect to from ~  

dates. According to the figures before me, the police provided by' 
• P. III., Provincial Governments has cost Us. 22,47,000, in, 1942/43, 
Rs. 21,86,000 in, ~  Rs. 26.40,000 in 1944/45 (revised .... budge.t). and will _ 
cost about Re. 24 lnkhs next year. The 1944/45 figm'e contuins some 31'rears 
thrown £orwl\1'(1 from 1943/44, ~ ~ the 'actual expenditure properly relatable to 
that year is less than Us. 2/?.lakhs 40 thousand., 'rhere has been some reduction 
in numbers, but we have not got accurute infOl·lIIl1.t.ioll at present; tlmt reduction 
has been swaJlowed up by the inCl'{1I1Se il1 the costs of the estuhliRbments. Now. 
taking our own estublishments in ~ we spent about. 'Rli. lIt lakhs, in 
1943/441k 26t lakhs. anll in 1944/45 Hs. ]2 lukhs., We keep tIle mutter u\iiIer 
constant review. bftt until the war ends. it will not be possible to ll1uke Ii very 
Io.rge reductioh in the police provided by the Provincial Governments; but we 
'have been able to make very large reductionR in. the (>stabliRhmellts financed by 
nailways themselves. ' . 

Kl'. T. S. Avlnybl1!ngam Ohett1&r: If I may point ~ t n ~ t t  -he 
said that the police were reduced, but that the cost ,hus increased. The note 
on the other hand says. 'additional police for the protection of ,railway property 
in, the conditions created ~  the war'. This specifically says that t·he number 
has increased.' -

IIr. Zahid'Husa1n: I apologise fo1' this loose wording. 

Mr. Ohairma.u (Mr. Abdul Qaiyum): The question is: 
"That a BupplmieDtary ftJIl ,oot exceec1iDg Re. '16.59,000 be 'craDtecl'to the Governor_ 

"General in Cooncil to defray the charges w1'lich will' come in coul'lle of ~t duriDg the 
year ending the 31st day of March, 1945, in respect of 'WorKing ~ ~ "f 
· General Departments'." ' ' . 

The motion was adopted. " 

DEMAND No. 6-H-WOREING EXPENSES-EXPENSES OF ELECTRICAL I1sPARTMENT. 

IIr. Zahid Huaabl: Sir. I move.; • 
"That a supplementary Bum not, escHding Rs. 76.74,000 be graDted to theoOvemor 

General in Council to defray the charp:e., which will come in course of payment dUriDg the 
year ending the Slit day of' March, 1945, in respect 01 'Working Expenle6-Expenllft of' 
.. Electrical Department'." ' 



D A~D  l!'Olt t: ~ A~~  A~ A A ~  ~  

JIr.' Ohaiiman (Mr, Abdul Qaiyum):. ~t  moved: .... ' 
"That a supplementary Bufh 1I0t. exoeeding Rs. 76,74,000 be gl'anted to' the Govel'llor 

G neral ill Council to defray the charges which will come in ~  of payment dUl'lllg the" 
y:ar ending the 31st· day of' ~  1945, in respect of 'Wor,klDg Expenses-Expe!lbeS of 
.t:lectrical lJepartmeId.'," . Jo 

Mr. T. S. .AViDa,abiJilagam Chettiar.: Details are given on page n5 01 ~  

Proceedings. of the' Standing Finance qorumittee:s .Meetings of, 29th and. 30th 
JaDt'lal'y,'1945, I find· two' t ~  tilel'e·fol' wInch I would lIke. to ~ ~ 

explanation: .' , .' . . .  . 
".cost of. wirelesl!' eqUlpn).ent bemg nllllllly a throw forward from 1943"44 III 

which year provitIoll .wus ~ for this in .the Capital progl'anuue-:J.'!.s-. ~  

In,khs."· , 
\\Thni' is' the v;'il'eless equipment l'eferzed tq, and£or what use? 
... ~  lllcreased expellditllr:e all ~  to electric -coaches,  Illallt Ilud ~t

'tions, signalling iuut.eriu,ls; ·train ~ t  equipllleut, i'eplacemellt 01 battery 
setH, e.tt.··.. '" .' .  . , ".' '., ' !  . .' .. 
.  I am >;urt)riseq 'that th.em is ~ t  provJ>;ron ~  tram bgbtlDg. \'we dp not 
find-any iightiqg at ~ the trains: In huge compart,ments we find one [) candle 
power'bulb. :Even in m.e higher classes latrines are not lighted, lind ~  Honour-
able Member sa!d that· he. hii'd not receivecr bulbS', . , 
The lloDourable Sir Edward Benthall:' More intensive UEle, the ,110te, says .. 
Mr. T. S. AviD.UhWDgam Ohettl&r: I am not able to see liowyou spent 

etxra money on lighting equipment. Possi.bly as he said,no b1.!lbs ~ pur-
'cliased or lost, but in the accounts ~ re'ad 'spent· on bulbs'. . . 
·Mr ••• ..ADanthasayanam Ay)'ap,gar: I 1I'ould like information on two:points. 

,1) 76 oM lakhs hll;s ~  RP.ent under this ,heading. for electrical Rnd t~  ~: 
.WUR ouy portion of this manufactured by.the RaHways themselves?" (2) Where, 
if any, and to what exten.t these stores were produced in India? 
Mr. Zahid Husain: As ~  wireless equipment, after the disturbances _ 

.0£ Hl4'2-43, it \\'u,,· decided to" establish wireless communications betw.een imIlort-
nnt 'IJltations os an ulte'rnutive lIleans of communication for use ill emergencies,. 
Acqordipg. to the usual Pl'll()tice of Ha,i1wuys this eqiHprnent was treated as' a 
.charge .to capital, although st.rictly speaking, unden the rules, it ',should' ,haye 
been treilted IlS Il temporary work ~  onlJ fo!' the emergency Ilnd t ~  

oebitable to J'cve1luc. We huVt, therefore' decided llOW, after lookiNg into t ~ 
question, to debit .. it to Worldng Expellst's. :I'he' .question whet/ier wireless. 
conm!unicntiol1R "hould be' cHtnblished on ~  HS 1\ perlpnnent menns of 
(!OllnDUnica#on has ~ yet ,been considered and decided. • .  • 
As regards lighting equipment, we make our best efforts to ·do whatever is 

possible, arid _we have been ordering large qunntitieR of bulbs (mti, other' equip-
ment, nIHI "'e hope ·to improve (he pOI,itlon us fnr ~  possible.. 0  • 

. As regurds Jllullufudure ill om ownworkshopfl-in India, I' rUll t ~  io 
~  an.\' 'stutelJ1ent regflJ'Cling elcl;tricnl equiinnel1t, but, I know ~: t 

RaJlwuy workshoJls h,lIve lIJuHufactUl'ed aver" lurge 'number ()f Spll!'t' 'parts, 
(!omponenls, etc,. wluch used toO he·i.I'ported before tke war.' . 

:m. l'4. A.DanthaaayanamO ~ : . What ~ ~ bulbs? -

1Ir.-Zahid Husain: As ffll'. us I am uware, bulbs are ,not. lllanliftlctul'e,t· ill 
(JUr workshops, but are t ~ in privnte workshops in In.in . 
. IIr. Ohairman (Mr. Abdul ~ : : 'fhe question 'is: . ... . 

-.' "That· a supplementary Bum not e;"ceeding Ra. 76.74,900 be granted to· thr Governor 
Gt!nel'lll ill Couucil to defray the 'Chlll'I!'('R which will ~  in course' of payment during the 
.yen elIding, the 31st (lilY of March; ]945, in respect of· "\lorking ~ t  of 
Electrical D t t ~  :  . ~ .. •  . 

TIlt' lIlot iotl ",aK adopted. 
,  I 

, DE)lANIf No. lO-A-WITHDRAWAJ. FifOM ~  .• 

JIr. Z&bid Busauu Sir, I move: 
. "That. a '8upplelfleMary Rum not,. ~  RB, 217,00,000. g1'anted to tft .. novernor 
Gener.l in Couneil to defray the-chargeR> which ~ (''Olne in eourltl of payment oiurillg the 
..,..., ending the 31st .day of'!tJal'ch, 1945, in rpspecl of 'Withd,rawal ~  Re.erve'." > 

1': 
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# Mr. ~ {Mr. AbdldQaiyum): Motion moved: 
"That a. supp.lementatj Bum not exceedhlg Ra. 2,17,00,000 be granted:,to the 'Governor 

General it). C:ollencfi, to defray the ~  which will come in· course of payment. during th& 
yeal' ~  the 31st day of Marcli,l945, in respect of 'Withc1rawal-from Reserve'... . 

:Mr. ,.. ·S. AViDuhiliDgam Ohet.t.1ar: This matter a.a.8 been. creatingsome.sort 
'0£ doubts in tbernind·s-.of many' C)£. the Members of thi!! ·Hou·se. ,While. the 1;Ulil. 
'way M;ember "0,. 1)e6ple who go along with him IJlnytliink that the managemen1l 
of the fiuances of t,lie t ~ is satisfactory, tbere are' others who have ·mis-
':giv.ings. 'l'lie real reaSOllS .for t ~  ~  ~  '. Looking at the. 
figui'es OJl parer one limy thjnk.that,the railway finances ·.at.e very well off and. 
we Hre getting a' Jot of motley. and' we are paying to the general .revenues as'," 
~  lIeV'l',), 'did before-32 crores. But t.he reason ~ the misgivings ~  these. 
As, the HonoUrable, Member accepted it /.J,irnseli, the income' figyres are, largely , 
illusory. ·The reason is that, they .are ~ reoeived in 'cash \I.ut by way of 
,adj1.).Stment. If I ·remember correctly, the.ligure lie gave was that 'about 60 per' 
cenL' of Ow traffic in Tndili t9<iay is. ,military. . Mos.t of it is pR,id. by 'way of 
~ t t  .mld. t ~ wheb we talk abOut· bloated 'reoeipts it arises out of 
these illusoJ';r receipt-s: But th/il'debits are rear ~  ~ ·  t ~  ~  
''1'he ~ eroJ'es of, rupees' which you lllwe paid ~  ~ bound toO pay for.the 
']opomoth'es"ii> ~  rupee of it must be paid. The feow crores of rupees 
that iron ~:  to payor) the.orders· for wJ:tgons placed outside. this COUll.try arc 
·real. And all the money you have spent pn the mainteria.nce of the works,' 
and on Y.,our.highly paid officers is all real;' and now I ask tpisHouse to corisider 
whether 'the allotment you are making to" reserves' for the future is sufficient for 
a good ~  concern. e; ~ It:! a matter whi.ch we raised a'few minutes 
back---'Il.):>out, the· depreciation' that ~t to l?e· allowed for structural Wot'KS, 
the d!ilPreeiation that ought to be' allowed on ~ t ~  the d,epreciation that; 
has to be allowed on ",agol?-s-if t ~  are a.ll on a lI8.tional basis andil we can ' 
. say with ~  that we-will meet what is ~ to come to the railways; in 
the fut.ure:':"it may be depression like the one we had after the .last. war--aba . 
. whether the Ra:ilway Member alid the ~  Commissioner cail.s8.:r. i'We 
. have Llone wfJ,ll". ~  from t~ t· pOint 'of view I w.ant:jou t&' tliink ~ 

~ whether we .have: reolly' aonsidElred well. I ask them, what is thEt t ~  
: : ~t  down 40 ~  cent. of the moniea spent on locomotives' as. an extra. war-
time· pa-yment? I have not beeh'satisfied with ~t  T.he Honourable M:ember, 
'says that he will satisfy ::~  :he will; .but inniy opinion it is' not:9. · ~ •. 
value. Again,'what about wagcms? The standard"that De bas set ~ ~ . 
Belf .. ~ t 150 per ~  over the value of 1938·'39 as' the jrroper cost of the"' 

~t  ~t :t t  alsp I am not ~  to ~ : the reasons. 8S to :how 
he at'rl' eel at, t,ho.t fig\,l.Te .  .  . ... .  . .  . 

~ ~ B :t : Actuala:' ' 

Xr.. T, S. Av1naaml1jng:a.m. Ohetti&r: I would like the Membe!: 'to give us 
figur('s il1sMad of mere a priori stlttements . as to the rational -with which they 
have. ~  at those.ligures. As regar,ds t ~~t  w.orks, ~  e,xtra ~  is 
put at aU percent,. of t ~ presen.t ~ bemg the hIgher pFlee they plhd for-' ' 
war tinl(' huildings. I say. from daily ~  as 'R. laym'a.n th'at this iii 
absollltely.i!lSlIfficient, We are building at 300. per cent. of pre-war 'levelsof 
.. cost,; ana if YOl1 Ray !)O per' cent. above- ~  prices is sufficient,· you arewfong 
and yoii are .,fehiding. yourself. ahd y.on are "trying tp shut yOUi'" :eyes tQ facts. If 
YOll ('alenlate yourdepre«mtion properly'yoll nrc aflaid to'arriVe at a.figure at., 
~  :~ profit-R ",ill not-be left. But 'T wafll"Voll. I want you to be . 
ratiohnl.: ~ .. wnnt ~ to have proJler stR.tiRt,icR and good ~ t  and then what-
·.e.,·('r h6\,. to he met. "We shall have to meel:, " .. ... . , ' . 

. Xow. I cprnelo t.he cjtleRtioli of reserve.. T understand. Ruhject. t ~ t  . 
-:-1 hnve nM "",ad t.oe book which my Honourable Niel1d, nr. Sit' Zill. '(rddin. 
Alf!lH1fl hilS gi\:eh me-that there.Rl'e .t.wo' resel'ves.,in the, railways. Olle is' the 
~ ~  J'eHerve and the other is f.he·<feprecint.ion furrdl 'wh.ieh.iluilso a ~  
T do not Im()w-nnd 1 ~  that the;v will give irwome portion;,of their reports 
~ t  figUJ"Els nf' the ciirrent· t t ~ fund and of thi; ~  
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~ :  ~  somewhere in. their .. ~ :: ~ ~  not' be-enable t ~ find ih in any 
of thelle books., ,  ,  ,  "  . • ~ 

JIr. Zahld suia.In: Explanatory)Iemoranduni., 
. ~ T. S. AvinybjUngam. tt ~ I etn thankful to you-I' ~  ~ ~ go 
thi.-ough it as carefnlly as 1-ought to have. t 'would like to know what reserve 
'you, have in the raihvay reserve ~  I W'ould also like t~ know t ~

laymen as we are-.as"to what, purpose ~  want t t ~  ~ ~  rB!l,,:ay 
reserve for,.and tor what purp"0ses you ~ t to t t ~ ~  out of the ~ ~t ~  

fund. . Our assets are about 900 crores; om: reaerye, if I remember &l'I.gbt, WIll, 
be 92'Crol'es·at the efld of the war; the ra.iIway .reserve is-:-how much? 

, .. ~  Zahld Husain: Expected to be 'about·30 m:ores at t ~  of 1945-46. 

ftlr. ·T-. S .. AvtnasbUtngam ~ tt :  That-is about. 120 crores in b?th the 
Teserves; ~t of these have..to .be· l!1etalSQ the deferred ~  which you _.' 
·,have riot" repaired to ~ t  whiCh the Honourable ~ ~  ~  ~ t  ·nt..5 
crores till nbw' and 2' crores per year. . 1. ~ 'hke hIm to consIder all tl1ese 
· things together cmd to say whethor he ~ ~  that t~  ~  ~  are kept E!t 
their proper levels. . Also, whether theIr assets, ~  they ~  ~ t ~ 
gone into, are really: today equal t~ 900 ~ crores" wh't9h. are the capItal supk 
o\Ter these railways. It. may ~ all right for t · ~  to cO,me for-
ward today with ~  '. But he must remeIl.1her these are not' the results· 
of his efficient working, but the results of ~  or ~  causes, namely:, ~  you 

~  -cut' down your own trains; two-,· the competIng agency, . the _buses, ,have' 
been ~t t down.; -three, the milita.ry traffic is the biggest t ~  ~  ~ having; 
-foU1!, (1,11 t~ B  corltrols are being kept in Dellri, a!1d they keep a large amount of 
peoplf'\ from going to different. parts -of 1;he country.' These are things which. 
·will disappear' suddenl;y 'at the. end of the war, and what will.,ou be left with"? 
All the .railways will be· rotten; all third ~ ~  eompartmenfs, will ~  rotten; 
all the first; and second Qlass t t~ will be rotten; ,the,lmes will all ~ ·  
been overworked and ~  .'neell large ~ ~  in addition. you will.have. these _r 
-time t ~ and wagons which are-short lived and'their renewals will come 
up much quicker than otherwise. The result will lie jn a. few yeers t t ~ , 
, war,with .depreQsion working on Qneside, the road traffic coming.in OD .. the' other 
side and destroying your traffic, and ~  own ~  t ~ t  resl11t wiJI 
be ,"ou will find everiYthing rotten, and when you'want to repair,aJl these thing,. 
you will,riotliave any ~  It will not then be' a case of ~ t t t ~t  .. 

~  revenues; ~ I· am Ilfrai<l t ~  ~ · tax.r>ayer will. have,"to pn:veveu, 
-. £he mterest chatxes on these 900' crores.' 'We ~  made"lt bl;lfore -and I am 

~ we may nave t.o do it B:gain, judging "by the wa:v,in which. Railway D~  
18 · ~ today ... Tl1e·n t~  15 years !t will be said, when  everything 
gets ,.,rotten, whe1l. the locomotives and traCKS .are .bad and everything requires 
· repair ~  YOll ~  not have . money and ~ ·t  ~  MemJ>er. pel'haps 
has retl,rei:l ana ~ t matters.m charge of Indlan!i-he will say that the blame £01;" 
the rotten WOrk!flg of t ~  ~  is ~ .to }iaving ~  at the top. I ~  
,.no doubt· t ~ If. some' unthmkmg . Enghshman were to maI{e a statement liJie 
that, we can only sQ,y, that -'you have ,giverr us a rottelJ t ~ and your working 
· has be,en ~  bad. I senously contend tbat the. way: Uot . which. the finances. of 
the radwaysare ·managed. is not proper and the'iuture 'oLthe rnliw/ivs, after-the 
~  -of the 'war is nat AS hopeful as it should he. ~ ,. 

~  ·mere. I should'l!!re hini ,to ~ : thbsll" thingR, Wheu .thif! 
bureaucratic·.administrlltioll does a ,thing, it tries toB.tick to "it and says it; is-beRt 
unde,r t ~  circumstances: They would t ~ to ~  it, I hc1pe thllt thiS" 
f6olharli,vnttitude, wou14 not be adopted by the -bilsiliess nihn,,'ho has .tuken· 

~  ,I. hope he will ~  .these -tlrlrigs .anq bring auout a ehangeat " 
least ·by.lIhe time he presents hlR nett blldget .before' this' House.' . 

,  . :Dr. Sir Zla l1ddin 'Ahmad: .l'hiJl t ~  '\'itiates tile yer,v purpose 
'for ~ t  reser,,'e fund. --The ~  idea of n reser,'e fund is, t.hut you 
build up-some re!'lerv'" during boom ~ t t  ·in. order thnt hrnoy he .avhilahle to 
you during 'the 'time of depr_ion. We heol' a.1l the tilll€! thotthc rniJwIH's are, '. 

•• ~  .," - . • t· C) ... 

, '1-
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. [Dr. Sir Zia UddiJ,l Ahmad.] . 
- a public utility concern 'and my friend. the nailway Member ~  ~  ~  
ilometbing.more, ~ t we are also Ii ~  concern. I ~  with him and If 
it is a business .. ooncern, you ought to bUlld up a reserve whlChmay meet your 
difficuHies during the time of depr-ession. In the depression of 1930, we nad 

• to follow strict. econolllY. We had retrenchment, we reduced salaries, we 
. reduced t ~ scale of promotion IUld we'raised the t ~ duty by 25 Pel; cent. 
anci"llpset t.he whole ~  str'llCture of the country'. The. Raitways ought 
to ~  those vicisf;it.udes : and changes aRd' th,ey followed the methods of 
hllsiucss concern. This was also the ~ t  of the ~  Com-
~tt  that we ought to. build up some reserve during the boom period flO that it 
ml\y he used during the time of d'epression. My friend Sir 1;., E. :Jfl11leS 
persisted on One occasion thnt this reserve ought to bp 10 per cent;. of the 'capital, 
. thut if;! 100 cr<;!res. No,,', what.is the meaning of spending ~ ~ 

fund during ,the hoom period? It rlHlRl come from other sources, I Q.1lI F;orry 
that we shoUld be asked to vote for withdrawal from the reserve.' As 'my friend 
pointed out, by.the el'ld of the ye'sr, it will ~  in the neighbourhood of 30 crores. 
· It really falls'very short of'lO per cent. of the.capital at charge. .Any t ~ 
drawal during boom tirne is not justifiable .• Jt is not in-keepmg with t~  object 
of the reserve fpnd.· 'It is .not in keeping wit):1 the clainithat t ~ ',Railways have 
· alwuysput up, that they are ~ business concern., When depressiolll.·comeR, there 
~  , Qe: ~  t ~ t t  and' no difficulty in running .these train!':. . l"!y 
frli:'nd who lS 1\ hu:::mess. man ought to ~ t t in tM depres!':ion of 1930-3.1 
only' thpse. · ~  flourished which had built Up' a reserve and which could 
be used in time.s of diffiClJlty. Those .that had inV'ested iIi assets 'which could 
not be sold ata ~ t  notice  came' to grief. This ~  ~: t to pe 
adoptt"d. in t~  flse of railways. They .Rh.ould. have sufficient resprve to meet 
the cyclic perIod of 6 or 7 years' of depreSSIon wJllch comes a.t re'8'Hlar interVals. If 
you IO,ok into t ~ t  of ~  from 1857, you will find that.th,e:4Alwnys· 
ad u cycle 'of boom and a cycle of depression. 'Any attempt. -tIQ . .-. up 'the 
~ ~ dlJring the boom.. is not Ii correct ~ Hnd inA agttinst the re"comm.enda";. 

• tlOns of the Wedgewood Committee. 
As regards the point raised by Mr. Chettiar, it iR unfortunate that the Acwol'U" 

r Committee came to India in 1922. Sjr William Acworth came to Indin. l1ft.e)' lils 
· experience in Al1stJ;lllia antI. of the Gilrman railways aftep the 'war. ,If.thp (·.om-. 
mittee hOd been fir-pointed in . 19RO. its recommendations. would have been wry 
different. ~t is onfortllnate t~ t they advised to rest{)re ·depreciatioJl·· in spite of" 
its abqlition In .1875. 'Thf time' will come ·whim 'weW'hall flpd ~~ in a 
series of financial conundrums. The basil> on which 'We started and Ollr blessings • 
. of the"conyention of 1924 were in ~ wrong direction and the time will !mOD 
(lOmE.' when they ~t have to be· revised. 'J do not ~ tt  the exppnditure but 
the money. should not. he debited to. the reserve fund. The bOl)m will not 17.0 on 
for mRnY' years 'and then tliedepression is sure to ~  With a. ,·esen;., of 
50 RroTefl, l''''ould have given YOll3 ct'<»;es, but as t ~  are,) ~  the motion. 
• Ilr. S&mi Vencat&chelam Ohetty: It is with Rome trepidat.ionthRLJ, <;penk 
on thiR motion. . Jam not inclined to be unduly pessimistic n.bout t·he posi.tlon . 
of the Railways as my friends Mr. Chettinr and Dr. 'Sir Zill tTddin Nhrnild. 
After aU, .I. believe. the' recommenllations of the Wedgewood Committee have 
been, Rtrictl:V' followed with part.icular· emphasis thiR year alld a 'conidel'O Me 
portion of the cost ,of materials ~t is debited to workin". expenses, ilH;t·l'nd 
'of to capita.I. T t ~ t that thE*' Railway Board nnd t·he·War Transport Mpm-
ber elid relll1;\' n wille t ~ in debiting more thn.n the ordinary proportion of tbe 
·cost of matellinls-to ~ expenses, 1m' that-t.he excellsive,' cost that· WE> lire 
payinJr during this war period mn,y be coul1tE'racted by larger debits to deprecint iOll 
··and other ~  expense accounts. So·fai" as' the receipts from ,the military 
·are ~  my friend. Mr. ~ t  'laid that it. WIlR all Q DIL{>p.r IIdjllstfilent. 
'Ndw, Sir, J believe that every transact.ion is a puper adjustment. If 'there iA 8 
.credit from the military to t.he"Tailway finance, there m\lst nnturllll.v he B df'bit. 
an our' cleff'lIce budget which we will aee in course of tinle.. ~  Sir, 51). 
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fur' us railwE,lY finances are concerned, it is really 'actually an. 'entry ~ t  
whether that credit iR in the shape of goodR or in the sha·pe of paper money, 
which ilL tile only mont\Y that is now current, with us. If there is going .to be a 
general ~ t  in regard to 'value c:f paper rooney,. there ~ be ~
tion also incluqing railway SUrplUR, So, I do Dot think .there it:: much point. in 
savin<1 that receipts from defence expenditure is not 8 substantial and reckonable 
en'try"'Ro far p.s our railway finances, are ~ ~  In my opinion, it is M ~  
,II credit item as_ -the reQeipt from passenger tra'ffic or. goods traffic outside "military 
operationR.' So far ris, dehit. to ~  of good;.:; uild AtrtIuturul t t~  I 
think they· lllwe been prudeht, in making n,lal'ger provil'ion for deprecilttion. My 
feul' 'is tHat ~  stressing too tI1UCh •. \lpOn the whole thing beiug debited to world»g. 
eX)lPllseR, they in their tisunl unR'ylllpatlletic tt tt ~~ townrd" publi(· ~  

will get greater support from 01\1' ."rgllments; ~ ~  said all this lllonpy Rhould be 
·<lehitec1 t.o ~  expenR!:'R or to depreciation fund, Ilnd so then· il;.;' no money 
for ~  more (u1?-enities, or mOl·e'. facilities fO,r ~ ~~  It. iR from that 
point of view that I aUI afraid. t,his'argument might oe ,1lF!ed. So for Its rnilw;n,y 
finoncial epndition is, concerned R11d the railway finances RrE> conef.'rbecl, T shollld 
rather .hinl( it, is bett.er than in pre\'iOlIR ~  and I find ~  811111R t.mmrd" 
depreciatiou ~ :  fund a're very 11l'udently made. ;. , ,  -

,Kl' .•. Anaat.b.as&yaaam Ayyaagar: Sir, T ani not so ~ ns my Honour-
able friend wlio'spoke j"ust now" I hope thnt, H, ~ t · are in rn:" fuvour: ~  
I am .!nQt merely addressing myselI or nddressini, the House 011. the volItlco' 
asppc.t o,l this' question. 'r t,reat it mo!e 'from !t' ~  ,point of view, £rqm 
the point of view of a husinessman or of ?shnreholder of '11 c,omplln5' who would 
aRk thr lllllnnging dil'ector to flccount,,· The Honourltble ~  for. Will" 
, Trnn(o\pol't. wailtoe'd .the (tntirl' Tndit\n poplllnt ion to {pel RR 'if (hey nre the ownnrs . 
. of tlJi" aRRet, .md that we ore the dwectors of t.hnt company. The Honoll1'nhlt' 

~  qimsejf i,R the nlannging director. I Rhall now address ~  It'om 
thiR standI)I)int: .Now. Sir, .let me'say th!lt, n.fter nearly 100 :¥earl' of ndministrll'-
tion of thiR. Rsset, we are aware that we have got a debt of A9H ~  What, 
is thf' Clipitnl at, charge? 'Vhe cllpitalllt.eharge is an unknown figure, ,It .has 
.been said to be 700 odd crores. What is the IJr1;sent wort.h of this capital at 
churge? If we have the present worth in r,upees, IInnR" ano pieR calculated up to 
date and then add to it.del'recintidn, then we will h8vl(' 11 capital fit charge, : But 
here bothdepreciution lind ~ t  \\'orth are unknown qunntitips. If in nn equa." 
tion, out of -three, two are unknown, how Ilre ~  to get the third? that is our 
present position, A t~  nearly 100. years, is' it not 1!e('essary ,to tuke .the analogy 
of Ymy' MJnpR·ny? Wouln we not wipt1, out the whole cleM I\,tHI nlso bliild up (I-
huge reserve?.' The debt is therf1. The ~ Cqnunittee, ' in .their report, 
sav that, every year, there should be Illlof,ted SI'lme five crores towards nmortislt-, 
tion' of debt.' 'That htl'l not· heen-done. . That has nevt!r been. dohe till ilOW. 
The nresent allocatjon' is bet,ween teserve and depreciatipn and' J perl:lonnlly 
would say, if t.here iF! It conflir.t, bet,ween setting apart, certainfmids '''hi<'h BrA 
imrphl\, m 11 t ~  t~ t.o the rE-serye or the depreCiation'fund/then. 'J wilt 
preserve, the depreciation f"nd, hf'lcause reserve iR intended for paying off iilt,erPRt 
every yeflr.. So far Bt ~ t  ~  it, is for the purpose of replace-
ment. It. is no doubt true t.he qUe.Rtion therefore .will be 'into which pocket 

~~ tp the same adminiRtration money iR to be, put ~t  oominiRtratioft 
as s: whGle is neiJ-her undergoing n profit. or ~  a "fOBt::. Therefote, we 
need not be too ticklish, about the t ~  as to ,whether' reserve ought t.o he 
,built up in preference to, depreciatiau' or nepreciation fund must, be 'overloaded 
i'n preference to reserve. Both mean ·the same thfng:. If the reserve is not 
sufficient there, we will dmw' from ~ ~  fund. Tn one year or other, we 
will borrow nnd paY'our iqteresll .. ~t is the present situat.ion.' W,hat we have 
to' addreSs ~  to i$ whether t.he situation .as a whole, the administrai40n of 
the asset as a whole is on a 80und-basis. 1. honestly differ from what the 
Honourable Member for War Transport has been saying all along ~ frem what 
he adtlressed us'in his opening speech on' ~  B~ t  Our presenn. position is 
..fQr,.from Bound. There it! a huge deht over'tl!is asset. We do not kndw what 
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exactly it is. Thp.,I'IBset,,· ~  Mr •. ~t  said, ·may be· wholly rO.tten, the 
railways 0.1'8 rotten, Hie wheels are rotten, the coaohes are ~  ~  

concern,ing tqe-l'fl.ilwnyg !}rf! roUen. A ~ these. together, jf the} are sc'-aippod, 
~ fetch even ten per cent. of the capital at. ·charge. 1'herefore, ROQ Cl'rn:es 

and odd ~  0\11 dehL,' ten per cent. 'of it are Dur- t~  ]n order to pay this 
debt, we will have to-tax ourselves, in order in le-establish· :!nd rehabilitate this 
_ il1dustl'y we ,,11i haYe to tax ourselveS"". 'That is our preseut financial t ~  

~  thc1l1ore the depreciallion fund, the Better. for. us: The!"efol'e I frgre{\ 
that out of thiR demand, iw() crores ·I)ad .ought to beset. 1t})llTt, t.al.en from the 
_ rese::,\'EI· and allotted to depreciation. fund. .-1 want 8n. Rssllrance· from the 
HOl'lourable Member in charge of this Portfolio· arid' it is t ~  Depreciation 

~ has not yet .. been, ~ t  on 1nysoientifio hasis.Tt, waf; complsi.ned of that 
one-sixt.ieth flat rate is allotted towards· depreciation fund. This-·waR condemned' 
in the ~ ~  report. H.ow do you arrive at one-si.xt!eth.? Is' it by rule 
of thumb? Therefore tqey suggest actual .v,!luation of the aSllets. and that the. 
• aepreciation . must he co.1C'ulated on t.he me of 'each as.set. and ,average st.nwli:. 
Even this ·is not ~ t  to be scientific by the American stsndar(i.' TheY'bave a 
· ·different ~  . But let at le8st.the superior. me,thod, 'suggested-by. the W€d.gewood. 
Qommittee'so long ago as 1986 be followed. 'Wha;t is the explanation of' the 
Honourable }4ember and his D ~t t  already heavily overloaded? 
: What. is their ~ t  for aot haVing brought ~  scientifio ..approach towards· 
the "c,aloulation ~ this depreciation fuqd.? ~  There is absolutely no  explanation. 
()ne gentleman who. I'Ia!! been npP'oin!ed has not yet been able t!ycaloo.late. 
My B.rst ~  fortl1lost -complaint is that this is not treate<i as a commercial 
concern" at, aU. He has clouded the. whole thiQg. he has t:amouftaged t ~ whore 
thing. I am. really sony that..this huge asset is misma?,ag!'ld ... ~ in t\te. 
f'lpeech which the Honourable ~  made ana in the argUments' advanced by 
t,he ofluir Honourabfe ~  who'jpined him, they mad.e an attempt to"lllike ' 
whQt is'[\ 9Rnkrupt lUI not· really bankrupt so that in th;.e world at; t ~ :~ 

be able to oorrow find . nave Jarge credit. . That is for the purpose of ~ it 
-appear i,:, America that we have ·got· a beautifully huge asset on the oredit-of, 
which we can borrow from tbe American market. Let me !Ssy once more that. 
this aSl\et is ablioTntely l·otten. r therefore appeal,tc1 t ~ House not to vote 
for this item unless land until .the Honourable l\4.eniber. gives :an Wisurance that 
he will c.l;lange the. method of calculation' and arrive at a. regular scientific 
depreoiation and then Ray what is exactly the prl'lsent worth of our ssset. Le_t 
liS know it. As regards allocation between ~  fund and depreoiation, I have 
no quarrel with him'. l't ill a matter of no consequence whether the amount is 
to put ,in'to depreciatien; fU'1;ld· or in toe ~  ~  fund. , '. . 

, . ~ 
t D ~ Sir EdWard:BellthaU:-l am very-glad te hear Bome Hon-

ou,rable Members support the argument; for strong :r:lrilway financell, and 1· Am -
· t ~  pleased, to hear m;y _Honourable frielld Mr :Ssmi Ven.cat&chelam-
. Chetty, if 1 understood. him correctly, ~  sOme Bppreciailon of the better 
conditions of railway fillanoeH oompared with ~ : I think there are, 
oply one ort.wo points' which .have B~  from '-he rymurks ~ the Honourable 
speakers which need explanation. The' InRt speaker referred to the question 
· of a ,scientific ~  for t ~ depreciation .flllirt·, -That hnR ~ t  t~ t ot ~ . 
cussioi:t on .the ~  ComD:liitee.-:'J1<J., iu oro('l'·t.o i"eHob this scientific basis 
we set up the Sanura Aiyar Gcmlmttee wllidl Illude certain investigations and 
. fourid that owing to the. ~ ~ of'Wltt work nnd the. expenditure of offioers' 
time that it wt>uld take to prppare' !Ill .(,he ~  thrutney requirealt. would 
not. be possible to. carr;y ~  that ~ t t  withollt E'.prio.tl!'lly interl-ering 
wit,JI tlle operation of. the mil"'!I,v!';, .. But r eun gi\e himtbo U.BRurallet' thaI: 't.he . 

~ to £rid thirt. scieglliie basis. exists and thAt .We· hllve t-l\ken thefirat step 
to meet :the.reqiiirements'of the sit nation. ." 

~ . 
[At-this t ~ Mr. President (The Honourflbie.· ·tA~  .!tahim) resumt'd 

the Chair.], 
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• My ~  : ~  8ir Zia Uddiil and one ot t~  ?ilier speakers ~
.aised the withdrawal from t ~  of 2·17 lakhs. ,1 thmk ,that, tbat should 
be viewed ,in close conllection with tile addjtion to the reserve of 10·1 crores 
.against \vhich, there is th'i8 wit·hdrawal of 2·17, so tha.t there is a. uet ncrretion 
thil:lyear7·8i1 · ~  ,,' \VllPthel' tha.t i:" ~  til" not ~ (,f ~  ,U lIlHttt')'-

,of opinion, but ~  ~  has t.o .be shaped in accordance with the means nt 
our disposal. I would, however, _point ()ut thbt that 7·84 crores compares 'Very 
closelv with the-fiCTUfl' nf H ('I'OI'eil whicH. two ~ ::  ago 1 I:lnid that ,I thought 
'ought" to be set uside dich yeur-for ,Rescrve:' ] consider ,that the Uppl'('pl'iution 
of llfigure of 7 ·84 . crore8 to' railway reserve this year coupled wi,th the pre-
servation of . our-capital position· and'th,e preservation of our deprecilition.fund 
is Ll, satisfactory uchie\'ement,partiCl1.Ial'ly at thjs st.u,ge of trw war. ,,' 
•• President (The Honoumble Sir Abdur Itn-him) ,: The question-is: 

. "That n 8upplf'mentIloI'y.suRi not exceeding Rs: 2,17,00,000 be"grant-ed to the .Governor 
Genel'al in Council' to defray .. the ch,rge8 which will cQ1Jle in couree of payment-"during the 
.year ending, the 31st da.y of March, 1946, in ,respect of 'Withdrawal from ~  .  . ,. .. 
The motion ~ adopted .. ~ , 

DEMAl"D No,· 12-0PEN' LINE ·WORKS.' 

K!. Zahlli B_iD: Sir, 'r'l11ove: .. - . 'I 
"Tha.t a supplementary awn Dot excee'ding Rs. 1,000 be granted to the _Governor 

t ~ ~  Councif.to defray t~  charges :which will come in c?urse of par,ment dllri,pit tlie 
year endlllg the ~ t day o£.Mar"h, 1946, m reapect of 'Open Lme Works'. ' 

,This is-a supplementary vote which I trust ~  meet with universe.! satis-
faction 8l).d, approval. There is, Ji.ctual1y -no', excess' under this grant but tbts 
token demand'is beiug ~  'before the, House to bring to its notice and seek 
it..! ~  to .11. major transaction, whicl1 ~  during the' year' Without 
.being inclUded' in .. the budget,-I mea.n ,the purchase 'Of' t ~ ~  Nagpur 
Railway, -At·the time \When last year's budget was framed we did not expect 
-that the negot'iationi! woUld be complete.cr so quickly as they a.ctually did. 
'The negotiations had heen started at tpat time but progress 'was not ezpected 
to be very qurck, ' They however ~  a favoutable ~  and we. waf'll able to 
take over the Bengal Nagpur Railway from, 1st October, 1944. 

,1Ir •. PrutdeD.t ~ ':S:onourable ~  Ab$1ur .. Rahim): Motion ·moved: 
"That .. B ~t  sum DOt exceeding&. 1,OOP be granteti to the Go:!ernor 

General in Oounail to defray the' charges which will come in Coune. of par,ment durin. the 
.year ending the 31at day of March, 1946, in respect of §Opm Line WorJrs'. •  , 

p .... 11:.' A1lantbalaYazw11AJ1&DCII: Sir, i ~  want to 8.y t ~t 'neither' 
~ : : ~ MeriJ.berin ~  .nm: the ~~ t t  IJl.dia ~  take Bny 

.-credlt : for ha vmg 'purchased thiS Ime now. ThIS IS a toan cut and .1 am 
entitled to say that they are ohliged to Tioit 'as t~  of policy; . We know 
that when Sir-Mv.hammad Zahullah Khan was in charge 'of this departm8DlI 
some years ago we pressed upon him to purchase the railways thetl. 'One of 
the ra.ilways was the M: and S. M. "Railway and we asked him .to ~  
jt. ,Money was tpen' very cheap in the market; people were thro'Wing their 
money in-the Ravings, hllilk,vhieh was pot' giving th'ilm an interest of even 

~ pel' ce'ht. Money otherwise was. very yheaply ~  but, he !{aid, .. W,"l , 
shall 'purchase pne other rl,lilwny-;-the South lndian Hollilway-so that both of 
t ~  .clan be worked ·together. For .administrative purpOses it will be Clon-
,"enient". Therefore he put it. off with excuses'., . The .. real 6'tcuse w"s that 
,they had' j:>renty of, nlOney . lJefol'8 the ,war, 'If this money should be repatriat-
ed t.o Englund Englishmen 'might ~ ·hove 'an,otheroosy investor. Th/H was 
the t ~~  Today they are in 'need of money for. wa1' and wherevel; lihElY have 
~  v('steeJ they-ha..ve ,taken it away. snd: therefore .it is i. vlrtlJe of ~ t  . 
. So fsl' ss the purchll./le Of this goe'S, let not Goyerhment take oredit for having 
,purchased it, if there are no' facilities for its being "Indian-owned, Indian-
operated. flnd flo: OR, ~t  them not purchase it now; atter ,,11 it i1\ not B 
lIspfui aS1.!et. So far as I am conoerned. these are according to ,the Honour-' 
aple Membet himself. illusory. gams that we are having dli.ring. the w::lr on 
.account of milita". operations up and down. We do not know whitt this 
. - . 
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asset will yield: Soon after the war trade will be depressed and also t~  up. 
and do.wn ·operations. of the trains will-get depressed for the want of funds. 
· I therefore iake this opportun.\!y to say that. Government need not take credit 
for this. ~  really they_ establish locomotive. factories and automobile. ina us-
trie,,; and aefOplane factories, they will be entitled to get thanks .from us.· 

~ then they' will .oruy_ ·be. entitled to· abuse. '-
Dr. SU Zia Uddin Ahmi4: Sir, ~ have already voted 85 crores 82 lakhs 

-and 91 t ~  ~  today as supplementary gra.nts to the Railway Depart-
· ment: ~~  after getting this huge 'sum they now come with their ·thirteenth 
deJ!}and for Rs. 1,000.;.. Thislreminds me of a story. A man, went to ~ swee't-
• ntf'ht. shop 'and bought sweett;;worth Rs. 10,000, and at the end of all. that 
• he wunted s' small ~  'to eat.'. ..... 

This ~  for RI:I. 1,000 is a token demand. As regar!ls the ~  
of. purchase which lies behind' this. demand we are at one with 'the Railway 
Department; I think they have. done wisely iIi purchasing these railnys, and 
they are still wiser in purchal3mg the .Bengal Nagpur RaQway whi.ch in fact Willi· 
· t<' be purchase!i. in 1951. So this purchase is in accordance with the 'wishes. 
· of, this House t: ~  for the last 15 years, although it looks. ~ a ~ to· 
deDland :ijs. l,OOOB.fter the lulge sums. already granted." 
Kr .. T. S. A:filiUhillDgam Ohettiar: Sir" we are absolutely. at pue with 

UOYernmeut in the nlattCl' of acquiring this railway. '! am not t · ~  to 
au,}'thmg whiehmy. ~ ~  friend Mr. Ayyungar said. MSflY of the views· 
which he expressed are true, aud. it' rests w}ththe ~ t t  of. the 
lailwliYs'to see that Indians .do really become proud of the Indian railways. 
It is r.e"..tlly very good thut. weshouftl acquire this railway too; Ilna in this 
, mutter I should like to raise one question. I have seep. in the reconstruction"" 
, report which  lias been issued by the Government of India, one and 'Il half pag<zs 
in which post-war development of the railways is mentioned. I Olay assure 
the House.and ·t·he Honourable 'M,ember t t~ it if;) precious little that is given 
. in. those pages. We .expected in that recoflitruction pamphlet to get some 
detailed idea as to what is' proposed to be done. One· of' the things mentioned 
ill that .il:l something relevant 00 tb,is issue. They are going to 'regroup the 
railways, to form economic unit,A. When all the Indian railways-have ~  ucqpir-
ed as Btate-owhed rnii\Yays it becomes easier for regrouping for the purpose of· 
efficienc·y. IHl,d t~  of admini!'ltration. 1 should like to know ",heth',)r 
Gr:vernment huve really gone into the matter. of regrouping of' railways. If 
I remetnber urigbt.'.iven in his Bw:lget speech the HonoJ,lraOie Member made 
· reference. to'the regrouping of the ,rai\,f,ays. Now ·that almost ,aU the J'an-
ways have. become S.tate-owned, when al.'1lost all the -cofnpan,...managed rail-
wa,Vb are' no more company-managed but have come Wlder. the control of i'he 
Railway Board, will they speed up ·with this arrangement' of regrc>uping ~  

'that t ~ t be -better coordination, t~  efficiency Ilnd. less expense? 
I hope-the purchase of these' rail:ways . will go a' long way to speed uP. th_at 
legrouping" and coordination. ' .' .' 

Mr. Sami Vencatachel8m Ohet.ty: Sir, it is no doubt a matter ior congra-
tull,ltlon that.; the Railway Board after acquiring theM. ~  S. M. and S. 1. 
Railways ufe also -acqlliring the Bengal' Nngpur Railway. We IIrc feeling' 
plt>a8ed in ~  hope that tlie administration. of the Railways would be much 
bettp,r and would' ~ ~  in ~  of: time at least. If it ie glling to' be in 
the same. Humner as It ~  we would rather ,have a aompany system in 
which eRSt; we can look ,forward to our "grievances being quickly redressed ail,d· 
-whieh works on business lines than we are aocustomed to in our trans'actions 
with t,he ~ D  B~  , 

Moreover, I suppose .the ~  the War· Transport. Member has Jio'. 
forgotten that this railway system 'is circumsaribed withip. ·someterritories. 
and aroos to' suit the pritate oompanies which originally ~ t t  these lines; 
Those o.reas· hafe DOW ~  and the whole of India requires regroup-
ing' ~  regard to tl)e movements of ~ t  and . P ~ : traffic., 
';',. 
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Unless' regroupin'g ~ mude and the ,s,)'stems of administration are improved. 
uncI also the rates all 'ovel' the country 'are uniform, . ~  is no particular 
re8son why we should feel gratified ~t the Government having purchasea, this 
system, There is the case of one .gentleman belonging 'to the M, a.nd 8', M. 
· Hail way Company who wnen ~t  to provide. drinking wuter at Bezwadn. 
railway filtatio.!d the audacity to say that the railway fare did not include the 
provision of water service ~  I.hope that the _heads of this t ~  

will not behave like that 'and that they will have more sympa-thy and more 
'regard for the conveniences of passengers, ,  . 
The Bonou.rable Sir Edward Bentb&U: I '-do ~ t think I Ileed make 'atij: 

~  remarks, '1'11e question of regrouping'is, as I lmve said on a ~  

viout:; oocasion, . und-er the .consideration. of the Goverm,nent. at tbe 'presenll 
· tim!:'_ We ~ awa1tillgproposals from the ~ t  as to what is the best way, 
in which,to regroup the railwaysaml 'of ~  the Bengal ~  is 
one of tQe. 1{a11wuY::l which we are-. consider.ip.g .in any ,r'egrouping tpai. may 
t~  place, I hope, therefore, .that. the House will pass this grant ~ 

~  1,000.' ,. 
Kr., PreSident (The 'HOn01!!flble Sir Abdul' Rahim): The question i_s: 
'''That r!I eopplementaty lum not exceedilJ.g Re, 1,000 be grante4 to the Gonfnor. 

'General in Council to defray the cbargel wbjch will come in c()Ul'IIe. 1ft par,mentdaring 'the 
year ending the 31Bt day of l'Ilarch;l945, in reSpect of 'Open Line Wotks'. '. '. 
The motion was adoptea, •• 

'fHE'INDIA:N' COMPANIES (AMENDMENT) IULL-cOIitd. 

Th_ Bonoura.ble Sir K. Alizui. Buql1e ~  .for ~  and ~
tr,ies ~  C,ivil Supplies): Sir, this Bill was moved by me the 'other day. and. 
· we' havc now to confilider the amendments, J am qliite prepared to 'BCcept 
nmcndrniit, No.2 of Mr. T. _.S. Avinnshilingsrn Chettiar, I think.that will 
satisfy tIre House,' . '. • 

'Mr. T. S. AvinaahluD,am Ohautar (Salem u1ld Coimbatore ~t  .. North 
Arcot:, Non-Muhammadan Rural): Sir, I move:' . 
"Ihat ~ clause 2 of the Bi1l,for hlle proposed Bub-section (6) the following be substituted: 
'(6) Nothing ill sub-section (2) ahaII affect a\lY rightll of an .employee under t\le rules of 

a provident. fund to obtain. advances' ~ .t,o t ~  ~ :  . ~  to his ~ t in 
the fund," where the fund 18 " ~ vldent fund within the mtan,mg of cIau8II(a) 
· of . .aection 58A of the Indian'Income-tax Act; 1.922 (XI of, 1922), or, tpe rules of the fund 
Contain provisions corresponding to rules 4, 5, 6, 7.' 8 and 9 of the Indian, Income-tax 
(Provident 'Funds Relief) Rules',". 

81r, originally .the, fund ~ t t  wit;hdrawa.ls t ~ t  ~ · (londitiorts. 
W-e, hy fln nmendment, wanted to ijmit it to ·borrowing on certainoonditions, 
but ~  we find. that' the"e al'e cert,ain <fccasions in-which certain .withdmwnls, 
without the lrability to pay back, are also necessl\.l'Y, and.. so LlJlove t ~ 
Ilmendment which has been agreed to by the ~  Member, _  . 

~  President (The Honourable' ~  Abdul' ~ : 'Amendment movetl: 
"That in <;.laus .. Z of the Bill, for the proposed 8ub-section (6) the following be substituted: 
'(6) Noihing in sub-section (2) shall affect a'b1 rights of an employee und6r ihe ruleS' of 

a provident fund to obt.ain adva.nces from or t.o withdraw money standing to his credit in 
the Iupd, whele the·fund is a recognized provident. fund within the meaning of cla1!lle (al., 
of section 58A of the Indian Income,ta.x Act, 1922 (XI of 1922), or, the niles of the fund'. 
· contain provisions corresponding to rules 4,_ 6, .6, 7, 8' and. 9 of Ute Indiatr Income-tax 
(Providellt.. Funds Relief) Rules'," . • .  _  . \ 

Dr. lUr Zia Uddin Ahmad (Uniied Provinces Southern Division!!: Muham-
madan Rural): Sir, may I ask one qncfiltion? The Honourable t~  Mover of tho 
amf'ndment ,cU.d not ~ t  down any, t t ~  namely, up. to the t~ t to. 
whieh money.eollld; he withdrawn from the Provident Fund .  .  , '. 
Mr. 1". S. Avinlshmngam t~:  Ii; 'is given in the rules. . 

Kr. K. Ananthasayanam Ayyangar' (Madrali ~  Districts and Chittoor-:.· 
Non-Muhammadan ~ : Sir it is opposed to the Ilrinciples of the Provi-
dfl!lt Fund' Act (1926) .. Sir the P ~ Fund prm,ciple. bas not be'Eln'· 
applied. to Provident Funds in . companies, It is' open to the Honourable 
Member 10 apply it to other institutions -as funds of companies 8S it ~  been 
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.app1ie9 to local boards, railways, etc., ~  provident fu.nds have been estab--
lisbed: Under section 2, it is .laid down: .  _  '  . .  " 
" 'Oompl1!sory 'depoiit' ~  ~ t  t,o, or deposit ~ a P ~~ t Fund. which, 

under the-.Rules of the fUlfd, iii not untir the htppeulllg of s?me speclhea ~ t  y, 
repayable 011 de,p.iWd, etc.. .  .  . ." . . .  . . . •• 

-In' the caBe of death of 0. person, it is a provision.for 'his family.' As 0. 

matter of fact; there is apl'ov'sion that provident·· fund is uno.ttachable ~ 
110 debts "can be paid o\Jt of , it .. Ther6fore to allow anybody to withdraw· front 
his proVident fund at ~  par!;icular' stage .for· whatever pUlllose' would 'be 
-oppose..d to t.he ~  underlying the Act. I find, Sir, that. the Honourable' 
:\{embel" is g?ing l\ack. on t?at n..rinci,Ple imd I would t ~  B ~t that li? 
. -should -delet.e the word 'WIthdrl1w' In the amendme.nt and· rejltrlct It to bor-

. !. • , ' 

t'ow:ing .  " .  ' 
Itr. P ~ Dt (The Honourable Sir A ~ :  It is' now Five of·the 

<Clock. Sir Jeremy Rais;man .. . " 

THE BUDGET FOR i945-46:' ~ 

The. Jlonourabl_Sir·.Teremy ~ D ~  Member): Last .:year, when 
~ ~ t  the .fifth w.ar budget to this HOUBe, l referred ,to the period tbtougb 
"hlch ~  had .then t ~  as ~ of economic storm .. This year, in 

~ t  the smh war hudget, It IS possIble to refer to the t ~  months 
which lie .behina lis as one of r&lati\te ~t  and stability in the economic 
. field, in str().ng (lontr.ftst to· f,1)e, ~ t  eVElIlt!1 which haYe been' ta.king· plQce 
·on t.he field of ~t ·  In. Europe, III ASIB and in t,he Pacific tYte tide has. more ' 
·t.han turned.; the .enemy is lit bay 7111d who can doubt that 1945 will" oring final 
. victory , at least in. Europe?-1,'hese hea.rteuing,ltChievements· have_ helllted, and 

t ~ -helPf'd,' the baUle .On t,he econOl"nic front 'also; they are. dispelling 
that fear of an indefinitely prolongea war whic}l contributes to hoardinE and to 

t ~  . But t~ t as ~  psychological consequences Of military 
Yi:ctories have been, r feel I can 'legitimately claim that t:he nIeasures;of.e<¥ino-
· mic control wfiich w.ere effected.in 11148 ana which have ~ been' ~ enforced. 
'with ~  vigour and·deterritinatiQn .... e also contributed to the result. 
First and ~ t I would P tt ~ improvtitWent in the food' t t ~ ~ 
· mov.ing. forward on three-fronts.: towards monopolistic government ~  
towards an everwidening extension of rationing, 'and ftow that we ,have a solid 
foundatiQD u'nder our feet,. towards a ~  mitrition Policy" which wilr embrace 
. -the t~ t  foods as well as the foodgraips. . . 

. 2. ~ : we B~  made not.able progress in . our tt ~ t· t  IX}aintain 
~  ~  on an 'c.ven keel,. to control-the distribution of t'extilegoods and 
· to preyeI!tprofiteering of all ltinds. The ~  level qf wholesale. prices haa 
been subject to fluctuations from ~  t<? time, ~  89'110 more or leas 'Opti7 

~t  view ~  taken of the ',duration of tlY13 ,war, " but. prices as a' whole do no1) 
(liffer markedly from what, they warp, in the: spring and summer of 1943, :when 
Otlr JlIlti-inflatiOllnrv effort,s .began. til be unde.1'take); (Hi a· wide front'. It is en-. 
('Illlrqgtng to note 'II grea.ter degree ·of. willineness . .0n tM part of the' public to 
~ A t  with Ufl [lnd t.o ,resent the Ilnti-social activities .()f certain traaers in 

· t ~ Rl)pplie9 and of;ot,hers who ',do not t ~  t() offer or a,ccept bribes 
in the fmtheran('e of their own '!';elfish int.el'e!lhR. . Om efforts to. millrove ·the 
economic sittlaHml have beeI1' gl'eatly ~ t  P:V' the. freer flow ~ imports-of 
.toodgraim,· raw matenu.li:; And finishea products. .The .House is Bware ?f t~  
fHCt that a Mission t ~~ t.oLondon f01" the-plirpose * further dUI-
cU89ing with Hill ~ Bt · Governm,ent the ~ t~ otlightening the 108d 
whi('h thfl continuance of the war impos-es on the Tl1dll\l1 ~  
- 3. I must again emphasise, as on previoufl 9ocasions, that though individual 
'rneasures of the kind tlmt I have referred to are indispeosable, yet. the ~  

of ~ apart from our taxation ~  ,lonn progrn.mmes·, .lies in t : ~ oons· 
,niotts ~t t  of expenditure hy ·the maR,,·of individu,als. . Though -cerfain . . . 
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classes of lihe' ~  have suffered, and continue to suRer; from the fact 
that their incomes have not· yet ~  fully adjusted ·to the higher level of . 
,prices, yet ~ t:  and. very)mp0rtant clasees of tlte-population are now in recitPpii 
of money-income!! v(tI'Y ~  higher than .those which they previously enjoyed .. 
.. This applies to the indm;tria:r populatbn and to the ag;icultural classes as -a . 
whole;. to the t ~  Hud to the manufacturerI';. The consumers goods for which 
_ t ~ crave are not ,vet. Ifvailllble and-,exeopt in so far as the additional incomee 
which' have been geuerate(t by the, Will: areJUIlenaole to taxation, the only,,, 
_ possibilities ure aQRtentioll frol\lt expenditure .and lending to ,Government, 
Naturally, ~ .the present time, the latter is .the more completely 'satisfactory 
solution!, not "(lIMy does Rllch ~  greatly assist Government in its apti-infla ... -
tioriary campaign, }Jut it marlrs a. break with the age-o'\d ~ t  of hoarding, 
which may well he ~  grenter obstll.c1e to .. the I'apid I?r<1gress of Indla. than' 
, Hlany of the factors which lire ~  trequently mentioned. • . 

A ~  YEAR; 1948-44, 

4 .. I will' nrst, ~  is ~t  ~ briefly ,the results of" t.he' tast financial 
~  IIi our revised estimates we expected to-end t ~ year with; a deficit of 
Rs. 92'48crores.. The actual defiCit tlumed out. to ~  Rs: 181'.79 crores. 
Defence expendit\lre ,exceeded estimates by about :as. 00 ~  This was: due 
partl, to thefacii t ~t much of the ~ t  against the J Bpanese took place' 
,withi!1, instead of "'holly outside, India's frontiers and paltlyto an unexpectedly 
heavy t ~  in the-q,ccounts of t ~ year in ~t  of vehicles utilised' for 
tht1 initial equipmept ~  t ~  -of lndia's .local defenc6 forces; There 
, was also a.'deterioration of about Rs. 9 crores under Taxes on Income whieh was 
offset· ~  an' increA{leil contribution ft'6mRailways, Rnd larger . ~  under 

~  " .. 
• ~ A  ... YEAR, 1944·45 

-. tt~ , 

5. Coming to the Cllrrent year, the ~t ~ revenue.eoeipts are now expe<;ted' 
~ be Rt;. 356'se ('ror(>s, nn improvement> pf Rs. ·48'60 ~  over the budget 
t : t ~· . .  , 

" -

" ~Bt t  ar,e expect:ed to improve by, B.s. 12 'erOl'es as a 'result o'f-
larger ~ t  made possiblQ py the general easing of the shipfing, position. Of· 
thiR amount, A ~t .ct·oreA are accounted for.py the import 0 -,ocoInotives, and. 
wagons. ~ t  ~ B  however, ~  is' allhortfoU of some Rs.' 2 
crorf!s, ,mainly under tobacco, Mil sed by transport. ditlicllities and by reduced 
: cultiyation as 1\ ~ t -of t.'lte drive, iIi favour 9f food ~  • •• . 

6. Taxes' oft income were ~ t  to yield Rs. 182'5· crores, Its: 78 crores' 
from excess profits tt ~ nnd· Rs. 104'5 croreB from other taxes> on income. The 
,progress 'of regular E. P. T. ~ t  has been stepped up so i,hatwe now,' 
expect collection!';. under thiF( head tC1reach Rs. ~ 1.0 erores. There i'9: however, 
likely tci be a fal1.o£ Rs. 4i cr6res.-tInder other taxes on income, which ,are expect-
ed to yield Re. 100 crores. This figure exclu"des the ,collections 'of approximately 
Rs. 60 crores under'the "Pay-as-yotl-earn" scheme ~  are, trea.iied ~ account-
ingpurposes as depo9itspending completion' of the' ~  RRRef;sments. The 
'divillible pool,of income-tax Ms oeen taken at RR. ~ crores and the share . 
.. of the Provinces at Rs: 26' 56 c,rores (including RR: 490 lakhs, on ~ t  of the' 
prAviotls vellr's arrearR). or Re. 2'87 crore's more tban the budget figure. 
7. Ari' improvElment of RR.' 2'ii(\ '(,TOrefJ ,is I1Jlticipated' under C1lnency 1l11tl 

Mint;:due mainly t.o Goveh;llmmt's sllal'o of otJH,' BurphlS profits cif the .Reserve 
Bank increasing foom Rs. 7'50 t~ to R/;. 10'97 crot-es, .  ' 
The estimate's also include nfl. 10'27 crores propoRed jo be. transferred froIIl 

,tb'e' two War RieJ{s InFlUr8l1ce Funds iJ.> ~  the estirr.1l1ted. payments this year, 
_ . ~ : the Bombay Explosien, ( Compensation) . Bcheme. .' .' '. . 

The revenue 'of t,he. Posts find Telegraphs Depurtment IB now eflilmated at 
HR. 28'78 crores; that'is, ~  'S6Ia!{hRmOl'e than the hutlget figure. Expenditure 
is placed at' Rs, ~  crores: an iflcrease of 2 '85 croreS; The I\nticipated .surplus 
of Re, 9'82 crores will accrlie to ~  ~  :. 
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For reasOns already made .. ~  'to the, ~ it has been decided ta 
stabilise tbe contribution, from Railways to general revenues at, Rs. '32 crores lor 
the current· and ensuing years. I ;;. 

• E:rpenditure 

'{:J. D ~  ServiollB.-Turningto expenditure I be,in·". as uSll;sl, with the' 
{fefence services. The past year has witneBBed a. 'suocession o! majortriumPQs 

~ 'the-Allied (,IQuse: On the Western ,front the, ~  pf ~ t  ~ t and patient 
preparation at' last bore fnlit aud the liberation of :Frallce was effected with a' 

~ t  suddenness equal to that ,of ifs fall, four yea,rs" earlie.r. The AUied 
forces in' this t.heatre 'ar@ now ,fighting on" the borders of; and even within, 
Germany itself. QUI' progress on the Italian front "has, it is true, been slowed 
down but only at heavy cost ,&..> 'the enemy who have, htia to lock uP. in this 
theatre forces that they very badly .needed' elsewhere. especially on their' 
E!1l!1tern front.., ' I'· 
On that, front the Russians, in 1\ stlccession of titan\c offensives, ~  aU' 

,before them, have succeeded not only in freeing their ~ territory t ~  from 
the enemy, but also, in· fqrcing the capitulation of most.of the Axis t t ~ 

numania, Bulkaria Ilnd Hungary-and are nQw within strikiag distance. of Berlin 
itself.' With the ,Russians investing her capital, the, other _AUles hamJIltlring'at 
her Wesi!erp. frontiers, arid the Allied air forces continually destroying her centres 
of war 'Production, it is di&1cult to see how the final collapse of Germany can be' 
lohg delayed. Nor is the position Qf the 'Other ~A  partner tIlUch less 
precarious., In;the Pacipc J 8pan is rapidly ~  forced to giv:e lip her ill-gotte,n , 
,teniteries,; her navy and 'merchant shipping are disappearing under the ~ 
attacks of the AHied sea Il.l1d air ~  and she is now being 'mbjected'1n" her 
turn}'o the deyastation 01 air attack. ' • 
9. Developments in the ~  E. A. theatre, in ~  India naturally has a 

special t~ t  did not ~~ quite'the course envisaged Dtthe time of 'my last 
·budget epeech. Before any major offensive based on India could be ,launched. 
"against them, the Japanese took· The initiative and committed almost their' 
,entire ~  Bur1ll8 to a large ~ t qn 'India's N'orth-Easfern 
frontier. Some of the bittere!lt fighting of the war followed, largely ot! Indian 
soil, but the months of rigol'Ou!I trajning in jungle warfare based nn past . painful 
experience ,hi this theatre, ~ nuil"been givell to Ollr forces . .,,,, pRid ,magni-
ficE'nt. ~  and, AS t ~ ltol\Se knowR: the· J apltncRe sl1ffere,d, Oe major and 
decisive ~ t  The full m,fignitl1dt' of the t ~ inflicted on the J ~  

in this brihiont ~ A  bns :vet t.o be revealed bllt .tl}e ref:l.lllts to some e¥tent 
',sppok for themRelve'S, since not only ~  of t ~  forcaR EtR snrvived flung 
back (Wer the-borner -4mt the demoralised remainFl hnve- been in', continuous 
reh:Nlt.' suffering ·heavy,loslles in men nnd munitioi1s of, wltr in the process. As 
a ~ t j,he whole of Northern. Bllrma hos ~ hepn detiverecl-from their contr-oJ. 
Although t,he date of .Tapalj's ,Ilnal discomftt.ure cannot' yet .be confidently 

I predicted, .HIP 'evpnt!; jllRt. Rummarised encourage ~ to think that it" may ~ 
nearer ,thon \yp dnren to ~ u yenr ago, India may well he proud of the' part 

~  by her f?rees of all three ~~  in t~~  events, and it IS satisfactory 
th.'1t. the importance of her contribution ~ this theat,rt'-hm: at, last been duly re-
, ~  nnd I\ppreciated by the othel' Allied Nations, .  '  :  • 

- 16. I shall now briefly refer' to other importnnt clevel6pments in the' fie1<l of' 
~  which have talten place in India -d).lring the Pllst year. 
There have,been n 'numb;r of i'mprovements in ~  terms and conditioi1f< of 

service. Bffectin& alJ arms. t ~ ~ t:  in tbe"latesof ~  pay 
of IndIan, other ranks ~  were III cQntemplatlOll a year ago have SlDce ~  
sanctioned with e£fect from the let J anuQry i944., Improved scales of basic pay 
lind batta for Viceroy's Commissioned Officers wet:e, ~  t ~  from' the ~ t  .. 
A:pril 1944. ,The Government of India have recently e:ctended to personl'lel·of 
the 'BritishServiceB in the India Comman.d the war service increments of pay 
,sanctionell ft:OIh Srd' B ~  1944 by H. M. G. fo.· such. personnel; in' other 

'. 
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theatres. They have, also sanctioned, simUar 'increments for persounel ,of the. 
l-ndian serviaes with effect,from t~  sallle date. These pay increases are admis-
siple.-to all those having more than 3 years' service since the outbreak of war . 

. 'l'here have been further impro-vemen,ts in the medical ~ t  for deaJ... 
ing with sick and wounded ill India. ' 'l'he standarda of military hos.pitals, both 
as regards buildings snd equipment have been raised; better ~ houses, fully 
modernised _operating t t ~  IlDd improvements in ambulance tra.ins' ~  

been introduced. }'l,1rticw.ar attention, too, is now being pa.id tQ the rehabilita-
tion of wounded ,1;n011 , ~  the medical lServices.ure.aoing-,e,,·erything in their 
PQwer to restore t ~ Bormal functioning of limbs injured on active servioe.so that, 
the men concerned ml10y take tlie.fuUest ~ t in their subsequent ~ 
roles. An artificial limb centre,has been, ~t  in India and is'.pluying a 
very important part in this rehabilitation ~  ,  • 

11. During the cold ~ t  of 1943-44 plans were made whereuy the Defence 
8erviees would produce'!" much of t~  supplies' of fresh' provisions ~  for' 
,their own COllSUUlptioll.·· These' pluus' have llOW matured and by the middle of 
the year 60, per cent. of the fresh vegetablee and potatoes required by these 
services ~  being obtained from schemes sponsored by them. Large quantities 
of" eggs Q.nd poultry were 81&0 being produced monthly. 'By the end .of the year 
the D~ ~  Services wiH be ,largely. ~ ~  in ~  vetJ8tables. ~  
potatoes Bnd the output of the other ~t  mentioned WIU ~ t  

many times. In some places"irupplies of fresh food prod.uce!.lfn tliis' ~  exceed 
the service requirements and, so become available for sale to' civil consumers •• 
These arrangements will aiso exe'roise :i salutary 'check on the prices of !Ouch 
produce in t~ ~~ t  at ~  . _ . 

, " In my"'last budget s:peecft I made ~  refel'ence to ~  efforts being Illude 
, for'the promotioil of the welfare ~ t  Defence Services. During the past year 
Atllis sl,lbject Ilcquired u good deul ,of p1,lblicity, particularly in the U. K., aud. the 
'visit of the Earl of l\1oun8terto India "'IiS designed to investigate liOW fal' the 
complaints from service ~  l'egaraing the welfare and t ~  arrange--
ments tn India were justified, alld what steps. were' necessary to put things 
rigbt. Theinvestigation"showed that within the lhnited resources 'at their. dis-. 
pasal'the authorities ill India had done what WRS possible to ameliorate generally 
living condltioits for soldiers-uoth Bl'itish ll!1d "Indian-='in India-;-,.such impl'Ove-
menis us. were eldled br were dependent in, most cases on obtaining ~ /Old 
service" from ~ find. it, is expected that. greaily inere:lsed facUities lor this 
,purpose will now ~  afforded. . ' 
12. The improvement ,in, the' quality of· the ~  Air ~~  eootinues; the 

mos.t ~ t ~ t  it; the: introduction \ of the famous Spitfire aircrnft, 
.and one ~  equipiled with t ~  will shortly he given an active operational 
role ~  fighter sqlludron,' ~  . 

Durillg the past :ve:lr the quulity ,of ~  men who presented themselves for 
'Selectioll as Genenll Dutv Officers in tlie Indiall Air :Force hus b(\eJ} somewhat 
lower thun ~  _ Tile t;lffeet-of ·this liBs been a large _wastage ill, t ~  
and t.he neces!l,ity for. increasiIlg the monthly .intlll{e fr.om 70 to. 104 reC'rlllts. 
r. spite of' tbis, the 10 squlldron t,nrget, 11lI" not ueen ~  owmg to lad, of 
pilots. The 9th squadron of· the.lndian Air Force was formecl 'On the 20th 
February 1944 'nnv the form?tion of tlie t~ is under consideration, hut, ~  

reCl:uiting imp,rovel'l, thIs WIll not. be ~  . ,  . '. .  . 
The ,Empirf' Tl'llilling Rcheille hilS been ·tempornrlly dlscontmned, hilt ~  

training .il') India. (·ontillues as before. : ' , 
. 13: 'rhe Royu! Indian Navy eontinllel'l to grow Rnd further. progres's ~~ heen 

, made in the constrlletioll of t.rnining t t t~ Rnd holdll1$ ~t~  Apart 
from its work in the t~  of India'l; ports a,"!d eO!l.st.s, the' Royal ~  :~ ~ 

, 'is playing a com;iderable r.:1le in escol·ting shipping and general. ~ ~ ~t ~ 
", in 1n(iinn water!!. Tt hilS given invRluabJe slIpport ~  t ~  t6 ~ e Rn 
. force" in t ~  rpc.tllt operations 'on the Enstel'l! Fl'ont'lI1 which Its landmg cra{t 
bavf plgyed R rnnjrr part. '. •• 



864;. l"EU'lSI,ATIVE ASSEMBLY";· 0 .. [28TH i"EB. 1945. 
~  J eremyRaisman ] -. • 

,14. 'Iutlin ~ ~  to rece,ive goodg and_serVices' ~  ~  U." 'so A. -onder' 
~ · ~  arra.neements and, ~ return, to gllsnt Reciprocal' Aid in various: 
. fonus' of t~  ~ ,as ~  in myspeeeh last year. The 'demands 
for such 'aId have been hea.vier-thRIi. was anti<?ipated' last year particularly iIi 
regard to works ~  airfie]ds), petrol lind aviation spirit: To ~ extent 
this ,was due to ~  i4creased activities 'of the ~ 'S. Forces in strafing the 
JaPaI}ese on ~  North-Eqstm-n :Front,ier. The estimated cost of Reciprocal 
Aid ro ~  lit, Inliiu's expense t,o the-U, S. A. fOr wllicil1 provision has been, 

o made, in these estimlltes' is Rso 76'3,8crores during 1944.45 and'.Rs. 'i'O'34 ~  

~t~  ~  The : ~ of ,sue}t ~  furnished in .the ~ ~  ~  
~ Rs. 3!i 11 ~ an?! the progressIve totarDf ReCIprocal AId from. the ~ t~ 
ning of the \\'a'l' t,o tbe ·endof HI44·45 would, on these estimate.: amount to about 
'Rs. 124 ~  At present, t t~ ~ t bu!Je. ~ .Ueciprocai :Aid aftorded to'the 
p. S, A. ,in India is, charged ~  ~ t ~  and 'on]y 6 relatively, minor 
,amount. of ~ :  Ilid (e.g:, thatre]ating to certain ~ 8ullplies) is 

~  b;" n. M. G .. ana treated as British Reciprocal Aid., Thldotal ~ t 

:of supplies .mid 'services expected t.o be made. to India ~ ~ :bend-LelilSe arrange-. 
,'D1etlis up to the end of ~  is' now estimatea,l:lt ~ :  Be, {i15 crores and ' 
,the value of; t.hes<qmpplieg ,and services which)ndia, but for' ~  would, 
hAve 'had t~ .pro'!ide at her own expense iI'!-DOW assessed' at aPPrQximatelY.Rs. 150 
orore!!. Tt is ~  ~  make any' slmi\ar estimate for the year 1945-46 ,as 
the f!xtlhlt of. LeOd·LeaAe -granted during' that year must'necessli.rily'_ depend on 
war developments beth ~ t ~  and.the Eastern theatres;, There ~  
-Jlo'reason.-however, to thirik thl\t the value of Lena-Lease aid Ieceived ,by India 
to the end of ;hat year will fall short of the corresJ;londing amdfint o! Reciprocal 
Aiel ro the U. S. A. '  , - . " ~ 

During ths year 'under revjew India signed a' direct MutuM-Aid Agieement-
with, the 'Governmen-t of Oanada. :which entitles her to 'participate in t ~ benefit'S 
of MtlttHtl Aid ~  by the Canadian Government to 'the Allied ,NatjoOs. 'The 
precise effect ofthiil Agreement upon Inaia's ~  ,expenditure has not yet 
been, finKJly nscertai':led 'n the apsence of oomplete information regar9ing the 
aDlC;llmt, of snch aid to be in,ade available liut, in framing the revised snd budgeti, 
estimate!:, It ~ t  of Re. 5' crol'es }tas ::been allowed on ~t  ~ t in the 0 

estimnt.es of each·year., ' ". .  _ 

. ~ ~  my last, ~ t ~  I ~ ~ t~ t ~ neCEiss!ty for ~  t~ t " 
Indta's economy was not subJected to an mpPIerable' stram as a result of Its 
employment -as a. ml!.jor base 'of operations agaii).st ;T apan.· I have ",]rea.dy 
, refelTec1 to the. Mission unaer Sir Akbar Hydari -which ienow in London' ~· _ 
, ing in dl;\tail the extent to which deInands for ~ t  'required for'!l"ar ~ ~ 
pose,s, hit.herto placed on Illclia, can be met from Qther sour{leJ;, and funher ~ t  

gOdds hil(l1v ~  ohere ~  he sent.)ut in order to offset the D~  ~ 

caused by 'war demaDck It-is hop.ed that this Miesi(,)n; besides bringing m!lch 
ne.eded relief-to India's eCDnOmy, will hlWe Ii wholesome educative effect "on 
opinion ill,' tllfl Unittld Kihgdom Rnd yiroduce a better appreciatjon of the magni. 
tude and nat.nre of India's war effort. ". ' ., ., 

" 16. Dlli'iljg .the year the negotiations with H. M,. G: 'that have been· in, 
'progress for ROrne time past regarding the t ~  the war of rion-~  
~t t  · ~  pellll'ions and ~ t t  paid to:persoftnel of the defence-
serviees IUHl their dependants, were corichlded und all' agr,dement between the 
two GoYcrml1ents ou the ~ t 'has now ~  reached.' !. 

. P ~· ~  the t ~  qf 'the' ~  'each Government received 'from the-
other ~ ~ t  in respect'of so much of the' pensions and gratUities, of their 
own armed forces as were reckoned to have ,Qe!,!n ~  the' serviced>f. th&' 
other Government. Sinoe l\Jltler normal ~ ~ t  tlie number of British ;servic& 
pel-sorinel t ~  in India ~ exceeded the ~  of Indian service I'ersolmel 
emphyed' ,at I mperin 1 stations\ -the net reRult oof these ndjustments ~  su.b-
~ t  anmlnl payment by ~~  to ,H. oM. G. _ ~ ~ ~  necessitated the-
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~ ~  of· an, elaborllte non-effective account aud the colitiuuous collection, 
of tJetailed informl1ti?ll regarding the ~  ~  Jll.Qny thousands of t.lfficers and 
men. ,During 'the -last war it' was found quite impossible to keep up this non-
effective account which had therefore to bll hel<!, in abeyance apd the settlement 
of nUinerous claims and counter-claims in respect of,non-effective charges relat-
ing to t ~t war funned the, subject of prolonged. correspondence and eventually, 
-:--though not until 1931-had to be settled in a more or 1es8 arbitrary mallner. 
It was' ~ most ~  to avoid ~ ~  10ng-d. rawn out. controversy over the 
non-effeotIve, charges BrlSIng out.of the ~  war. ~  mutter, .has been 
, examined at ~ t t :  technica,l expertsorl both sipes and the agreement. 
!JOwreached may'bE!' summarised 'QS follows:"'-" ,  "  ,  -~ 
, (1)' The non-effective account between 'the two dovernml:mts to be 6nally 

, closed as on: the lst April 1939, Ind,ia's net, liability towards H.M. G, fbr the", 
.' llon-efte..tive charges of 'all defence personnel on that date being ~  by 
a lump stim payment of. £15 millfons. ,  ' .'.' , .• '_ '. " ,'. 
(2) rhelia's -!let, ~ t  thet;eafter during the war to ~  fully discharged by 

un anllunl payment of £1,850,000 to H, M, G. .  '  .  •  . _  , 
(3) Each Gov.emment to bear'the, cost qf' tbose C8SlJ'alty penslont!, and other 

abnormal' ilOn-efiecti,ve. charges arising. out·· of the war, which are s:lllGtitmetl 
under its own regulations. I -. '  . , 

(4) The new agreement to he t~ ~  with the ~  Settle-
ment, a fre.sh agreement to be negotiated thereafter.', "  "  ' 

> It ie felt that this n,on-ef'fective agreement has' the great merit of simpocity, 
while securing an t~  apportionment of the charges in qpestion between the 
two Governments. " 
. The agreement provides' for the. payment of the sum oj £15 millioDs 'on t ~  

.date of its teriniil'ation: Recently·H. ·M. G" ,enqJlired whether the GO\'6,nment 
of India ,wdtlld be ~  t.o pa:\-this 'amount, in advance, of that . date, and 
offered 'to reduce the anhusl payment of £1,350,000 by' £450,000 as from the 
date of such premat,ure payment. ' As this. offer seemed tp ~  Goverr:unent of· 
':Wdia a f&vourable 011e, it has b,een t ~ and the }l11yment·was made on the 
1st February 1945,-frbm which date the armual payment will accordingly be re-
duced to £900,000.;', , . , ~ ,  . ~ 

~ It is nnw necessary to{) consider the effect .of these developments 011 our 
estimates of' defence expenditure fOr the cl11'rent year. The FiI?ancial Settle-
ment 'ncceptedhl1940 was the tsrget for a great ~  of abuse-mfich Qf it 

t ~  ~ ·  the press 'both in India and in the United Kingdom, 
durinK'the.year. -As '.W8S no'doubt inevitable with' any arrangement, of thi!'J 
charaeter,'fhe criticism has been vehement and has proceeded from diametri-· 
cally opposite points of view. ~t still re'mains, however, otJ"r Rheet-anchor for the 
purpose of, determining. India's share of war t ~ , pnder the oPerati{)n 
of that Settlement Tndin becomes ,lia,blefor a considerable amount pf additionar 
expendit.ure arisins.., ~t  oJ the. J ~  invasion. at the begiiming ~  ,the ~  ~ 
In frammg the b_ei for 1944-45 It had ~  f!ssnmed that, operatIOns agnJJ)st; 
'the Japanese l'I·ould take place' outside India arid, in cOllsequenoo •. that no ,port ion . 
of their cost wOljld fll.lI on Indian1-evenues, which, on £he other-hand. WOllle' be 
reliev.ed as a result·olthe sending of forces beyond her frontiers t~ take"part in" 
'thoSie · t ~ · In t.he 'eyent, not oilly had forces earmarked for ~~ ~ t 
oversellS to be retained in India but othe'rs 1\'ere brought in fr9ll1 Qutslde !o repel 
t,he;: im'ader, and noprO\'ision exis-ted In' tl1e budget for the cost of ~  these-tro?ps 
or. for the other 'llr1ditionRl expenOjture ~  on -thege ,operatIons' for whwh, 
., Indh i,diabTe:Thl;; confltitutes otIIe of the 'major causes of the heavy excess of 

'f ,. " . d t" t· b t I trUflt the defence ~ t  for the :venr ,over .our .bu get an lerpa LPIlS, u  .  ' 
the House 'will realif.le that,this is H !!l11all price to P ~  for t ~ v,lCtory--whlCh hilS 
Bsstired to India ~· t ·t  .Tnpanese iu\'odel'. , ' 
" Other major developments thnt col114 J..lq,tbe ~  It year ago. and : ~

t ~· no p'roYisioil w,'11'1 ll1nrle in tl1e bu'rlget ote: ~ ,  " 
". (1) The '/ITant ef war ~ ~ t  and othei' pay ~  to both 
Bt"itish anel ~ · trooP'8 diu'ing t~  yen'r; '. 
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(2) heavy demands from the til s. A.' Forces in India for goods and services 
on Reciprocal Aid;. " , ' 
,(3) the decis'ion that Inllia. would. be litl'ble for the indigenous element in the 
~ of· imported petrol utilised for her OWn war llurposes. As mentioned hi Illy 

~ t ~  H. 1\1. G. offered to bear, t ~ cost of petrol and' aviation spirit 
required. for the expansion ~  land aud air forces, but 'this offer',· it bas 
since been made clear, will olily cover the eost landed at an Indian port, leaving 
the expenses 0f distribution in India to be borne by India; ,  ,  ,  ' 
, (4) the ptlyment of ,the sum of £]5 millions in connectiol1' with the Non-, 

,.effective ~ t  . ! 

18. The revised esm.lnat.es of defence eKpendit.ure for the year 1944-45 amount 
to Rs. 397,28 croreF! and Us. 5,9'41; crores under the Revenue unci Cflpitlil -heads 
reapectiyely. The: detl1ili; nre as follows:-, . ~ 

(1) :Aaaic N o1'in&l Budget 
, ~ Effect of rise in prices 
(3) India's war measuree' 
(4) Non-effective charges 

Revenue, Portion 

Capital Portion 
(i) Air Force-Airfields " .'. • 
(2) ,Capital outlay op industrial expansion 

Total 

(3) Reciprocal Aid-Airfields. .' 
(4) New Construction for the R. I, N. .  "  ,  . 
(5) 'Capital outlsy on Tele.oommunicatiollf "heme' , ~  

(6) Lump sUin ~ t under the Non-efYbctive Agreement 

, (In lakhs of ~  

36,77 
. 16.92 
, 3,34,'22 
'9.32 

3.97,!3 

15,89 
3.34 
J5,20 
1,00 
3,98 
20.00 
....---
59,41 

In ~  ~ t  tlie increase 'of Rs. l' 87 crore,s in, item {-2) over thecorl'es-
poDding b'udget figure is due mainly to the grant of further increases in pelY and, 

t~ 'forces in India. ~  increase of Rs. 118'64 : ~  in item (3) 
is due to the major developments just mentioneti and. to an unde.rcesthuate of the 
cost ()f air services in India" The "total increllse has been cOIlllter-balullced to 11 
certain .extent'by· an. increase in the lunount-~  receipts on aceCIIIllt .of Lelld-
Leaec stores. j;upplied to Prov,incial ~t  ~  :Posts :&. Telegraphs 
Depa.rt,mentand other paying indentors, and also to the rebef : t t ~  from. 
~ ~ participation in Mutual Aid from Canada. 

"As ~  the ~ t  portion, ,the t ~  under ~~  (1) a1l(I {3) nft' due 
to furtlier ~t  for new airfields and tire improvement and exptinsioll of, exi!>t-
ing airfields f!ll' ~  British and American Air Forces '\11 India, 'fhel'c have 
heen further Qxpansions Qf ordnance factories, dairy farms.te,. which Iweonnt 
fQr the ~  item (2), while the decrease,nnder ittlm (5) ill due IU1'gely 
~ 'a. c.lrry-forw.ard of ~  connected with the Tele-cOmmlll1icntiolls 
Schente to the year '1945-46" Item (6) represents, the lun:lp sum l)nymel,t under 
the Non-eff'ectiveagreement which .;{ havp, already explained. . 

~~ Civil Estimates 
19: 'The ,eolltil1l1nnCe of \\'111' condition!iRlld, nt the slime t t~  the ~ t  

"to plan for the transition period' and the dlljs of p.eJl'ce ahe:td ~  ill\'illve 
an increase in gover1l1uentnl co-ordination and c:onttol, which il\ l'{'flected in· 
increased ixpendlture. Thus ,civil ~ t t  now stand' at TIs. 1t5:42 ('roreR 
compared with Rs, 86'38 croreR provided -ill the ~ t~ fIollourahlt· l\Jpftlher;; 
will find, t ~ of the. variations in tne Expbnatory Memorandum Oll, thf;l Rlldget. 
and T· shull, confine my remarks here"to R few of the. more important it,eml'!. ' 
Provision for RR, Ii crores W88 made in the eurrp.nt year's t t~ ~ central 

.'siatance to Benglll for, meeting their beavy expenditure· CIn fa.mine l'elief. 
~ •  • I .-
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. .£epresentations were, however, reoeived. from the Pl'ovincial Government that 
the grant was inadequate and the p.osition wa1I reviewed. It was finally decided 
to make ~  el)'; gratia subvention of ~ of the direct cost of the famine, subject 
~ a maXImum .of Bs: ~  ~  of ~  Bs. ~ crores had already been ndjusted 
m 1948-44. This deCISion IS responsible for au mcrease of Bs. 51 crores in expen-
diture this year.'"" 
Anot.her important item is the expenditure involved in paying coIPpensation 

for damage resulting from the explosions in the Bombay Docks in April last . 
. The House is already familiar with the measures for the relief of the victims 
announced by the' Govemment of India. The machinery for dealing with claims 
~ !1t ,work ~ steady progress is' being made "in disposing of them. At present 
It IS not pOSSible to assess accurately the total amount which will be· involved, 
but provision has been made for an expenditure of. Rs. lOt crores. this year and 
Rs. 51 c1lOl'ee next year .. The question of the incidence of this expenditure is 
under oonsideration and, pending a final decision aato the sharing of the cost-
between 1ndia and IDs Majesty's Government, it has been decided to meet the 
sums involved from general revenues, at the same time traneferring from the 
War Risks Insurance Funds to the revenue account-amounts equul to -the esti-
mated compensation payable. ., 
20. Consistently with the drive for increased production of food, G.overnment 

has steadily pursued its policy with.regard to the statutory control of prices. 
procurement by or through its own agencies and extension of rationing which 
now covers some 42 million people. 
In the matter of the procurement of grain, &. steady advance has, as I have 

already mentioned, been made towards Government.monopoly. While the objecB 
has been to maintain ·a price-level which will ensure adequate production with- -. 
out imposing too heavy a burden on the consumer, it. is not the intention _to 
attempt to bring prices down to pre-war levele and we have announced our readi-
ness to intervene in supporting the .market should prices fall unduly. 
The steps taken to achieve these objectives, which involve transactionj; of 

vast magnitude. have necessarily led to considerable revenue expenditure and 
. outlay' of capi..tal. . 

The'same objectives of increased production, and control of distribution and 
of prices have been pursued in the tield of. other consumer goods. Price control 
of cloth has been extended to cover ~t  the imported and exported varieties and 
a progressive reduction in prices has been achieved. We have recently beeuable 
to effecti a further reduction in prices which today are ~  one·tpird les9 than 
\hose. fixed in 1948: This represente a total overall reduction of' approximately 
75 per ~  from the peak reached in June 1948. 
At the same time the problem of the stabilisation of the prices of Indian 

ootron within suitable limits has engaged Government's· dose attention and. in 
fulfilmenli of their .. under£akiDg to maintain the price above the fixed floor, Gov-
emment entered the markei and purchalled during the currerit year some 21 
lakhs of bales valued at over Re. 6 croreli. 
21. The activities of the-Supply Department have been directed towards the 

fulfilment of the same policy. An organisation has been flet up in Calcutta for 
mcreasing the production of coal and ensuring its equitable distribution among 
the consuming interests. Schemes for the payment of a bonus to colliery owners 
on increased raisings and for ~ minlng have been introduced, while f:wili-
ties have been provided for the import of ~  into the ~ areas ond welfare 
officers have been appointed to look t ~  interests of mme labonr . 
. The Disposals Directorate has been strengthened ud out of some RR. [j ('rol'es 

worth of goods reported as a,lrplus, stores and salvage valued at nearly Rw. 2 
orores have been disposed of. Closely ~  t ·t~  aspect of the Supply 
DeparimeDt's wor:k are the plans now belDg lald ~  Wlth t ~ which 
will have to be canceUed or reduced 81 war demands lessen. . It IS ~t  that _pa be taken as soon as the war situation permits f.9. cancel or curta!l produc-
tion 80 as tio avoid the manufacture of. redundant t ~~ ~  the .lockmg up ~ 
ueful raw maierials which are urgently needed for Clrilian requIrements. Ai 

• 
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~~  same time, the proble.ms inv?l;ed in the t~ t  from war to ~  a1'& 
bemg carefully studIed WIth a vIew to preserv1:qg theeconom;r of the ~ t  
from violent sh.,cks in the prooeBB of adjustment. 
The value of orders placed by the Supply Depariment, which was Rs. 256 

crares in 1942-48 and Rs. 162 crares in 1948-44, amounted to Re. 76 crores for 
the first seven months of the current year. This reductiopn is due partly to the 
transfer of responaibilitiy ~  the p!!lOOl'ement of textiles and foodstuffs to the 
Departments of Civil Supplies and Food and also to a ialling off of demands in 
certain lines. '  \ 

22. The scheme for financial assistanCe ~ evacuees and their families, to 
which I referred in my-lalft  budget speech, has been continued and t ~  

These meaIJures are now elmated to, COlt a nttle over Re. 1 crore more than 
the budget provision. .'. . 

There is one other matter which I should mention, namely, India's contribu-
tion to U. N. R.  R. A. The House has already agreed that India should parti-
cipate in this Administration arid in implementing that decision, the Govern-
ment of.. India have decided that India's contribution should-be Rs. 8 crore •. 
l\ sum of Rs. 1'10 crores is likefy to be expended in the current year, for which 
a supplementary grant will be talten in due course and it is prol>osed to provide 
for the remaining Rs. 6'90 crores in the nen year's estimates. This sum will be 
transferred to a special fund to prevent budgetary inconvenience in the future. 

I &lluded last year to the hardships caused to Government servants by the 
continued rise in the cost of living, and referred 'to the measures taken by Govern-
ment to afford relief. Ameliorative measures in the shape of dearness allowance 
'and concessional issue of food grains still continue. The sclteme of dearness allow-
ance to low-paid Government servants was substantially liberalised in March 1944 
and its cost this year is expected to be Rs. 81 crores in respect of Cen'tral ~ 

ment servants other than those, paid from Railways and Defence ~t t  We 
also, came to 'the conclusion in the course of the year that certain other Govern-
ment servants, who had so far received no cash reHef, must also be given all' 
allowance to' enable them to meet their essential commitments. We have 
therefore given with effect from the 1st July 1944, a war allowance at 10 per 
cent. of pay 'to married offiQ6rs drawing pay up to Rs. 1,000 and at 5 per cen1l'. 
,of pay to single officers whose pay does not exceed lls. 750. As the House is 
aware, we have under const.,J.nt review the problems coimected with therisf) in 
the cost of living and its effect on Government servants of all classes and 
proposals for increasing t~~ scope. and ~ t t of :the ~ ~ already afforded ~~ 
at this moment under actlve conSideration. UntIl a deClSlon has been taken Iii 
is not possible to evaluate the extra :~ t t  likely ~ ~  involved. The 
estimates are, therefore, based on the eXIstIng scales of rehef. 
23. The year that is now drawing to a close has thus, seen Indi" preparing 

herself ~ intensively not only for the laUnching of the final blow against 
Japan but also for the tasks of peace that lie Ilhaad. It is inevitable ~ t these 
great efforts ~  re,act on the budgetary position. Thus, ~  our revised 
estimates proVlde for a. revenue of Rs. 856·88 crores; expendIture charged to 
revenue ~ t  to be Rs.512·65 crores, resulting in a revenue deficit of 
Rs. 155·77 crores in the ,current year. 

FINANOIAL YEAR, 1945-46 
Revenue 

24: I 'tum now to ~  financial year 1945-46. Our total revenue estimates 
amount. to Rs. 858·74 ~  ~  with Rs. 856·88 crores in the Revised 
Est.imates, for the current year. 
Customs Revenue has been placed at Rs. ~ ~  mit, an increase of 

Its. 1.2 ·85 crores over' the revised estimate for the current year. This is based 
on t.he espectaltion of addi'tional imporfs ,including a larjile number of IOMmo-
~  Bnd wagons. Unde1' Central Excise Dume .. , we look for an improvement 
of rI,early Rs. 6 ('rores, half of whicb is under 'tobacco. We ~ t  the total 
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collections of Corporation Tax and'Income Tax at Rs. 190 crores. This includes 
an expected Jield of Rs. 00 orores from Excess Profits. Tax, !be forecast for 
o!iber taxes on income being the same as the revised est.imates for ihe ~ 

year, viz., ~  100 crores. 'l'he divisible-pool of income-tax has been taken 9,11 
~  fiJ ·07 c?-'gres and t.he share available to Provinces at lJ,s-~·  crores. . 
'rile revenue of ~  Posts and Telegraphs DeEartment is expected to ~ 

~  301 crores and expenditure Rs. 20 crores,inclu$ive of Bin ~  contribution 
of Rs. 50 lakhs to rehabilitate the Renewals Reserve Fund. The· surplus is 
estimated at Rs. 10! crores, the whole of which wm accrue to general revenue •. 

Expenditure. 

:25. Defence Serviges.-The Budget estimates of <fefenoe expenditure for,. 
~  amount to Rs. 394·23 crores and Re. 1.7·76 orores for the Revenue and 
papital head s respectively.' The details are as follows:-

(1) Basio Normal Budget. 
(2) Effect of rise in prioes 
(3) India's War mea8uree 
(4) Non-effect.ive oharges 

Rev • .'nue Portion 

Capital Portion 

(1) Air A ~  .  •  • 
(2) Capital outla1. 011 industrial expansion 
(3) Reciprocal Aid-Airfield. . ,.. . 
(4) New Construotion for the R. I. N. '. . 
(6) Capital outlay on Tele·oommunoations S oheme 

~  

.. 

Tota1 

(In lakhs of rapeea) 

36,77 
19,76 
3,28,61 
9,19 

3N,28 

(In lakhs of rupeu) 
2,48 . 
1,55 
10,74 
50 
2,55 

17,76 

In the revellue portion, the increase of is. 2·84 crores over the Revised estimates 
jn item (2) is due ·to the effect over a full year of the grant of increases in pay 
and allowflncea to the forces in India sanctioned during 194445. In regard to 
~t  (3) there is a rMuction of Rs. 5·71 crores as compared with the Revised 
Estimates which is. the net result of various increases and decreases. Tbe 
principal increase is, due to the cause just mentioned while 'the decre&ses are the 
result of (i) a decrease in the 'Ceiling' forces certified by H. E. the Com-
mander-in-Chief to be necessary for the defence of India during 1945-46 and (il) 
the fact that no repetition of large scale operations within India's frontiers is 
expected in 1945-46. .' 
Of the decrease of Rs. 41·65 croresnnder, the Capital portion of the Budget 

estimate as ~  ~t  the Revised, ~ 20 crores is explained by the non-
recurring lump sum payment under the Non-effective agreement included in the 
!Revised Estimates. The balance of the decrease is due 'to the fact that the 
requirements in the matter of Airfields, etc., for Indja's local defence ~  forces 
are expected to be largely complehed in 1944-45, while a. reduction during tha6 
year in the programme of Airfields construction for the U. S. A. Air :Forces in 
India, for the cost of which India is lia1:ie, hilS also been assumed. The 
provision made against item (5) represents the carry-forward of expenditure ~  

'the Tele-communications Scheme into the year 1945-46. 

Oivil Eatimatea . 
28. Civil expenditure shows an increase of approximately Rs. 8 crores as 

1}ompared with the revised estimates for the current yeQ,r. T,bis is due mainly 
:to an increBse of about Rs. 111 crores under the hend 'Interest', resulting ~  
lbhe policy of borrowings to absorb surplus purchasing power, offset by savmgs 
under other heads. In the Explanatory Memorandum Honourable Members 
will find full details end I will not weary 'the -House with further analysis d 
fJ:ris sOOge. The expenditure estimates also contain. sums in connection with 
~ ~  pla.nning, lo Vhich I shall refer more fully at a later stage. 
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"J.7. 1 cqn now summarise the ~  for the cOm!ng year. ~  expencij-

~  ~  in the Civil Estimates comes to Its. 123·40 ~  and ~ provision 
for Defence Servic.es has been placed at Rs. ~ ·  crores. The total revenue 
at the existing level of taxation is ~  at Rs. 353·,74 crores. We are 
~  left wtih a ~ t  revenue deiicip of Rs. ~ ~  

, WAYS AND MEANS. 

28. 1 now come to the Ways aud Means section. Aj ~  stage last year 
I made a few jntroduc1!<>ry remarks itl order to eXlllain t ~ changed significance. 
of the ways and means position in :the conditions created by the war and iO 
bring into relief the COlnplex economic problems created by WIU' ~ t  

, I\S weH as the ex.tent to which Government are able' t!O re-absorb, by Wf!.Y of 
~ t  and borrowing, the evergrowing quantities' Of moneys expended by 
. them. In the figures which are published from time to time of Government's 
rupee balances is ~ t  the {jxtent to 'which these and other ~  of 
Government ~  in hridging the gap between our own:. budgetary require-
ments and tJle total outlay on Allied account. - .' 
,As in previous years, borrowing has been the ~  of our ways and 

means programme and no effort has been sp.ared to stimulate lending to Gov--
ernment by the various sections of the public. For the best part of 
jhe year, war developments continued .to be enC'Ouraging, and this was .un-
doubtedly 0. ~  psychological factor. The ~t  amount invested by ~  
public in various forms of public loans reached Rs. ,,286 crores during the t!Velve 
months beginning with 1;he 1st February 1944 and ending with 31st J al1uary. 
1945. This figure, which o.pproximate!l to the total receipts for ~  previous 
twelve months, must be regarded in the context of the o:t.b.er anti-inflationary 
. measures newly jntroduced during the. year, such as ~ t  hundred per ceD': 
immobilisation of excess profits, the 'Pay-as-you--eam' income-tax collections 
and the s81es of gold and silver which have also played a not inconsiderable. 
part in mopping 'up surplus funds. In continuation of the cheap money policy 
. hitherto followea, tIie Government have, in consultation with the Reserve Bank, 
framed their borrowing programme so II.S to me.ke available to the public a. wide 
range of securities .. The 3 per cent. LOBn 1958-56 (4th DefencE' Loan) was 
closed for public issue as from t ~ 1st April. 1944, after the total subscription 
had reached 'the record figure of Rs. 114·55 crores during its currency of nine 
months, and, in its place, the tap issue of the First Victory Loan' 3 per ~  

1957, was opened. This 'issue had, up to its closure on the 17th February, 
yielded about Rs. 110 crares.· The demand from banks for a short-term Govern-
ment security, was met .in June by the creation of a speoial re-issue of the 
2f per ceJlt. Loan 1948-52 to the extent of Rs. 50 crores. Continued demand 
from institutional investors for a long-term 10BD was also met by' the further 
creation in October of Rs. 85 crores, of the 8 per cent. Funding ,Loan 1966-68 
. so as to replenish the stock of this loan held in the ~ Cash Balance 
Investment Account.,.' The generally steady conditions in. the GovernmenJ 
securities market led to a continuous ~Dt in 'the price of 3t. per cent. 
Paper, ~ reached' par for -the first time on the 16th ~  1944. At 
\hi$ stage, it was considered desirable to meet the demand from existing stock, 
and during ~  period mentioned above, Paper worth Rs. 15·11 ~  was sold 
by the Reserve Bank of India on Government ~  As in the previous 
year. Re. 18·27 croreil of new'money was subscribed to certain provincial loans 
_floated to repay 1\ part of t.he Provincial consolidated debt to the Cent-ral Gov-
ernment. 
I referred las£ year to the interesting_ departure from orthodox loan polioy 

that waB made in the P ~  Bond iSBue. The sales so ~  amounted 
to lta. 4 crores which is lower than our expectations, due parRy to the facli thai 
the issue has not been in'tiensively publicised' and partly to i€s J)l'Oving lesl 
attractive than ~ one time seemed probable. We have, ~ deoided f.o 
-continue the experimenial isiue for the reuon \hat it will bfl!P 'fo draw off 
money from' a clall to whom other fonn. ,of mve"menl make DO appeal. 
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The progressive total of public loans since the beginning of the war has, up 

to the,end of Janu&ry., ~  the impressive figure of Rs. 838 crores. 
29. The main difficuUy that still confronts us in the monetary field is that 

arising from the unfamiliarity of the rural classes with tge various forms of 
investment in Government  securities which are a matter of such every day 
concern to institutional t~  and the urban public generally. ,In this field 
we have been fortunate ~  to secure the willing  co-opera.tion of the Pro-
vincial Government!) as well as. non-official organisations, whose assistance I 
~  this opportunity of acknowledging. The results are reflected in the much 
better showing of the net deposits, in Post Office Savings Bank accounts' and in 
the 12-year National Savings Certificates. Net investment in these and 6ther 
forms of small savings, ,that is tQ say, excess of deposits over t ~  

continues at the satisfactory rate of nearly Rs, 3 crores a month, due to B,ome 
extent to the raising of the rate' of interest on Savings Bank deposits and, in 
a larger measure, to the scheme of ~  Savings evolved last year by the 
N9,tional Savings Commissioner. ' , 
Our 1Ioa..ng debt, which was Rs, 111 crores at the end of last year stood 

at R.s. 93 crores on the 31st January, ~  'This is an improvement of a kind 
one would expect, si!'ce the Government's ways and means posit,ion from the. 
strictly budgetary point of view must be regarded a,s very comfortable. The 
reason -why it has not proceeded much further is that we have continued till 
recently to offer fairly large ~ of treasury bills to the public in order 
to prevent the structure of money. rates being disturbed by an excessive release 
of funds invested by banks in treasury bills. . 
Satisfactory as these results are, with the expected prolongation of hostilities 

near our borders, after the date when the war in the West may reach its 
't;ermination. it is obvious that we '-eannot afford to relax our efforts. The re-
quiremen'ts of the situation will ~  the continuandl and ~  even the 
final intensification of India's war effort, which includes the fihding of the 
resources required for the war effort of the Allied countries. In other words, 
the probleII) of the inflationary gap is still with lIS, and,' judgGtg from r(.centi 
indications, may call ,for increased vigilance and control. , 
SO. As I have already sa,id, the various unti.-infiat,ionary measures that' we 

have adopted were sustained, and in places extended, during the year. Most; 
of the usual indices responded encouragiRgly to 'these measures, and to the 
very favourable turn in hostilities that the year witnessed. The general index: 
number of wholesale prices of the Economic Adviser, has, for instance, ranged' 
between 240 ~  250 ,approximately since May 1944, snd the Calcutt?-' index 
number bas been relatively stationary for the last few months. Honourable 
Members will find graphs giving the main indices in the Explanatory Memoran-
dum. Cost of living index numbers" generally speaking, have also registered 
declines in differing degrees since the peak reached during the autumn of 1948. 
the general picture being one of comparlltive stabilisation in recent months. 
There is also evidence tliat the low rate of turnover of bank deposi£s charac-
teristic'of last year hasoeen maintained, and that there ,has been, through the 
greater part of the year, some slackelling of the general ,pace of monetary 
circulation. There was, moreover, a very marked decrease in the rate of' 
currency expansion, particularly in the first eight months of this year. In the 
last two months tbe results. have not been so favourable-an. indication thai 
we cannot afford to relax 'our efforts to ensure that surplus purchasing power 
arising out, of Governmental 'disbursements is canalized into public saving. The 
Government. 00 their part, are vigilantly reviewing both the scope for reducing, 
ille load' on the country's resources cons'titu£ed by our own and the Allies' war 
'ellor. and the possibility of adding to the available ~ of good. required 
for public consumption. This, indeed, is the main object_ of flbe Hydari Mission 
which, it is ~  will succeed in reducing the economic load incidental to 
the use of ~  88 a base for further operations in 'the East. 
The Reserve Bank continued'to effect sales of gold on behalf of Hia Majesty'. , 

Government aDd the Government of the U. ,R. A. and these contributed ~
t ~  to the reduction ?f 'the ~ ~ D  gap:' Sales of Lend-Leaae silver, 
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I  ' -which were commenced in lhe middle of the year, have further aided m 
mopping up surplus resourceS which do not find their way to Government loans. 
81. In' my last budget speech, 1 referred to the expected convening of a 

~  of all United .Nations ~  consider the plans put forwl:\rd for ~

national monetary regulation in ~  post-war period. The United Nations 
Monetary and ~  Conference, consisting of reprellentatives of .fo1=ty-four 
nations, met in July in the United States at the invitation of President. 
Roosevelt, and, 8S the lIouse is aware, India was represented at the Conference 
, by a delegation in which I was accompanied by the Governor of the ~  

Bank, the ~  Adviser to Government and two ~t  ~  

~  main conclusions of t.he Conference relating to the establishment of an 
InternatioIUf,1 Monetary Fund and an t D t ~ B ~  for Reconstruction and 
Development are recol'ded in Articles of Agreement to ~ none of, the Gov-
ernments is ~  yet committed. The Articles are incorporated in a Final Act 
. of the proceedings of the' Conference which have been published. The Indian 
Delegation have now submitted their report to Govenlmen1; and it will be placed 
. before the House in due course, when the conclusions ()f the Conference can 
Tb,e reviewed in 'the li,ght of the action taken on them by, the pl'inciptll countries 
concerned, in particular by the United States and the United Kingdom., 
32. I referred last year to the importunce of an orderly liquidation of war 

!balances for the success of any international monetary scheme. The ,Joint 
~ t t by Experts 01\ which the C.onference based its deliberations omitted 
; any mention of this problem, although the original plsn of the British Treasury 
recognised the desirability of some provisions to deal with it, and the first two 
, versions of the United States Treasury plan contained ROme actual provisions 
-to this ~  1:he Indian Delegation pressed the Conference to provide. for part4a1 
"multilateral clearing of war ~  through the machinery of the FunQ, in the 
"interest alike of promoting economic development of bacKward countries and 
: assisting the broad objective of the Fund to secure the expa.nsion of multilateral 
'trade; for the relegation to bilateral channels of the whole of tne large area of 
'trading involved in the settlement of war balance.s might seriously constrict 
~  scope of multilateral transactions. The proposal was, however, negatived 
'by the Conference primarily on the ground of the limited size of the Fund in 
'. relation ·to the magnitude of the war balances. The question, therefore, remains 
one for, settlement in direct negotiation with the United Kingdom. 

33. On the termination of the Bretton Woods Conference and before my re-
. turn to India, I spel)t a short period in London and I took the oppOl'tunity of 
having preliminary talks with His Majesty's Treasury officials-on 'the question 
, of India's sterling balances. Since many of the material data were still incom-
plete and uncertain, particularly the exporting' capacity of Great Britain in the 
,immediate post.war yeal'8 on 'the one hand, and the development requifements 

~ absorbing capacity of India on the other hand, these conversations were 
,necessarly, directed towards exploring the background for future discussions and 
~  indication of a suitable time-table for more definite negotiations. The 
vicissit.udes of -the war in the West have, I am ~  disturl;>ed the provi-
sional time-table foreshadOlWed at these talks and I do not anticipate that any 
. negotiations can be. usefully entered upon until after the end of the war with 
Germany. In view of the lack of definition at this stage of our own. ~ 

lDent programme, I do not think that the delay sho\lld' be prejudicial to India's 
'interestis. Indeed, it may well prove necessary that any negotiations to be 
carried on sbould, ·in the nrst instance, be of a 'tentative character and should 
secure both parties an agreed opportunity for review at a later st·age when 
,iirrner data may be expectel\ to be available. 

In the meallwhile, sterling continues to ~  from marltet purchases ana 
from payments ~  in London on account of recoverable war expenditure 
incurred by the Allied Governments in India. During the last eleven months 
. of the cuinmt financial year, £248 millions were added to the Reserve Bank's 
'holdings, and it is estimated that allowing for the receipts during the· last 
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month of the year, the-total holdings as' on the 31st March 1945 will be of the 
order of £1,080 millions. It is hoped that the rate of accrual will-be slowed. 
down in future both -by diversion of some ,of the demands now made on India 
to other sources of supply and by all increase in compensatory imports.. . 
It must also be remembered that any payments that will become 'due frolll 

India to H. M. G. for stores required for her post-war defence forces or in 
connection with terminal adjustments after the war will partly counteract these 
accretions. So also will the rupee sale-proceeds of surplus stores ·and other 
assets belonging to H. M. G. that Ilre disposed of in India. I mention these 
factors which may operate to mitigate the further aggravation of a prohlem 
which is I\lready sufficient fqrmidable. • 
34. With the virtual completion of the scheme of repatriation. of sterling 

liabilities of the Government of India, including payments on account of railwa.y 
and railway deoentures referred to in my last budget speech, there was limited 
scope for the utilisation of sterling during the year, with the exception of .£15 . 
milli!,ns for the capitalisation of a portion of India's Non-effective charges which 
I have explained earlier and of.£lO millions for the aoquisJtion of the . 
M. & S .. M.' Railway, the S. J .. Railway, and the B. N. Railway. The ori1i-
standing sterling liabilities of Government now stand at about .£11 millions. 
The holders are mostly residents of places situated outside the area covered by' 
the Vesting Orden, although small amounts continue to be tendered oocasionally. 
35. I referred last yeRrto H. M. G.'s willingness to set aside, each year, . 

as a special case, a part of the dollars accruing from India's export surplus. to· 
the U. ~ A., an amount ear-marked specifically for India,'i\ post-war develop-

~  After a very careful examination of current .,figures and tendencies, we 
have agreed to accept an amdunt of $20 million for tne calendar year 1944 .and 
a similar amount for 1945, subject .t1:> re-examination later in the light of the 
relevant statistics for that year. This figure is, of oourse, in addition to whafl 
we need for current requirements. In agreeing to it, we have recognised  that; 
it was both reasonable and necessary, with a view to ensuring the stability of ' 
the sterling system in which we are so closely interested, that we ,should COJ,ltinue 
to make some pontribution to the replenishment of the sterling area reserves, 
which had been depleted in the common war effort. On the other hand, we 
have naturally been anxious to make some immediate tangible provision for' 
foreign exohange for the purchase of capital goods likely to be required for 
~  post-war development purposes, and we feel that the arrangement dea-
cribed represents in the circumstances a fair and ;valuable concession to this 
point of view. The relevant fig!lres will be under' .periodio review and the 
House may rest assured that at no stage will India', directi in\erests be sub-·· 
ordinated to interests other' than those in which she herself ¥s a greater, 
although indirect, interest. 

POST-WAR PLANNING. 

36. Last year I referred to the twin ~ t  6£ post-war planning and re-
construotian finance, 'and have but little now to add to the general picture which' 
I then drew. In 'the matter of detailed plan6ing for post-war developmenfl 
m.uch progress ·has been achieved dU!ing the ~ t ~  months, ~  the 
creation of a separate department at thl! Centre for thiS purpose and of SUItable 
planning t ~  in tile Provinces and. ~t t~  be.ar. witness to the deter-
mination of the various governmental authontles m thiS Immense country that 
the end of .the war will not find them unprepared for the major campaigns of 
the peace ·to follow. But it must be obvious that, so long as war coniliti?ns 
continue not only in India but in aU the Allied countries, ~  of ~ :  
and man-power must remain mobilised for. the t~ ~ ~~ of ach.levlDg 
vicotry. Once that task has 'been accompbshed and the meVlfiable penod of 
adjustment has passed, it will be possible to initiate. the ~ of ~  fC!r 
post-war cIevelopmen£. These physical limitations fo the ~ t  of 
a forn\rd policy of national ~ t  on an ~  subjected to the 
stirain. of Wal war have their counterparts m ~  finanCIal spJ1ere .. 80 long .as 
lihe financial and currency'system of the countiry' Is t ~ !n the mam-
~  of the war etlort or in securing the early stages of transitIon from war' 
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to peace, heavy new expenditure on national development schemes would be 
dangerous in the extreme. In other words, post-war .development muat mean 
and must continue to mean post-wilr development, and by no magic or optimism 
can it be mad's to mean war-time de·.elopment. The first year or two at least 
after actual fightinJ ends will inevitably be for the Centre years of heavy deficiti 
on revenue account, It will be dyring t ~  period that the Provincial ~
ments will find of particular 'Value the post-\\'ar Reconstruction Funds which 
they had the foresight and de,1iermination ,to build up while -t,he war was ~  in 
~  .  . 

37. While it is inaubitable that large scale development projects cannot be 
initiated so long as war conditions continue, th£' Government have no hesitation 
. in embarking at once on sueD. preparatory work as is found to be possible and 
desirable, or in taking auy action calculated losecure early results of. ~

inflationllry value. 'rhus of late the Government Jliwe set up a Central 
,Elec'trical Power Board, an Irrigation. and Wat.erways. Board, a Resettlement 
and ~ t Directorate with a net-work afEm'ploymerit exchanges, and. 
have established numerous panels of industrialists, . assisted by Government .' 
personnel,. to prepllre plans for industrial development. Plans have be-eD laid 
for high-level technical training abroad, on 8. largescale but suitably deversified, 
and steps 'have bee.n 'taken to set· up a' Rs. 10 crore Government fertiliser 
factory to. produce annually 350,000 tons' of ammonium sulphate, This gener"l 
policy the Government intend to continue, and provision for Re. 1 crore. has been 
made in the Budget for such measures of a like nature as may be found t ~ 

cable. This provision is over and above that included in the Budgets of the 
__ various administrati!,e departments for their planning activities. Should these 
amounts prove to be less than can usefully be spent the House will be moved to-
.ote such ~  grants as ~  be requi!ed. .  . 

38. I said last year that if any effective development is to take place on the 
~  scale in this vast country large amo.unts of money are bound to. be 

involved; and I expressed my firm conviction t t~ the first, pre-requisite of 
reconstruction finance is a sound financial position, both at t ~ Centre and in " 
the Provinces-, ,secured by the fullest developm.ent of their-):espective taxation 
resources. ;r hold that conviction if possible still more firmly to-day. A vastJ 
scheme of national developrn:ent of the kind contemplated by a number of public 
leaders and writers, and by the Government, has to be planlled for, worked .for 
and paid for. Tbere is .no easJ. ro.adto big o.chiev.ement in this field. It is 
essential, the;efore, that not. only the Centre but also ~  Provinces should lose 
no. .time in developing to the full their financial resources. since it is cl£'ar that 
the combined resources of all will hardI.y be adequate for the grea't; end in view. 
FoJ:' that reaso.n, I feel that those Provinces which made an early' start and 
taxed themselves considc!rably in excess of their immediate revenue require-
ments should not, as a result.o.ftthe favo.urable financial position in which 'they 
find themselves, be prejudiced in the matter of financial assist!-\nce from ·the 
Centre. It.is our ho.pe and intention that in due course a substantial distribu-
tion of Central revenues will take place, but the Provinces will, in addition, 
need all that they themselves can raise if the financial foundations o.f fuiure 
development are to be sufficiently broad-basea· to. carry the contemplated load. 
It is in this conl:.ext that 'the E&tate Duty Bill, which I hope to intro.duce latier 
in the Sessio.n, must be viewed. Fo.r tl!is measure, tOgether with the recenil 
expansion o.f commodity taxatio.n, should be regarded 8S the first concre'te liep 
towards the building-up of a planned and expanding finan_cial system .for the 
future. The .reaction of the co.untry to. measures such Bs these ~  in D!Y yiew. 
consmtute the firs" real tes£ of the'seriousness o.f itsint8l1tiona in, bhe mattier of' 
1)OIti-war developmt!nt, ~  ~  ~t  t ~  will be. tli'e ~  iio the 
Government.'s eloris to eaf.bhsh a nattonal ~  of : ~ whIch, With. ~  
-deni.l of current con8umpmon which it involves., will be 8S necessary for dev.elop. 
menti purposes after the .ar as.it is for ~  inflationary ~  in ~

-dUring tbe war. 
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89. It IIlay be appropriate for me, in my ~ 13.udget ~  \0 'devote, 
,a tt~  'more time to the subject !,f the fiscal means by which the ,Government. 
of the future may be, imabled to fulfil ,the high hopes nOw entertamed, and to 
,give the outcome of , 'my own refiectjons on this topic.' , 

Tax ~ ~  ill the ~ resort, 'on fihe ~t  of tax and the national 
, income. The national income, in its, turn, 'is q,etermined' py the level of prices 
and the scaie of economic activity. ' If then, 'to fulfil theprogtamme of develop· 
~ t  India wilL require a. level of ~ t  ~  more closely related to ita 
present than itspre.wal' scale, a. great deal must necessarily turn upon t.b,e-
future' priae.level and the· future level of economic activity., Hotb. ,these must 
be taken intO ®qount. There is a tendency to argue that the -high level of 
prices which has 'been reached during the !lar-when 80 large a. proportion of-
the productive powers of the n'B.tion are devoted to non-civilian end,-mus. be 
maintained in the -post-war period, otherWise it will not be possible to raise the 
necessary resources. I believe ,this to .be a rpistaken view. When the pro-
ductive power of the nation: is turned 'from manufa.cturing for war to' manufac-
, turing for civilian use, ~  will be 'Il larger supply of goods avail9tble' and thi. 
additional supply must result, in my judgement, in ~  prices for those ,goods. 
: But if simultaneol1sly the, to1lal volume of· activity deployed during, the war can 
be maintained and increased, the total national income can be maintained and 
,-even increased in spite of 'a fall in nnii:rprices. It is the maintenance of the 
aggregate national income in tenns of money and not tlie stabilisation of prices 
, of individual commodities that should be the objective in the years after the ~  
, It may well be that in tha,t period' some ,prices 'Will rise>-and -some will 'fall-for 
it is the inevitable consequence of rapid changes such as those of the last five 
years that relative price changes ,s1aould get out of step-:nevertheless, our 
efforts ~  be directed rather to the ma,intenance of the aggregate figure upon 

~  ,the fiscal authorities ~ ~t  t ~ upon. the ~ t ~ to eac:h 
partIcular group of prO<;lucers of the pnces which them products may, in certrun 
Olloses quite fortuitously, have attained during f;be war. " ,  ' 

,,-40. But while it will-be peceBsary in the t ~ years to impose taxation 
of a 'magnitude compfl.rable_ with that exi,tingat ~  prelent time, i' by no 
means folfows th,ab the existing scheme nf taxation should continue-when the 
present hostilitIes have ceased., Excess Profits Tax is an obv[ouil expedient in 
:time of \\;'ar to secure reversion 1;0 the State of a due prqporiion of any ~  

profits made by industry in the ~  conditioWi t ~  ,prevailing',' Any 
scheme for the leVy of"9. special pax upon such increase of profits can at best be ' 
of a-somewhat rough and ready nature" no matter what degree of thought and 
care h.9,ve gone 'to the devising of the enactmelJtthat gives ~ t to ib. More-
over, the datum line from which excess profits are measured must ine,.itably 
bear less and less ~ t  to current realities all we get further and further 
froip the pre-war years. It is therefore, to my mind 'desirable that this war-
t ~  expedient should VQnish, with .the emefj,ency tq.at ~ t it into being. 

. Repeal 01 the Excess Profits Tax would' not,. however, represent -a propor-
tJonate ]oss of revenue.. for, Excess Profits Tax IS allowable o.s a deduction in 

~t  'profits assessable to income-tax and' super,tlK, so that wij;h its 
l'epeal, profits assessable. to income·tax would ;be correspondingly increased. 
Nevertheless, whatever may ,be the extent and duration of 'the J.>Ost-war boom 
during which indust;y will be engaged in" ~  the ravages of war and 
whatever may be ,ilie scale of the profits'that are expected 'to accrue from the 
plans for the post-w,ar expansion of industry, taxes on:non-agi-icultural income 
can hardly be expected to continue to play the-overwheltpiDg part in the scheme 
of national ft,nance that they now do. The projected estate duty on property, 
other than agricultural property, 'Would ,be capable of restoring in due course' 
the position as regards the aggtegRte contribution made by, Ute industrial, com· 
mercial and professional 019,81168 of the community "as Inch. TIl has to be re-
m.embered. howev.er, ~ t 'these form but aamaIl proportion of the fotal popula. 
1;ion Qf the' country ~  ~ will be', neces81l1'Y 'to s!3ClIr8 a further contribution 
from the remainder. ' ',' ," 
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• Agricultural income-taxes would' go some way to achieve that end, and this, 
is, in my view, an'inevitable development if Ute P ~ Govemmen., 0" 
whom this source of revenue is ~t  by the ConQtitution, Ilre to play their 
part in mobilising the reaources of the country for the prosecution of ~  cam-
paign against poverty, Jlliteracy and ill-healtQ. 
" . -'-
-4l. Our main reveQue from c'ommodity taxation has hitherto been derived 

fJ.-om customs auties and 1Ihese are likely to ~  a 'highly important BOUl'Ce' 
of revenue for' many years. ~  in the ~ t  post-war period, exten-
sive impcrt.ation of oapital goods and replenishment of stocks of urgently needed 
consumer goods of all kinds may ~  customs receipts to soar to ~ t  

heights; and though' they may decline sharply· once the market liai built up 
adequate stocks of goods 'for general consumption, they are likely to rema1n 
buoyant for a' number of ye01'l. With the growing industrialisation oftha.· 
country, however, this source of reVenU() can hardly be eXpanded, and may: 
indeed, appreciably contract, particularly if the t ~ ~  should be given 
a more ~ t :  protective complexion; ~ ~  there: are decided_ ~ t  

to burdenmg caplta,1 goods and raw materials With too hIgh ra'tes of duty. As 
an instrument C?f comniq,dity taxation, reliance w1l1 therefore, increasingly have 
to be placed on Central excises, The exigencies of war-time finance have already 
nec,essitated systematic exploration of. this field. . Ney.' excises have 'been intro-
duced which Bre already lucrative and can be ~  and the law and,' 
procedure relating ,to Central excises have beenconsolidatea,in a compendious 
code, which has beElD so fashioned as to enable the present excises to be. en.1arged 
or further. excises to he-added as the Central Gbvernmen't's financee may,' from 
t ~ t  time, require. .' • 

. 42. Another possible Qlajor developnumt. in the field ~ indirect taxation lies, 
in the expn.nsiqn of the' sQ.les or turn'6ver tax. This source of revenue .has -80' 
far been bot lightly 'tapped in India,but increasing recourse ·to it; may be 
necessary in order to fill/lOCe sehemes -for economio expansion, Sipoe -ilhe firsi 
WO'l'ld War the sales tax has become an important. feature of the revenu& -

~  of most leading countries of the world and, in some of them, has rivalled 
customs and even income taxation. During the present war a purchase tax has 
been introduced in the United Kingdom, which has not only helped to check 
inflation in thafl country but has yielded a very large revenue. .In' ~  the 
sales tax is' a provincial impost and Bas been applied only in five provinces; 
and, except in the province of ~  the yield so far ,is comparatively small .. 
As with other ~  taxes, C8re is neeessary to prevent the incidence: from 
being too regressive. Problems also arise ~ ,uneven incidence in contiguous 
t ~ B  It would obviously be to the ~ t : of. the consumer and of 
'trade in general if the {ax were applied (in so far as may be ptaCticable) in the 
same manner, at the same rates, and to the same classes of trans8ctipn, t9rough-
out the coulltry. ~ t is t~B  with the aid of the Central Governmenll, 
a comprehensive system might be devised and administered -on a national basic. 
the net proceeds accruing to the Governments of t1:)e t ~ t  units. An, 
all-Inilia· tax .of . this kind would greatly 8'8sist the Provinces with their plftDI. 
for ~t  and if higher rates were ~  on luxury goocW, it should 
alsQ ~ in counteracting the inflationary tendencies of a peI'iod of expansion. . . 

__ 48. There is one further issue to which I JIlust make reference'. Pliblic dis-
cussions Of the advantages of the State ownership or bperation of industry, as 
against the advantages of private enterprise, are being very actively pursued at 
the present 'time, which is natural in view of the intrinsic impOl'tahce of the 
question. But" in the public consideration of t ~ ma.tters, I feel that perhaps 
i:nsufficient .attention has hitherto been paid to the Question whether Tt would 
not he advisable to extehd State ownership of industries as a source of additional' 
revenue. It may ~  be thflt iIi the futllt'e the State may find it necessary to 
nationalise. certain industries-especially tl10se with large ~ t : of expan, 
sion-in order that .it may hsve at ·its diapoaal additional aources -of ncome for' 
t t ~  of national ~ as a whole. 
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oU" I return now t,o the problems of the'year immediatelY ahead. Against a. 
.' total estimated expenditure, military and Civil, 'of Rs; '517-63 crores, the, total 
revenue at the,existing ~  of taxation is estimated a.t Rs. 353·74 croreR, leaving 
& revenue defiQft of Rs. ,163·8Qi'crores. Outhe aSsumption that the whole 6f 
this gap were to be filled by bQrrowing, the pattern and proportion of our war-' 
time, budget would seem to challenge comparison with that of any belligerent 
country. We have, however, as I explained in detail last year, to keep in vie!" ' 
,a larger ~  more comprehensive ta.rget if weure to minimize not mereJy our 
own budgetary defioit but the gap between total rupee outgoings, whether on .our 
own or Allied account, and total rupee incomings, whether by t ~ t  bonow-, 
ing, sales of bullion or other devices for absorbing surplus -purchasing vower.· 
Whilst the general picture, in 'the light of this more eXIH·,ting oblective, gives 
less ·cause -for satisfaction; I have, 'on a ~  survey, co'me to the conclusion 
that no really significant improvement could be effected by any practicable ixtajo. 
'change in tl1e'sphere of Central,taxation.. The scope for further improvement 
in this ~  litIS rather, in my opinion, in the direction of greater efforts to combat 
evasion and in, the enforcement of existing t&:x: obligations. I trust hllat we', 
!!Ihall have the support of the House IUld the COUl'ltry in that policy. For the I 
rest, we, must rely on the ~  of ~  borrowing programme and on the 
resp'onse of the,_ public, born of the gradually widening appreciation of its ~ 

portance to the maintenance of the economic h,ealth of' the community,,-and 
• a8sisted by the operation of the various controls: '  ; 

. 45. In the sphere of direct taxation it is' proposed to continue the' excess, 
profits tax Jl.t the present rate, together with the scheme of compulsory deposits, 
for a Jurt.her, year up to the 31st ~  1946. As regards income-tax, we have, 
given considerable thought to the problems which will shortly arise in regard to . 
the financing of the re-equipment of industry. Our'schems of war-time taxation 
bas throughout ~  so devised 8S not to deplete, and· 011 the contrary to 
t ~ t  the ~ at the disposal of industry fC)r ~  the calls which 
will ~ made upon them in the post-war-period. In t ~ t  .may,' with-
out unQue sacrific of modeilty, ~  to have shown more foresight than we ha.ve 
been given credit for: Nevertheless we are consci01'ls that-J;he restoration a.nd_ 
ejcpansioR of the machinery of prodhction will call for some new form of t ~  
and we feel t~ t we are justified in adapting to Indian conditions the measure of 
relif'f which has been announced ill the United Koingdom. This will 'take the-
. form of the grant of specitll initial depreciation allowances in' respect of new' 
buildiitAA. erected, and new plant and maohinery installed, after the 81st March, 
1945, These allowances, will, in the year in which they are. given, ~ 'an 
addition to the usual depreciation allowances and they will not be deductible in 
,!-rri'Ving at the y.oritten down 'value. They will not be given for E. P. T. 
purposes. It is proppsed to prescribe these aUowa.nGes by rule but I, may staLe 
here that the figures I have in mind are· 20 per cent'. on plant and machinery 
and 10 per cent, on buildings. Allowances at tnese rates, in addition  to the 
B~  rates, should. ~  substantial encouragement for the early ~ t 
of mdustry.· 

46., I am also proposing to allow .for D ~t  purposes expenditure OB'. 
_scientific research. The proposals follow generally the provisionll in the U. K .. 
Finance Act, 1944, which have been described. by' the Chancellor of the Exchequer 
as .. a comprehensive attempt to relieve from taxation altogether funds devoted'· 
by indt1stry _to the support of ~ t  research, to the translation of. I 

~~t  to ~ t  and to the full-scale, deveioproent of the pro-
~ t : .The proposals, m brIef, t ~  of current research expen,ditute 
8S It IS JI1curred, the allowance of payments to recognised research' bodies and 

t t t~  and t ~ allowance over a period.' ~  five. years or ov.er the life of the 
,asllets, If shorter, of research expenditure of a capital nat,ure. , 

Provisions -for these reliefs, as well as for earned income relief, which I will 
now explain, are contained in 'a BiIl to amend the Income-tax nnd lll. P. T, Acts ' 
which is being put'before ~  House. ' 
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l Sir J E;lrem.y ~t t  
41. Differentiation for t ~ purposes between incomes 'that are earned 

by personal exertion aud incomes that ~  ll?t so ~ ~ has long been a. t~
of the taxation systems of many countr1es, mcludmg England a.nd the U. S. A. 
,It has be1ln somewhat aptly described. as the only method by which the depreaia-
lion of the human muchine can ·be adequately reCognised' in taxation. Recent 
developmerits in India have emphasised the inequity of the id-entical treatment, 
of ennled and unearned incOIiles" and this -.is an appropriate time at which to 
introduce this distinction into our svstem., The Finance Bill 'provides that 
there shall he an exemption of oDe-ten·th of earned income subject to a'maximum 
'(in terms oLincome) of lts. 2,000. The Income-tax Amendment Bill to which. 
I lfavereferred contains provisions for giving effect to this proposal. . The exemp-
tion will be given only in respect of inOOlne which may be described as derived 
.ironl personal exertion and will not therefore, for example, apply to the income' 
of companies or in respeot of dividends, interElst on securities or income· born 
proper'ty: It will be given (>nly for income-tax and not'jor super-tax. , 

_ The cost of this earned inCome ~  is estimated at 'about Rs. 31 crores, of 
whioh the Oentre·will bear Rs. 2j crores; To make up fd\: this loss I propose to 
increaM by a pies the surcharge on ~  of iucQme. above Rs. 15,000 and on' 
int!bmes taxable at the maximum rate. ,This iii crease will not 'apply to Life 
Iqsurance Oompanies whose combined rate of income-tax and supezo..tax wiH 
continue to be 63 pies. It is estimated t ~t this small increase will yield aboull 
Rs. -4 crores • 

48. II! the ~  of indirect taxes, the Oustoms surcharges which' are being 
'levied for revenue purposes during the present abnormal ,conditions -wl11 be 

t ~  for R!lother year. ' In the Oentral Excise-tariff· a further chang-eis 
proposed in respect of tobacco. The improved shipping situation has enabled 
the" limit placed on the proportion of imported tobacco in the more expensive 
types of cigarette to be raised from thirty to seventy percent. It is accordingly 
now proposed that the highest class of 'flue-cured tobacco in the excise tan« 
should be subdivided 'into three and Shollidbe subjected to a duty of seven'rupees 
eight annas, five rupees'"or three rupees eight annas a pound, according 9.8 it is 
inte?ded for use in the manufacture of t~  containing more than sixty 
per cent., more than forty but not more than sixty per cent., or nlore than twenty 
\ but not more than forty per cent. by weight of impo,rted tobacco. Minor changes 
include a pat:allel increase in the rate of duty on flue-cured tobaccQ intended for 
any purpQse'other than those specified in 'the tariff. Complementary chil.l1ges 
to these will be made in the Customs tariff where the standard rate of duty 
pn unmanufactured tobacco is being miRed to seven rupees eight snnas a pound, 
with no surcharge, p,nd the rates for related t ~  cigarettes and ,manu-
factured tobacC<h-are being re-fixed so as to correspond. These ,changes, which 
will come into effect immediately by virtue oi a certificate' under the Provisional 
Collection of Taxes Act, are expected to result. in an increased revenue of Rs. 3·6 
crores \Waer Excise and 2·4 crores under Customs, a tQtal of &:'6 crores. . 

49. The only other ,changes included in the Finance Bill this year relate to 
postal parcels, the traffic in'whiCi: ~ ~ t  to increase at a rate with which it is 
. diffioUlt to cope. The ~  whwh 1S now 6 annas for the first forty tolas and 
I annas for every forty· tolas thereafter, will be raised to a uniform 6. annas" for 
eVery 40 lolus. It iSlllsointended to-raise the. surcharge on telephone rentals 
from one-third to one-half, and that on trunk call fees from ,20 'per cent. ,to 40 
per cent: The surcihsrge on ordh18ry and express teleg. rams wiD also ~ increased 
,by one anna and. two rumas respectively. 'The total additional t ~ t  ~  

of these ~  is Rs. 1,851akhs. . 

Excluding the effect ,of the, proposals' fOl relief to  inddstry in 'respect of re-
equipment and scientific research, of which no reliable. estimate can be made 
at tliis s:\;age, tbe changes in taxation and in postal and tel.egraph ~ will yield 
an estimated increased revenue of Rfi. 8·60 crotes, which, would, reduce the 
{)l'Ospeotive deficit'to }ts. 155·29 crorea. 
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Conclusion. 

50. 'l'hough' Dlil' it'! the end of my lust Budget Speech, t ~ House will bc 
relieved to learn that I ,do not intend to inflict on it a re&ital of the financial 
events of my period of office. So much has happened in these six years--a 
longer period,_ I believe, than that of any of iny ~  changes of 
such a scale and (',omplexity have been brought ubout, that I wIll not attempt 
to summarise them. I would rather leave that task to the historian and the. 
economist, who will in due course' pass judgment on ,the handling,' of' these 
matters. No man who bears so large a share of responsibility as the Finatrce 
Member of this Govez:nment for the stahility. of this grent couqtry with' its 
enormous  population, could ~  ~  course of the last few' yeal'S, to 
experience the most intense and prolonged' anxiety. ,No man in that position, 
beset from day 'to day with harassing problems claf'noliring for, ,instant solution, 
could Claim that all his decisions hud proved to be right, I have been sustuined 
throughout tllese troublous times by a fil?ll belief t ~t I was acting in thtl best 
interests of India. I have ~  that the difficultiefj that will arise, 
after thewal' may be even grE)ater than those of the war, and I have tried, so far 
·as I could, to do nothing that 'would aggravate them. .  I have had consta.ntly 
ill mind the thought of the fuller status that India :may shortly be expected to ' 
'achieve, ana have endeavoured 'to order the maUers entrusted to me in conSOTlaJlce 

,*, with that expectation.· _ '. ( 
';' 51. I am confident that the financial position of this country is one of immense 
strength, and that 'H has successfully weathered the violent storms to which it 
WIIS exposed, It is not merely the extinction of all her external obligations, 
and the replacement of t,heru by ma,ssive assets, but the fact that even her 
. internal unproductive debt must be a far lighter charge on thl national income 
at the new levels which she will obviously ~ able to maintajn in the future. 
This haR been nchieved fit great sRcrifitfe, but, it has none the less ~  t,he 
stage for the,momE'ntom; developments of the years to come. ' 
52. I realise thut problems of grent difficulty and intricacy still Qwa,it solution. 

They are part of a tangle of world problems which is the inevitable heritage of 
war. In spite o£the lessons of the IRRt great' war and its aftennath and in spite 
of all that has been said on the subject during the present war, it hs.s not ye' 
proved practicable to deviRe and ensure the just allocation of the cost of war 
amonl the participants in. a common cause. It is not merely the evaluat.ion 
of enormous material devastation, nor the appraisement of _the extent of sacrifice, 
in terins of blood IlJId sweat and tears, which has -defied all accountancy; it is ' 
the proportionate distribution of the final hurden among partners of wideiy vary. 
ing eapacity Hnd with entirely differing standards of living which needs 'to be 
effected as equitably in the intel'llat.ional field. as modern systems of national 
taxation aspire ·to do in ~  ~ t  sphere. .speakiBg entirely for myself, I 
cannot see how the P?oling of ?urrently available resources, coupled with thtl 
acceptance of the fort.llltous locatIOn of the ra,vages of war, can provide a complete 
solution for problems of this character. 
58. Before I sit down, Sir, I should like to take this Occasion. to express my 

gratit,ude to the devoted band of official assistants who have served me 80 well 
in times of unparalleled strain and difficulty. Their numbers are sadly restrict. 
ed, and the demandq on them have been unlimited, but they have responded so 
nobly that I ~  be failing' in my duty if I did not publicly accorp. them this 
meed of recognitIon, ' 

, THE INDIAN'FINANCE BILL'. 
The ~D  'Sir Jeremy Baism&D (Finance Member): Sir, I move for 

Jea\'e to mtroduce a BiH. to give' effect to the' financial proposals of theCeD-
tral Government for the year beginning on the 1st 'day of April, 1945. 
lIIr. President (The Honourable Sir Abdur Rahim): The question ~ 
"That leave be granted to introduce" Bill to give effect to the financial propol"ls of ~  

Central Government for the year beginning on the tat day of April, 1945," 
'fhe motion WBS adopted., . 
The Honourable Sir Jeremy Jtaiaman: Sir, I introduce 'the Bill. 

I .' , 
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THE INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT) BILL. 
The JlODOUf&ble Sir Jeremy :B.&tsman (Finance Member): . Sir I move for 

leave (0 'introduce a Bill further to amend the Indian Income-tax Act, 1922, 
and the Excess Profits Tax Act, 1940. 

Kr. PresIdent (The Honourable Sir AbdurRahim): The question ia.: 
"That. leave be grant.ed to int.roduce a Bill furthel' to amend the Indian Income·tax Act, 

1922, and the EXIl888 Profit. 'rax Act., 1940." 

The motion was adopted. 

The BoDOUrable Sir Jeremy BaIJmt.D: eir, I t ~ the-Bill. 

The Assembly then adjoumed till Eleven .of the Clock· on Thursday, t ~ 

1&t March, 1945. , 
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